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LOK SABHA

Friday., Apmil 24, 1959 Vawsakha 4,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr SrEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Baraun! uil Refinery

+
(Shri § C. Samanta:
Shri Rajendra Singh:
Shri Subodh Hansda:
Shri R. C. Majhi
Shri Ram Krishan Gupta:
Shri Rameshwar Tantia:
Pandit D. N. Tiwary:
Shri Nag: Reddy:
Shri Ramam:
Shri Damani:
#5023, < Shri D. C. Sharma:
Shrimati lia Palchoudhuri:
Shri L. Achaw Singh:
Shrimati Parvathi Krishnan:
Shri Vasudevan Nair:
Shri Supakar:
Shri Vidya Charan Shukla:
Shri M. R. Krishna:
Shri Aurcbindo Ghosal:
gSl‘lri P. C Borooah:

Will the Minister of Steel, Mines

and Fuel be pleased to state:

(a) whether negotiations with any
foreign country in regard to assist-
ance for1 the setting up of Barauni
refinery have been finalised; and

(b) if so, the details thereof?
The Parliamentary Secretary to
the Minister of Steel, Mines and

-Fuel (Shri Gajendra Prasad Sinha):
«a) No, Sir

{b) Does not arse
5 (A1) LSD—1
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Pandit D. N. Tiwary: May 1
know whether the attention of the
Government has been drawn to
pamphlets widely circulated to all
hon Membeis of Parliament and to
officials also stating that the delay in
cstablishing the o1l  refinery at
Baraun: 1s due to the lethargy of the
Government of India and that the
contract for the supply of materials
has not been finalised as yet?

Shri Gajendra Prasad Sinha: As far
as the pamphlet 15 concerned, 1 have
not got any knowledge personally.
As far as the delay 1s» concerned,
theie has been no delay 1 have al-
1eadv said that negotiations are going
on with different countries including
USA, USSR and so many other coun-
tries It cannot be said that there
has bren any delay as far as the com-
Ing establishment of the refinery 1s
concerned

Pandit
know

D. N. Tiwary: May I

Mr. Speaker: Only one guestion can
be asked by one hon Member. There
are 20 hon Mombers here

All nght Pandit D N Tiwary

Pandit D. N. Tiwary: May 1 know
whether land for the purpose of es-
tablishing this o1l refinery has been
purchased and when the negotiations
are going to be finalised?

Shrl Gajendra Prasad Sinha: I
have already said  that ncgotiations
fo, this Barauni o1l refinery are going
on with different countiies includmg
Russia Unless the negotiations  are
finalised the question of acquiring
land does not arise

Shri R. C. Majhi: May 1 know 1if
the estimated cost of setting up this
refinery has been worked out” If
so, what 1s that?
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Mr, Speaker: Has the estimated
cost of seting up this refinery been
worked out and, if so, what 1s that?

The Minister of Mines and ol
(Shri K, D. Malaviya): The estimated
cost of the proposed refinery at
Barauni depends upon the ultimate
negotiations with the USSR Govern-
ment. As soon as the final picture of
the negotiations 1s before us, we can
easily formulate the final picture

Mr, Speaker: As yet nothing has
been formulated?

Shri K. D. Malaviya: We have got
two or three proposals o consider
Suppose, they do not accept onc and
we have to modify 1t, then the whole
estimate will change.

Shri Vidya Charan Shukla: What
are the final recommendations of the
American firm of consultants to whom
the project studies of this refinery
were entrusted® -

Shri K. D. Malaviya: The report of
the American consultants, who have
produced the preliminary project re-
port for production, has been general-
ly based on our own requirements
We wanted to produce about 60,000
tons of lubricants and also some avi-
ation spirit. Now all these gquestions
have got to be examined in detail

Shri Ram Krishah Gupta: The hon.
Parliamentary BSecretary just now
stated that negotiations with Russma
and some other countries are still
going on May I know the names of
the other countries?

Shri K. D, Malaviya: I may supple-
ment the answer given by my hon.
colleague by saymng that we have
now passed that stage of negotiating
with several countries The position
is that we are now negotiating in the
final stage with the USSR Govern-
ment for the refinery at Baraum

Shrl Bose: May I know whether the
preliminary ground work for erecting
the refinery at Barauni, such as, com-
munications etc, have been taken up
by the Government?

Oral Answers  APRIL 34, 1959
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Shrl K, D. Malaviya: No, Sir. Not
yet.

Shri D. C. Sharma: What percent-
age of money required for this re-
finery will be available from our own
resources and what dercentage 1s
sought to be acquired from foreign
assistance?

Shri K. D, Malaviya: We can re-
port to the House about this break-
up between the foreign assistance
that is required and our own assist~
anck when the negohations are com-
pleted. Our effort 1s to get assist-
ance from abroad with regard to all
equipments, machinery and the erec-
tion of the refinery. That 13 the sums
involved m foreign exchange

Shri M. R Krishna: May I  know
whether the Government have finally
decided to have the support of the
USSR Government in fulfilling this
project because the other countries
have not met the requirements or be-
cause their conditions are not accept-
able to the Government?

Shri K. D. Malaviya: Obviously
the conditions appear to us to be more
favourable in our final examination of
the terms offered by the USSR Gov-
ernment

*Shri Supakar: The negotiations
apparently have progressed a little,
May 1 know if it has been possible
to fix a target date by which the re-
finery will be actually in operation?

Shri X, D. Malaviya: We have al-
ready indicated that target date,
which 18 sometimes m the early part
of 1962 But we do not know whe-
ther a shght deviation this way or
that way may have to be made,

Shri Hem Barua: May [ know whe-
ther any further talks with the Gov-
ernment and, if so, on how many
occasions, were held subsequent to the
talks Shr1 Malaviya had in Moscow?
If so, what 15 the progress so far
made?

Shrl K. D Malaviya: All these ate
matters of detail I am afraid, I can-
not angwer that.
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Mr. Speaker: It does not advance
our knowledge by an mch

Shri Hem Barua: Subsequent to
that there were talks.

Mr. Speaker: How many times talks
were there? We will assume that he
says, “Ten times" How are we bene-
fited”

Shri Hem Barua: What 1s the pro-
gress of those falks® That was my
question

Shri Tangamani: How many pro-
ject reports for this Baraum: refinery
have been prepared and which of the
Ezouct reports 18 now being pursu-

?

Shri K. D Malaviya: I only referr-

ed to the preliminary project report
by one American consultant 1n  thus
connection

Small Scale Blast Furnaces

Wil the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it 15 a fact that there
is a proposal to send an expert team
$o Chwha to study the working of
small scale blast furnaces,

(b) if so, whether the team has
been sent,

(¢) the compomtion of the team;

VAISAKHA 4, 1881 (SAKA)

Oral Answers 13202

4 (d) whether it will submit its ree
port to Government; and

(e) if so, when the report i3 ex-
pected?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
and (b) Yes, Sir The Team left for
China on the 18th March, 1859.

(¢) The Team consists of a re-
presentative each of.

the Department of Iron and Steel,

the National Metallurgical Labo-
ratory, Jamshedpur,

the Mysore Iron and Steel Works,
Bhadravaty,

the Ministry of Commerce and
Industry, and

an Indian Consulting Engineer

(d) and (e) Yes, Sir The Team
18 expected to submit its report on
return

Shri 8. C Samanta: May I know
whether before sending the delegation
to China Government had some 1n-
formation about these blast furn-
aces?

Shri Gajendra Prasad Sinha: Gov-
ernment got nformation through
papers coming from China and a
statement made by responsible people
there

Shri 8. C. Samanta: May I know
whether the iron ore and other min-
erals which are distributed in  our
country will be beneficial for the kind
of blast furnaces that are prevalent 1n
China?

Shri Gajendra Prasad Sinha: 1In
China, as has already been said by
the hon Minister on the Aoor of this
House, they have got the advantage
of having metallurgical coal deposits
dispersed m different parts of the
country, which we lack here Thcie-
fore we are trying to have an ex-
periment with light shaft furnace
which 18 very popular m East Ger-
many teo We wanted to get some
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information about the method adopt-
ed by China, which, as it is known
from different sources, they have in-
creased in & way in which other
countries have failed tp do.

Bhri Ranga: How is it that China
has discovered this method and India
has failed? Has any effort been made
to study the processes by which our
own Indians, by just working in their
own village kilns, have been produc-
ing iron and steel in our country by
indigenous methods?

The Minister of Steel, Mines and
Puel (Bardar Swaran Singh): The
hon. Member is quite correct that
this indigenous method of making
iron in small quantities has been
known to people in our country. Iron
in small quantitics has been produced
by normal indigenous smelting
method. But, the moderr methods
are very advanced. Even in China,
I may give the information, although
no formal repori has yet been receiv-
ed, - the indications are that
the small furnace, as they call,
baby furnace or native furnace,
which was installed last year in lakhs
in number, has not been found to be
either very economical, nor does it
produce iron of the requisite gquality
and they appear to have abandcned
this small blast furnace, The general
explanation that is given is that this
was to create more enthusiasm and
to train workers and the stress 1s
now on bigger and bigger plants.

Shri M. R. Krishna: May 1 know
whether, before sending, thi= Team,
the Government of China has given
any indication as to the possibility of
their assisting this country to start
this kind of small furnaces?

Sardar Swaran Singh: We do not
ask for such assurances even from
friendly countrics, when we send out
a team to investigate as to what are
the possibilities there. We b=nefit by
the expegience of others. After ail,
there may not be anything frightfully
new about it. The team was more

APRIL 24, 1958
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to collect information than to ask for
any direct assistance.

Shri C. D, Fande: In view of the
fact that the Government were well
aware of the failure of this experi-
ment in China, two or three inonths
back, may I know what was the point
in sending the delegation to that
country having known the results be-
forehand?

Sardar Swaran Singh: Great bene-
fit can be derived even by knowledge
about failure.

Pandit D. N. Tiwary: May I krow
whether the Government has any idea
of the capacity of production of these
small blast furnaces and what is the
capital involved in installing *hem?

Sardar Swaran Singh: Actually
these small furnaces have got a very
small capacity of the order cf any-
where from 3 to 7 tons in terms that
are familiar to us. But, there are
other furnaces also in China which
have been lately installed. the capa-
city of which waries from about 15
tons a day to even 100 tons or 200
tons a day. These furnaces are of a
type which can perhaps be copied
with profit even in our country.

Pandit D. N. Tiwary: What is the
capital?

Sardar Swaran Singh: So far as
the small furnaces in the country-side
are concerned, it is very difficult te
make any assessment abou! the capi-
tal invested because mostly local
resources and the like were used.

Nationalisation of Panna Diamoad
Mines

*2025. Shri Vidya Charan Shukla:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) the precise reasons or difficulties
coming in the way of carly nation-
alisation of the Panna Diamond Mines;

(b) the progress made in this dir-
ection so far. and

" (c) whether any decision has beai
taken in the matter of setting up am
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sutonomous statutory corporation or
Government owned company for
working the mines” *

The Parliamentary Secretary to the
Minister of Steel, Mines and Iuel
(Shri Gajendfs Prasad Sinha): (a)
and (b) Various methods for the ac-
qusition of the assets of the Panna
Diamond Mines have been considered
and processed including legislation
On an offer received, this Mnmstry
15 actively exploring possibilities of
an early settlement through negoti-
ations with the company owning these
assets

(c) The matter 1s under examna-
tion

Shri Vidya Charan Shukla: js it a
fact that the Government are rcady
with plans to nationalise this 1nne,
but paucity of funds 1s comung in the
way of early nationalisation

The Minister of Mines and of
(Shri K. D. Malaviya): Yes, Sir In
a way, there 1s difficulty 1n finding
foreign exchange resources But,
this 13 not the only difficulty

Shri Vidya Charan Shnkla: Is it not
a fact that since three years, the work-
ing of these diamond munes has been
discontinued because of the premature
announcement of nationalisation when
the Government 1tself was not ready
to take over the mines?

Shri K. D. Malaviya: The disconti-
nuance of the working of the Panna
Diamond munes, if it was discontinu-
ed, was not due to the fact that we
were negotiating with the party The
fact 15 that they were themselves not
prepared either financially or techno-
logically to expand the working of
the mines and for reasons best known
:::lthemulvu, they stopped the work-

Shri Dasappa: May 1 know when
the committee constituted for this
specific purpose pent their report and
how long their recommendations are
ution? and

VAISAKHA 4, 1881 (SAKA)
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Shri K D Malaviya: More than one
Committee considered this question of
compensation to the parties and al<o
the possibility of  getting techmcal
assistance There has been some de-
lay undoubtedly In the transitional
stage, when we want to take such
projects 1n the public sector, there
are bound to be some difficulties The
mam Question was deciding upon the
quantum of compensation 4nd the
parties to whom compensation was 1o
be paidd We had to be carefvtl 1n
assessing compensation  Therefore,
we took some time Now, cverything
18 ready and we hope within the next
few weeks, we may be able to finalise
everythmg and start detalled pros-
pecting of the Panna diamond areas

Shri Tyagl: 1 wonder if the Gov-
ernment have examined any Chinese
or Japanese method of diamond find-
ing

Shri C D. Pande:
Japanese

Shri K. D. Malaviya: I leave the
suggestion to the hon Member to
pass on to the Government

Chinese, not

Mr. Speaker: He 15 ranking diamond
with 1ron

sit Wi ¥T § o1 wwar g B
oW & R A §w o afEor
Fv4 & 98> a7 qav ATvar T ¢ fe
39 & faperdt A & @ forwer ey @
o7 S AR 5 Y aw SEwr
FAATAT W7 GHAT § W I ¥
FAEIET YA fert oot s At
sTaTEEaT get ?

st ¥o Ro wrenlty : ¥ ATS F
wgh T oAy W € § o v 2w

s T wE & e e o
feqy W@ o I TAWT wT JETAA

firay 9@ & WA s F g ghr W
vu & gravw W) o @ Tww @
WY %7 gy wor §

Mr, Speaker: Is there an estimate
of the amount that would be got and
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how long it will be worked that is
what he asked.

Shrl K. D. Malaviya: About esti-
mated amount, there are two differ-
ent views ubout it. The overall ass-
essment is that they are economical-
ty workable mines and they 2an be
run. We can produce a guantity of
diamonds from it and 1t would be an
economically feasible proposition.
Whether mine will be exhausted in §
years or 2 years or 10 years, depends
on the tempo of work that we want
to put in.

Mr. Bpeaker: Quantity is not est-
mated?

Shri XK. D. Malaviya: We have
worked out the estimated quantity. I
have not got the figures; perhaps
Rs. 8 to 10 crores worth of diamonds
could be produced .....

Mr. Speaker: On the whole?

Shri E. D. Malaviya: Yes, from
that small area.

Mr. Speaker: Shri Vidya Charan
Shukla.

ot wo &o firwrdy : & AT T
§ & oo 13 § i ¥
Rt

Mr. Speaker: The hon. Member is
not Vidya Charan Shukla.

Shri Vidya Charan Shukia: The hon.
Minister said that within a few
weeks, prospecting of the area will
be started. May I know by what time
the Government expect to begin pro-
duction from these mines?

Shri K. ). Malaviya: Prospecting
operation itself will start producing
some diamonds. As soon as we have
put in a number of holes and produc-
ed some diamonds, we shall work out
the average and put in more money
in order to have a regular mining pro-

Narasimhan: Was at any time
advice scught and is it pro-
to get their collaborotion also?

HE
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Shri K. D. Malaviya: With regard
to the first part, yes; with regard to
the latter part, no,

oft wrftareny : qwy # i o W

R IE% W AT g T WX
#rr forera v ¢ i sEwY o w R
tmmmﬂﬁrtmmw
fremarg, AT ag YS9 § 7

sft ¥e o aTevely : 7g Wil §
fir og¥ wrawe aga weer Freear @
o adt wedy wrefrr gy ofF 1 flt
gea &, fndhy @w & R N« W
&% ag ¥ A wawn W Wk O
YHIIH AT § A G IWHE W7
Feqres grar ar | fed e § aw wm,
feft 7 &t A W WX AR giw A™
T® ¥ S q@ gwr 1 oA faegw
ITqE WTAT F ALY 47 1w 7 A
9T W FR wT e e €

it o wo firardt : vy woft wgrey
RN FTEG FRTw e e
e F aroeTe Y W At 9 O Wy
& 1€ o forer ¥ o w19 o @ Frwray
& & w7

oft Wo o wrerdly : ¥y AT ¥
fag sreT s & O w4 oY o
¥ e fis #f w1 99 Ty 2@ A
o1 @ ¢ | 3feT P ff qog 9T WY
ToHE Agh wiEwd T o §
I e 2 & 7€ W & ww
T W 1 g A o Il @ Ay
X §, wiife 367 aet wrar e d |

ot To wo frurl : ;g A § iy
wa ¥ T A afraw w1 gEwr
fira § o & agt & 3t & s ey
& forars Y o o 1w oferr &
T g T W & o g g ?
afk wy W § o w7 SoeTe ey &
aredy S g & 3N o Wi w2 ?
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alt ¥o o wrendrw It g7, U T
W & wrd W F over o afee
& v o1 e w9 wro a6 ui
g wel W Qe o

Retired Officials in Private Firms

+
Shri Ram Krishan Gupta:
Shri Rameshwar Tantla:
Shrl P. G Sen:
Shri Subodh Hansda:
Shri 8. C. Bamanta:
Dr. Pashupati Mandal:

Will the Minuster of Home Affairs
be pleased to refer to his s'atcment
made on 17th December, 1958 1n Lok
Sabha and state.

(a) whether Government have re-
viewed the policy of allowing retired
offinals to join private firms, and

(b) if so, the result of this review”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b) The recommendations of the
Estimates Committee are under con-
sideration

Shri Ram Krishan Gupta: May I
know whether the number of retired
officials who are in private service
has been ascertained, and if so, what
the number is?

Shri Datar: There was a question
in this House before; and i1t was an-
swered last year, that 1s, on 25th
March, 1858 1In reply to that, the
figures have been given already

Mr, Speaker;: They must have in-
creased since then The hon Mem-
ber wants to know whether there has
been an increase

Shri Datar: No, there 13 no increase

Mr. Speaker: What was the number
€iven at that time?

Bhri Datar: The number was
given under different categories The
number of ICS end IAS was
0. This is for ten years, from 1947

|
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European officers 1n the ICS who
retired as a result of the constitu-
tional changes The number of class 1
officers of the Government of India
was 91 Then, a statement nas been
given

Shri Ram Krishan Gupta: May I
know whether Government are also
considering the question of umending
the present service rules with a view
to having a check on their jomming
private firms?

Shri Datar: After Government have
taken a decision on the recommenda-
tions made by the Estimates Com-
mittee, the further course will be
followed

Shri 8. C. Samanta: May I know
whether any control would be ex-
ercised on those retired officials who
refuse to have pensions?

8hri Datar: Already, we have rules
according to which if they have to
take up service in private firms, or
what 15 known as commercial em-
ployment, then they have to take
Government's permission within two
years Already, the rule is there

Bhri Vidya Charan Shukla: May I
know whether the examination of
the recommendation of the Estimates
Commuttee by the Home Mmustry n-
cludes the exammnation of the ques-
tion whether officials of the Railway
Ministry and the Income-tax Depart-
ment should also be barred from tak-
iIng up private employment after they
retire?

Shri Datar: The Income-tax Depart-
ment would come under us, but so
far as the Railway Ministry are con-
cerned, they generally follow what
we do

Shri Tangamani: May I know whe-
ther retired Government officers,
class I or ICS, have joined these
private firms, after the discussion
which took place in this House in
December, 1858, that 15, during these
five months or s0?

Shri Datar: I have given the figures
for ten Years. I have not yet ool-
lected uny figures for 1957. But ]
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mught assure the House that the num-
ber 1s not very large

Shri Harish Chandra Mathur: Do
1 understand that the hon Minister's
answer covers also the members of
the UPSC or they are giving separate
consideration to this matter?

Shri Datar: This 1s = point which
concerns all civil service regulations;
all those who are governed by them
would come within the orbit of the
consideration.

Mr Speaker: Hon Members are not
expected 1o know all these Ciwvil
Service Regulations

Shri Datar: It applies to all Gov-
ernment Departments.

Shri Harish Chandra Mathur: I am
asking a specific question

Mr. Speaker: The UPSC 15 also a
Government Department

Autenomous Corporation .for Cambay
0il Reglon

+
[8hri L. Achaw Singh:
"2027 8Shri Rameshwar Tantla:
Shri Halder:
| Shri Shivananjappa:

Wil the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether there 1s any proposal
%o set up an autonomous corporation
for the Cambay oil region; and

(b) if s0, when it will be set up and
what will be 1its functions?

The Parliaméntary Secretary to the
Minister of Steel, Mines and Fuel
;!sms:rm Prasad Sinha): (a)

0, Sir.

(b) Does not arise.

Bhri Hem Barus: May I know whe-
ther it is a fact that the enthusiasm
that was roused after the discovery

of oil at Cambay initially is dying
out mt & result of the fa that the
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original expectations ‘and the results
so far achieved”

The Minister of Mines and oir
(Shri XK. D Malaviya): I do not agree
to the assessment made by iy hon.
friend regarding the enthusiasm
abating m our work The techmcal
quantitative assessment 18 still to be
made, and we have all to watch the
result with a httle patience [ want
to remind the House of my state-
ment where 1 had said that we should@
approach the whole question with
cauttous optimism So far as the
technical assessment of Cambay ofl
18 concerned, 1t remamns today where
1t was when o1l was discovered

Shrl Shivananjappa: May I know
the reasons that impelled Government
not to constitute an autonomous cor-
poration?

Shri K. D. Mplaviya. We have to
bore a number of holes more in order
to assess the quantity of oil i1n that
small limited oilfield Once we know
the quantity, and 1t 15 established,
then and then alone will it be proper
to float a commercial corporation,
Otherwse, it will be a httle prema-
ture

Shri Hem Barua: May I know the
number of wells so far sunk 1n the
area, and whether 1t 1s also a fact
that the Cambay field 15 yet to be
mapped out?

Shri K. D. Malaviya: So far as the
Lunej cilfield in Cambay is concern-
ed, 1t has been properly mapped out,
and all the probable structures of oil
are known to us. We have put im
the first hole there, which has given
us indication of o1l. Now, we have no
dnlls, and we are waiting for the
drills to arrive and for the sanctions
for the drills to be made by Govern-
ment as a whole As soon as we re-
receive the equipment, we shall pro-
ceed with our drilling programme
fastly In the meantime, I would hike
to report to the House that the second
hole was started only four days back,
and we have drilled 400 odd metres
now 1in these three or four days. This
15 a very good achievement.
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Shri P. R. Patel: May I know whe-
ther Government have considered the
question of setting up the efinery
near Cambay or somewhere round
about 1t, and may I know whether
that would be in the private sector
or the public sector?

Shri K. D, Malaviya: Both the ques-
tiong are very premature.

Mr. Speaker: It 1s something like
naming the child before it 1s born.

Shri Tridib Kumar Chaudhuri: May
I know whether any o1l has been
struck I1n the second hole?

Shri K. D, Malaviya: No, we have
still to go about a thousand metres
more to know whether o1l will be
there or not.

Shri Feroze Gandhi: May I know
whether the attention of the hon.
Minister has been drawn to an edi-
torial 1in the Eastern Economist where-
mn 1t 15 stated that the hon Minster
has been making rather wild state-
ments with regard to the discovery of
o1l and that he has announced a con-
tribution of Rs 500 crores trom the
Planning Commussion in the Third
Five Year Plan for this purpose” We
would lhike to know whether these
are facts or not

Shri K. 'D. Malaviya: Both the
statements alleged to have been made
by me in the article or fhe editorial
of the paper appear to me to be fan-
tastically wrong. 1 never made any
wild statements, and I never said
that Rs. 500 crores had been sanction-
ed by Government for oil oxplorat-
1on 1n the Third Five Year Plan.

Shri K. U. Parmar: The hon. Min-
i1ster has gtated that owing to the non-
availability of drilling equipment, the
work at Cambay is not progressing.
But 1n Bengal, five times that drilling
work was done, but no oil was found
out. May I know whether Govern-
Ment are intending to transfer those
equipments to this area in the national
interest, so that the equipment will
not be wasted? May I know whether
Government have got any proposal in
that behalf?
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Shrl K. D, Malaviya: The o1l equp-
ments used 1n West Bengal basin do
not belong to us. They belong to a
foreign company, snd they worked
according to a programme of their
own But the oil equipment 1n Cam-
bay belongs to the O1l and Natural
Gas Commussion, we have to get more
of our own equipment to do our
work

Production of Recelvers and Trans-
mitters in Bharat Electronics (P)
Limited.

+
Shri Tangamani:
*2028. { Shri S. M. Banerjee:
Shri A K. Gopalan:
Will the Minister of Defence be
pleased to state:

(a) whether there had been any
increase 1n the production of trans-
mutters and receivers in the Bharat
Electronics (P) Limited during 1958-
§9;

(b) if so, to what extent; and

(c) whether this would meet the
total regquirement of the country?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes, Sir

(b) The wvalue of production of
transmitters and receivers m  BEL
(including the value of work-in-pro-
gress) during the year 1958-59 has
gone up to approx. Rs, 60 lakh. Pro-
duction of these in the previous year
was Rs. 27-5 lakh

(c) Not at present; the BEL. will
be able to fulfll all ordéers placed on
it.

Shri Tangamani: What is the year-
ly capacity of the Bharat Electronics,
Bangalore, and what is the production
now?

The Minister of Defence (Shri
Krishna Menon): Capacity in regard
to transmitters.

Mr. Speaker: Yes.

Shri Krishna Menon: The capacity
in regard to transmitters will depend
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upmwhethermmanydtheotm
capucity for increased transmitter
orders The hon Deputy Mimster
answered that” we would be able to
meet all demands which are made on
it

Mr. Bpeaker: The gquestion 18 Whe-
ther there 18 any surplus, unused
capacity, that 15 what be wants to
know They need not switch over
from one to the other

Shri Krishoa Menon: I think at the
present moment Bharat Electronics
has about 50 per cent production

Mr. Bpeaker- The balance 1s for
transmitters and receivers?

Shri Krishna Menon
other things there

Shri Tangamani: It was stated that
the factory was considering the ques-
tion of bringing electronics and radio
equipment required by lighthouses on
its prodiction lne May I know
when that will be started?

Shri Krishna Menon: That 13 all
normal part of production They go
mto productuon of equipment for
lighthouses when the lighthouses
place orders upon them, but they get
prepared for it As the hon Mem-
ber knows, production in regard to
this was zero in the previous years
Then 1t came to Rs 27 lakhs, then
1t went up to Rs 80 lakhs, at the end
of the current year 1t will be over
Rs 1 crore No more rapid progress
can be made, because the factoly was
planned i 1852 under different con-
ditions of electronic  development
These are changes which no Govern-
ment can control, and readjustment
will take a certs:n amount of time

Shri 8, M. Baperjee: May I know
whether as a result of this increased
production, the prices of transmitters
have come down, and if s0, to what
extent?

Bhrl Krishna Menon: That is an-
other question

$hri M. R, Krishns: May 1 know
what portion of fhe requirements of

There are
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the signal corps of the defence forces
are met by the production of BEL?

Bhri Krishna Menon: All the equip-
ment of the signal corps would not be
made at the electronic factory The
major part of the equipment 18 m our
possession The new equipment that
18 required, if 1t 1s either electronic
or of the type that can be made at the
BEL, would be made there A con-
siderable part 1s reconditioned by
the army engneers, and that 1s how
the signal corps gets on

Shri N. R Munisamy: May I know
whether 1t 15 a fact that due to cer-
tain defects in the designs section cf
the BEL, many of thess equipments
such as transmitters and receivers
do not satisfy accuracy and specifi-
cation requirements, and may I know
the efforts made to improve matters
1in this connection?

Shri Raghuramaiah: They are cer-
tainly received with satisfaction to the
extent we have already manufactur-
ed We have received no complaints.

Mr, Speaker: He has not received
so far

Shri Ranga' It was admitted that
this BEL had not been able to work
to 1ts fullest capacity, and you were
good enough to direct the Estimates
Commuttee to go 1nto that matter
May we know what has happened in
regard to the efforts beng made by
the BEL to undertake this manu-
facture of valves, the negotiations
that were going on and so on?

Shri Krishna Menon: The manu-
facture of valves has been undertaken
An agreement in regard to tkis hms
been concluded The reason for the
delay, which I believe has been going
on for four years or 80, wis that we
had to make sure that those who were
manufacturing valves for us would
not be manufacturing for somebody
else, because some of these are
security valves That busminess has
been got over The BEL 1s now go-
ing into production of valves

Some Hon. Mombers rose—
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Mr, Speaker: Let us await the re-
port of the Estimates Committee

Jrregularities in Local Purchase at
wmmml
+

Shri 8, M. Banerjee:
*2029. {Bhrl Keshava:

Will the Minuster of Defence be
pleased to refer to the reply given to
Starred Question No 459 on the 2nd
December, 1858 and state:

{a) whether the report of the Court
of Inquiry appointed to investigate
into the irregulamties i1n local pur-
chase at the Central Ordnance Depot,
Chheok:, has been examined; and

(b) 1f so, the action taken thereon?

The Deputy Minister of Defence
(8hri Raghuramaish): (a) and (b)
The Court of Inquiry proceedings
have been received by Army Head-
quarters, who after examining them,
have referred the case to the Special
Police Establishment for further in-
vestigation

Shri 8. M. Banerjee: In reply to the
previous question 1t was said that the
report was sent to the Eastern Com-
mand on 5th November, 1958 and it
was under scrutiny Now 1t 15 said
that the report has been sent to the
Army Headquarters and then the
Army Headquarters referred it to
the special police May I know whe-
ther this court of inquiry was a de-
partmental one, and whether it 1s not
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under the procedures in thig country
without reference to the BSpecial
Police Department because non-army
personnel are often involved in fraud,
It 18 a great mistake to thunk that
fraud 1s peculiar to army people,

So, the special police have to in-
vestigate, and 1t is common knowledge
that the special police does not move
at the same speed as the Army does,
and therefore we have to wait for i.

Shri Keshava: May I know whether
the terms of enqury of the uregul-
arities in this matter also included the
fact of Rz 1 lakh worth of tools being
buried in the ground in this depot and
subsequently destroyed”

Shri Raghuramaish: Yes, Sir That
1s also under sepurate investigation.

Mr. Speaker: Hon Members wnll
refrain from making any allegations
agamnst anybody and take advantage
of questions merely to elicit mfor-
mation Allegations are very serious
Sometimes they may be wrong some-
times mght That is not the proce-
dure

Shri 8. M. Banerjoe: May 1 know
whether it 1s not a fact that the
present Officer Commanding of the
particular ordnance factory objected
to the functioning of the court of in-
quiry and as a result of it he 1s facing
a court martial?

Shri Krishna Menon: We are not
aware of that. I am not aware of any
officer of the Indian Army refusing to
obey orders
Shri Tridib KEamar Chandhuri: Am
I to understand that the report has
been sent to the special police for
further enquiries, or already according
to the court of inquiry some officials
or persons are found gwlty?

Shri Raghuramalah: The court of
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Bhri M. B. Krishna: May I know
the maximum amount of local pur-
chases that can be made by the chief
ordnance officer, and what 13  the
procedure followed in the matter of
local purchases?

Shri Raghuramalah: I would like
separate notice as to the capacity of
the locml officers,

fen wrife wew, Wi
+

st e T

&t T g A

w1 nfreen s y, fewma, qeus
& arafes sor ser €0 & Fa *
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(%) afz g1, & 71 faserw Foay
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The Deputy Minister of Defence
(Shri Raghuramalah): (a) and (b) A
decision to shift the King George's
School from Nowgong (Jhansi) to
Punjab had aiready been taken; a
site for the new location chosen ear-
lLier has however been found to be
unsuitable after detailed examination.
An alternative site where suitable ac-
commodation might be available is
now under consideration.

(c) and (d) Yes, Bir. The matter iz
receiving consideration.

*0 30

ot wrfeet : wsrw wgvaw, Wy
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May 1 know which are the places

In Punjab which are under considera-
tion m this connection?

Shri Raghuramaiah: It 13 neither
advisable nor desirable to specify
those places—we have various places
under consideration—unttl some de-
cision 1s taken

Shri Bhakt Darshan: Which are the
Various alternative Indian nemes
which are being considered so that the
name of the school may be changed?

The Minister of Defence (Shri
Krishna Menon): With regard o these
names, my information 1s that the
Interests concerned—out of which an
important element 1s the ex-students
of these schools who have a great
attachment to what may be called the
old boys' tradition—are bemng consul-
ted I do not know of any names, but
I know that the matter 18 under con-
sultation with them.

ot o o forardt : war ot wghew
g W A P w4 fir s d
T € B Y g wm W Wy
¥ g 7

Shri Krishna Menon: So far as 1
Tegolleet 1t was moved from
Jullunder because the Punjab Gov-
vernment wanted accommodation, I
am speaking subject to correction.
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Shri M. R, Krishna: May I know
whether the Defence Ministry have no
plans to increase the number of 1in-
stitutions instead of shifting one in-
stitution ffom place to place?

Shri Krishna Menon: They are two
separate matters. This is being shift-
ed because of the necessities of locat-
ing the institution in the Punjab The
other matter has to be separately con-
sidered within our means and  re-
sources Generally speaking, 1t 15 the
policy to try and expand these insti-
tutions without encroaching on the
province of the Ministry of Education.

St o Ao fawry & @z AT
e g & a7 w7 A & qamw &
¥qT I AT AT @ ¢

Mr. Speaker: The hon Minister has
alicady said that  long before he
took charge of 1t i1t happened He
-did not know, that 1~ what he said

Shri1 Krishna Menon: There were
good rcasons at that time After
partition, a great many Government
oficcs were pushed m  Jullunder
There were Army consideiations
which required our premises This
«<ame 1 a lower level of priority,
and it was moved temporarnly
to Nowgong A large number of
students n the School are
Punjabis It s more convenient
for  them to be in Punjab The
Punjab has got a clam on 1,
and we have more or less given an
undertaking that if the Punjab Gov-
-ernment will assist ug in finding ac-
commodation to our advantage, we
would move it there

Shri Bhakt Darshan: May I know
by what time at the latest a firm and

final decision will be taken in this con-
nection?

Shri Krishna Menon: I said that a
<decision has been tsken. It 15 a ques-
on of finding location without hav-

;"‘l to spend money on new construc-
1on,
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Hall Currency

Shri Subodh Hansda:
Shri §. C. Samanta:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that stil
a large amount of Hali currency 1s
left unexchanged in Hyderabad;

(b) whether any final date has been
fixed for this currency to be exchang-
ed;

(e) 1f so, upto what time has this
facility been extended; and

(d) the mamn reasons for not ex-
changing the currency earlier?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
On 15th Apnl, 1859, Hah currency to
the value of about OS Rs 180 lakhs
still remain unexchanged

(b) and (¢) Yes, Sir; the present
exchange facilities are open upto 30th
June, 1959.

(d) Apparently the holders of the
State Currency had not aproached the
authorities concerned for exchange of
their holdings within the time lLmits
prescribed from time to time It may
be that some of these Osmania notes
and coins are not 1n crculation and
may not be presented for exchange at
all

Shri M R. Krishna: May I know
whether 1t 18 a fact that the siver
content in these coins 1s the mam
reason for not exchanging the coins
in time?

Shrimati Tarkeshwari Sinha: So
far ag this is concerned, we are not
aware of any such reason The only
reason, as I explained, i1s that perhaps
they are not aware of this facility
or perhaps there have been bad coins
or something like that These are the
factors which are holding back those
colns

Shri M. R. Krishna: Is it a fact that
a large quantity of Osmania Sicca has

-+
{sllrl M. B, Krishna:
*2081.
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been sent to the United States be-
cause they contain a lgt of silver?

Blrimati Tarkeshwarli Sinha: I am
not aware of that.

Shri M. B. Krishna: Have Govern-
ment any imnformation ag to these coins
being available with HEH the Nizam
and other Nawabs of Hyderabad?

Shrimat! Tarkeshwari Sinha: I do
not think the Reserve Bank has got
the information, otherwise, that would
have supplied that information to us

Shri Tyagi: At what rate do Govern-
ment propose to exchange the Hal
Sicea?

Shrimaii Tarkeshwari Sinha: The
rate of exchange that was fixed or-
gnally was Rs 100 IG beaing equiva-
lent to Rs 116-10-8 of the State cur-
rency

Shri Ranga: Will an effort be made
to wnquire as to how far the state-
ments made m the questions asked by
Bhrn M R Krishna are correct, and
i? so, what action can be taken?

Shrimati Tarkeshwari Sinha: We
ghall certainly inquire

Shri Tyagi: Hae the intrinsic value
of the Sicca been ever examuned? If
so0, what 18 that value?

Shrimati Tarkeshwarl Sinha: The
rate has been fixed from the begin-
ning and that has not been rewvised
That shows that 1t was examined very
mnutely

Ipdustrial Management Pool

*3038 Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
Ppleased to refer to the reply given to
Starred Question No 789 on the 2nd
March 1959, and state*

(=) the number of persons taken in
the Industrial Management Pool sepa-
rately from Government service and
from business and industral concerns,
sind

(b) what arrangements are proposed
for their further traimang and reorien-
tation?
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The Minisier of State in the Minis-
try of Home Aflairs (Shri Datar): (a)
No person has actualy been appointed
to the Industrial Management Pool so
far From the list of 212 persons re-
commended by the UPSC for ap-
pointment to the Pool, however, 1t 13
found that 110 are Government ser-
vants and 102 are outsiders employed
m business and industnial concerns

(b) Only such persons have been
selected as are expected to be fit for
the jobs that will be given to them
No further traiming of genera] cha-
racter 1s, therefore, proposed to be
g1ven

Shri Harish Chandra Mathur, In
view of the fact that the officers in
government service had no com~
mercial experience and those who are
in commercial enterprises are not con-
versant with the administrative machi-
nery, how 1s 1t that Government do
not think any further reonentation 1s
necessary”

Shri Datar- All these factors were
taken into account while making the
selections

Shri Thirumala Rao What 15 the
method of absorbing these selected
candidates into the various depart-
ments® Have Government got any
indent from the various commercial
concerns run by them for this cate-
gory of officers?

who apphed for posts under the In-
dustral Management Pool and what
13 the number selected?

Shri Datar I shall give the number
of Scheduled Castes and Scheduled
Tribes candidates selected Six candi.
dates belong to the Scheduled Castes
and one candidate belonging to Sche-
:’uhd Tribes find a place in  thip

t
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Shri Tangmoani: May I know how
many out of thete 76 persons have
pesn offered appointment?

Shrl Datar That 13 what I stated
75 persons will be immediately offer-
ed appointments

Shri Tangamani: On a previous oc-
casion, i1t was stated that they were
going to be absorbed I would like
to know how many have been ab-
sorbed and by what tume the rest will
be absorbed?

Mr. Speaker He says 75 will be
absorbed That means only one seems
to have been absorbed Is that so®
The hon Member says that sometime
ago the same answer wag given What
has happened since?

Shri Datar: Thereafter we held a
meeting with the various Minstries
concerned and as a first instalment,
75 officers will be immediately ap-
pointed

Shri Harish Chandra Mathur: May I
know whether before this Pool was
formed and before the selection was
made, 1t was decided which posts are
to be filled from this Pool and whether
these posts have been listed or not”?

Shri Datar: All these considerations
were taken into account. As the name
itself implies, these officers are re-
quired for managing industrial con-
cerns, for holding different posts in
relation to management

Pointments would be made to these
ven
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Pool. and from the Pool they will be
Ziven over to particular concesns who
require them

Shri Tyagl: Will 1t be meumbent on
the Corporations and companies re-
glstered 1n the public sector to have
these Industrial Management FPool
officers or they will be free to recruit
on their own for their requirements?

Shri Datar: May I point out that
there are certain participating Mims-
tries? There are Ministries which are
prepared to take m officers from this
Pool An estimate was made Ther
requirements were taken into account
Then the question was referred to the
UPSC They have given 212 names
Government propose to appoint about
200, and 75 15 the first instalment

Mr Speaker: He wants to know if
this Management Pool will also be the
recruiting forum for appointments to
the various State Corporations?

Shri Datar. The Corporations or
concerns under the participating
Ministries will take part in it

L1

Shri Tyagi: The Corporations have
their independent management and
bodies 1 want to know whether 1t 1s
incumbent on them to take officers
from this Pool alone or will they also
simultaneously be free to make their
own recruitments independently”

Shri Datar: If they have already
asked for any officer or given their
requirements, they will generally
take him Otherwise, they are not
bound

Shrl Vidya Charan Shukla: Have
Government decided upon the posts
which will be filled in by the busi-
ness management cadre, and if so,
whether such posts have been listed”

Mr. Speaker: That 1s what he said
just now He has answered that seven
grades have been fixed, scales of pay
have also been announced, and they
will be put m the various categones
of management Does the hon Mem-
ber want to know what are the varwous
categories®
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Shri Vidya Charan Shukia‘ I want
to know whether they have been
listed or not

Mr. Speaker: He wants to know
about Assistant Managers Deputy
Managers and so on Should we go
into all those detasls?

Shri Harish Chandra Mathur: It
you will permut me, the answer 1s
entirely different He has only given
us the structure of the business
management Pool The gquestion was
entirely different It was whether the
posts which were to be filled by this
structure had been listed or not It
15y an entirely different question

Shri Datar: They are not different
at all These are posts which carry
certain pay scales They are m cer-
tain grades That also has been made
clear in the notification They will
be 1n this pool and from this pool the
officcrs will be supplied to the various
Ministries as they require

Shn Harish Chandra Mathur: May
I ask another question, Sir?

Mr Speaker: No

Why not I suggest to the hon
Mimster, Shr1 Datar to consider the
desirability of placing a copy of the
scheme on the Table of the House so
that hon Members may know what it
18* If still they have any doubts they
may put further questions for eluci-
dation

Shri D C Sharma: We can have a
half-an-hour discussion on that be-
cause s0 many

Mr. Speaker: Hon Members do not
move the Speaker by an oral repre-
sentation They know how to do that

Book on Museums in India

+
ey Shri Aurobindo Ghosal:
Shri Ram Krishan Gupia;

“Will the Minuster of Sclentific Re-
search and Cultural Affairs be pleas-
ed to state

(a) whether there 1s any proposal
wegarding the preparativa and pubh-
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cation of a book on museums in India;
and

(b) 1if so, at what stage the proposal

187

The Minisier of Scientific Research
and Cultural Affatrs (Shri Humayun
Kabir): (a) Yes, Sir A Dairectory of
Museums 1n India Is under prepara-
tion

(b) The manuscript 18 hkely to he
completed by May, 1958

Shri Aurobindo Ghosal: May I know
if the museums mamntaiped by the
different cultural orgamisations and
universities will also come under thus
scheme?”

Shri Homayun Kabir Tt 15 Darec-
tory of Museums, and I expeect that
about 160 museums will be described
in this directory

Shrl Ram Krishan Gupta May I
know the language 1n which this
directory will be published”?

Shr1 Humaynn Kabir This direc-
tory 1s being prepared in Enghish and,
there will also be editions m other
Indian languages

Shri Hem Barma: May I know
whether the Directory of Museums 1s
expected to contain the hstorical
background and the historical acqui-
sitions of the different museums or 1s
it proposed to be published like a
Telephone Directory?

Shri Humayun Kabir: The Direc-
tory of Museums 1s never a Telephone
Durectory

S8hri Hem Barua: Sir, the bon
Minister did not answer the first part
of my question

Mr Speaker: He said that 1t 15 not
hike a Telephone Directory

Shri Hem Barua: He did not answer
the first part about the historical ac-
quimtions of the different museums
and the historical background and
the stages of development and all
sorts of things that will make the
directory
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Mr., Speaker: I do not want the hona.
Minister to answer. The hon. Mem-
ber has put two things as alterns-

cannot go on putting something sar-
castically; they may put straight ques-
tions to elicit straight answers

Mysore Iron ang Steel Works,
Bhadravati

*2935. Shri Shivananjsppa: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether no Central assistance
has been given to the Mysore Iron
and Bteel Works, Bhadravati during
the Second Five Year Plan penod;

(b) whether it is a fact that Gov-
ernment of India have informed the
Mysore Government that any further
financial assmstance in the shape of
loan or invesiment for the Mysore
Iron and Steel Works would be given
only after the Works are converted
into a Corporation; and

(c) if so, what is the stand of the
Mysore Government in this regard?

The Parliamentary Becretary to the
Minister of Bteel, Mines and Fuel
(Shri Galendra Prasad Sinha): (a)
Not yet, Sir, .

(b) and (c). The question of or-
ganising a Corporation to run and
manage the Mysore Iron & Steel
Works has been under the considera-
tion of the Government of India and
the Mysore Government. The Gov-
ernment of Mysore have agreed to
the establishment of a Corporation
for this purpose and the details are
being worked out.

Shri Shivamanjappa: May I know
whether the Gavernment of India had

2 role in the management of the
aftairs of this concern?

Mr. Speakers What in the ques-
tion?

7 (Al) LSD-3,
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Shri Shivamanjappa: May I know
the present role of the Centre in the
management of the affairs of this

Mr. Speaker. I am not able to folow
what the Parllamentary Secretary
saud.

Shri Gajendra Prasag Sinha: At
present, the Government of India is

not participating in the management
of this.

Shri Shivananjappa: There was a
proposal to establish a DBessemer
steel plant and a stainless steel plant.
May I know what is the present posi-
tion?

Shrl Gajendra Prasad Sinha: There
is a proposal to establish a Bessemer
plan.

Shri Ranga: Is it not a fact that
these works have been running very
successfully for many years yielding
good profit? May I also know what
are the reasons that have impelled
the Government of India to think of
this proposal for a corporation and
what are the reac‘ions of the Iocal
management as well as the Govern-
ment of Mysore?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): The
matter was before the Tariff Commis~
sion and one of the recommendatiols
of the Tariff Commission was that it
would be be'ter, for greater efficiency,
if these works are run by a corpora-
tion or by a company and not by a
department. That recommendation
was considered by, the Government of
Mysore and also Sy the Government
of India. This has been under dis-
cusmion and the Government of Mysore
have agreed that it should be con-
verted mnto & corporation.

Shrl Basappa: In view of the fact
that there is large difference of opi-
nion in the Mysore Assembly regard=-
ing the setting up of a corporation and
in view of the fact that with a small
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investment a big income is derived
from the Mysore Iron and Steel
Works-—and because the present set-
vbp 1, all right——why should a corpora-
tion be insisted upon® If the Mysore
Government 18 ready to rase fts own
capital, will this Government permut
the development of these works?

Mr Speaker: Let me know how this
question arises The hon Minister has
just said that the Mysore Government
has alrendy agreed to convert it into
a corporation If the hon Member has
got anv quarrel with his Government
let him see |

Shrli Basappa: The present set-up
13 quite good, Sir

Mr. Speaker: That i the opinion of
the hon Mcmber here The State
Government feel, otherwise and 1s
agreeshle to the corporation We are
not going to decide that matter here

Sh-i Mohammed Imam: Is it not a
fact that the Mysore Government was
made to agree to this proposal be-
cause they were given to understand
that unless thev formed a corporation,
the Central Government would not
give or render any financial assist-
ance” It was more or less under
duress that the Mysore Government
agreed.

Sardar Swaran Singh. It has be-
come Quite common to raise some sort
of duress in such cases The agree-
ments are agreements

Shrimatl Renu Chakravartty: If it
is a fact that ths particular company
was actually making good profits what
is the reason for the Tariff Commus-
sion to propose a corporation—in spite
of the fact that it seems to be a com-
mercially profitable concern?®

Sardar Swaran Singh: We could
net say that it was commerenlly
profitable because you can only may
that it was departmentally profitable.
It was being run as a department and
not as a commercial concern. It was
precissly from that angle that the
Tari® Commissibn went into that
question and made the recommenda-
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tion that it should be converted into
« corporation for a variéty of rea-
sons which are given in the Tanft
Commission Report I think that re-
por! has been published and the hon.
lady Member can have a look at
recommendationg of the Tarif Com-
mission

Shri Shankaralya: May I know
whether the recommendation of the
Tanf! Commission was for the forma-
tion of an independent board and not
a corporation—to run the Bhadravats
Iron and Steel Works?

Sardar Swaran Bingh: A corpora-
tion 13 also a form of organisation
which 1s supposed to be independent
of Government Whether it was pre-
cisely a board or a corporation 1t
does not matter If it 15 a corporation
it will mean a separate statute and
if it 1= a compan) it wili b under
the company law The recommenda-
tion was that 1t should not be run
as a department but as a corporation
or a company on commercial and busi~
ness lines

Shrl Harish Chandra Mathur: Are
they dependent on Government®

Shri Wodeyar; May I know whether
the Mysore Assembly 18 not in favour
of setting up a corporation”

Bardar Swaran Singh: I cannot
answer that, Sir

Mr Speaker: Was there such reso-
lution passed by the Mysore Assem-
bly? Can 1t be said easily that be-
cause 4 people are aganst it here in
Parhament it was not passed by the
Mysore Assembly, unless a resolution
18 passed one way or the other® How
does the hon Member coge to under-
stand that the Mysore Assembly as
a whole was agmnst 1t? Government
is also a part of the Assembly. Hon.
Members do what they like in their
State and then come and object here.

Mintstey
accepted the proposal for the corpo-
cation? May I know the reasoms?
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Sardar Swaran Singh: Even the
earizer Minustry did not disagree with
it The proposal was under conside-
ration.

Mr. Speaker: Whatever might have
happened mn the Mysore Assembly, I
see all hon. Members of Parliament
from Mysore, without exception, are
agawnst this proposal.

Sardar Swaran Singh: I think that
their briefing 18 of an earlier date
It appears that they have not got
. themselves informed of the latest
trends of thinking in Mysore.

Shri Banga' I have wvisited, only 2
weeks before, and 1 have come back
with the impression that this proposal
15 not hked

Shri Achar: Is it a fact that the Cen-
tral Government refused any help
unless a corporation was formed?

Sardar Swaren Singh: It never
came In that form before the Central
Government

Fost-Matric Scholar hips

*2036. Shri B. K. Galkwad: Will the
Minister of Education be pleased to
state.

{a) the number of Scheduled Caste,
Scheduled Tribe and other Backward
Class s.udents studying in colleges in
India, who were refused Government
Scholarships during the year 1957-58
and 1958-59 because they submitted
their applications late;

(b) whether it is a fact that there
had been instances where sach apph-
cations were submu‘ted by these stu-
dents in time to their college agtho-
rities but were forwarded late; and

(c) if so, what action Government
bave taken in the matter?

The Minister of Educatien (Dr.
K. L. Shrimail): (a) to (c). A state
ment is laid on the Table of the Sabha,
[See Appendix VII, annexure No. 28.]

emment aware that the applications
of the Schaduled

od Tribes are sent to the scholarship
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bpard office but they are not traceable
in the office? Who 15 responaible for
this? ¥

Mr. Speaker: How many? Is it one
case’? (Interruptions )

An Hon Member: We would like
to know the number,

tari B. K. Gaikwad: [ have got a
big number.

Mr, Speaker: Ind be send that to
the hon Minister?

Dr. K. L. Shrimali: It 1s difficult to
4 1»wer the question. If the hon.
Member gives any specific cases I will
certainly look into them.

She: B. K Galkwad: Such cases
have already been sent but no replies
have heen recewved  (Intevriptio i)

Mr. Speaker: Order, order. May I
know from the hon. Member if he
wrote to the Minister?

Shri B. K Gaikwad: I have written
to the department concerned.

Mr. Speaker: He 1s telling the Minis-
ter here. He knows that the Minister
1 re,ponsible to this House and not
to the office In such cases, there is
no good going on putting questions
here with respect to which answers
can be elicited from the Mims‘er. The
Mnister 15 their man If anytlung
goes wrong in the Minister’s office, he
will be dismussed Why do they not
put questions to the Minster before
they come to the House®

Shrimati Renn Chakravarity: On a
point of submussion, Sir. This ques-
tion itself should have elicited the
answer that there were a large num-
ber of cases. He should get the answer
from his departmenf. He is responsi-
ble to us. No doubt the Miruster is
responsible to us, to the Parliament
But the department is responsible for
the answering of the question The
question is very direct. Therefore,
since that answer has not been miven,
we should have to presume that he
hag not been informed or the office
does not funchion properly (Inter-
ruptions.)
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Sporty Coaching Camps
Shrl Pangarkar:
i ‘{Blrihr Igbal Singh:

Will the Minister of Education be
pleased to state whether the pro-
gramme of holding coaching camps
for sports will be continued during
1959-607

The Minister of Education (Dr.
K. L. Shrimall): Yes, Sir.

Import of Kerosene Oil from
Rumanis

*2037. Shri Snbbiah Ambalam: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

{(a) whether any Indian company
has been permitted to import Kero-
sene and Diesel Oil from Rumana;

(b) if so, the name of the com-
pany;

(c) the quantity and value of Kero-
sere and Diesel Oil permitted to be
Mnported; and

(d) the landed cost of such Kero-

sene Oil and the price at which it is
0 be sold in India?

The Minister of Mines and Ol (Shri
K. B. Malaviya): (a) No, Sir.

(b) to (d). Do not arise.
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Copyright of Milliary Musie

*2038. Shri Wodeyar: Will the
Minister of Defence be pleased %0
state:

(a) whether Government of India
hsve taken any steps to secure inter-
nstional copyright for Indian military
music; and

(b) if so, the result thereof?

The Minister of Defence (Shri
Krishns Menon): (a) and (b). The
general rights accruing to Indian
Works by wirtue of Government of
India’s ratification of two interna-
tional Copyright Conventions during
1958, extend also to publications of
1pdEn Wiiary Yiosic,

No formality is required in regard to
copyright in countries covered by the
Berne conven‘ion. The Universal
Copyright Convention prescribes cer-
tpin formalities and the publishers
have been asked to insert in the pub-
lications the copyright notice in the
form prescribed in the Articles relat-
ing to the Universal Copyright Con-
vention. No ather special step ap;ears
to be necessary 1- regard to i.ter-
nationa] copyright for Indian Mil.tary
Music

Coal Export

*2039. Shri P. C. Boroosh: Will the
Minister of Sieel, Mines and Fael be
pleased to state:

(a) whether it is a fact that no coal
was exported to Hong Kong, Sudan
and Madagascar during 1858;

(b) if so, the reasons therefor;
(¢) the amount of foreign exchange
eArnings lost due to this?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes.

g
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(c) It is not possible to make an
estimate.

Indian Soldiers in Ghasa Strip

[ Shrl P. G. Deb:
Shri P. C. Borooah:
Shrl Liladhar Kotoki:
Shrl Wodeyar:
Bhri B. A. Mehdi:

2048

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that some
Indian soldiers were injured in the
Ghaza strip (United Arab Republic)
recently;

(b) it so, the details of the inci-
dent; and

(c) whether any protest has been

made to the United Nations and
Israel?
The Minister of Defence (Bhri

Krishne Menon): (a) and (b). It is
understood that 4 Indian soldiers were
injured on the Srd April 1859 when
some local Arabs foraibly tried to
prevent a party of Indian soldiers
from escorting an Arab woman ap-
prehendeq in Israel territory to the
local police station.

(e) No, Bir, This issue will be consi-
dered when a full report, which is ex-
pected shortly, is available.

Extension of Contributory Health
Scheme to Defence Installations

Shri Keshava:
ML guri 8. M. Banerjoe:

Will the Minister of Defence be
pleased to state:

(a) whether representations have
been repeatedly made to the Govern-
ment for the extension of the Contri-
butory Health Scheme to the workers
of the Defence Installations in Delhi
area; and

(b) if so, the reactions of the Gov-
ermnment thereto?
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effirmative.

(b) At present about 9200
ployees who are working in Delhl
Can‘t. and Shakurbasti are outside the
purview of the Contributory Health
Services Scheme. It has now been
decided that about, 5,500 employees,

(c) the result thereof; if any?

The Minister of Defence (Shrl
Krishna Menon): (a) to (¢). The at-
tention of the hon'ble Member is in-
vited to the statement on this sub-
ject made by me in the Lok Sabha
on 21-4-1959.

Wealth-Tax
*2043. Bhri Ram Krishan Gupta:
Will the Minister of Finance be pleas~
ed to refer te the reply given to Un~
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istarved Question No. 312 on the 24th
““ovember, .1068 and state:

(a) whether Government have
ince assessed the effects of Wealth-
ix in detecting cases of concealment
.1 othrer taxes; and

(b) it a0, the nature of the effects
:usmd?

The Deputy Minister of Finance
(Bhrimati Tarkeshwarl Sanha): (a)
No Sir

(b) Does not arise.

Allowances for non-combatants in
Defence Oragnization

*2044. Shrl B. M. Banerjee: Will
the Mimster of Defence be pleased to
state:

(a) whether non-combatants enrol-
led for service in the various Defence
Organisationz are not entitled to dear-
ness allowance and city compensatory
allowance; and

(b) if so, the reasons therefor”

The Deputy Minister of Defence
(Bardar Majithia): (a) and (b) Non
combatants (enrolled). who are draw-
ing pay under the New Pay Code, are
entitled to dearness and compensatory
(city) allowsnces like other Army
personnel below officer rank who are
on New Pay Code rates of pay These
allowances were introduced for De-
fence Services personnel in conjunc-
tion with the revised rates of pay in-
troduced by the New Pay Code, and
consequently, the allowances are not
admissible to those non-combatants
(enrolled), who are not governed by
that Pay Code.
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Defusing of Cid Ammunition

¢2046. dhri V. C Shukla: Will the
Minister of Defence be pleved to
reter to the r plv piven to Starred
tduestion No 109 on the 12th Febru-
ary 1959 and :tate

(a) whether M/s Hard Motors of
UK have co rp cted the work of de-
fusing old ammunition;

(b) if s0, th- date on which the con-
tract was fulfilled, and

(c) the up-to-date value of brass
and copper scrap received?

The Minister of Defence (Shri
Krishna Meaon): (a) and (b) Yes.
The firm has successfully crmpleted
all operations under the contract, to
the entire satisfaction of Government
by the stipnjated date wv.z, 28th
February, 1958

(c) Rs 65 lakhs approximately om
the basis of prevailng market rates
for brass and copper scrap
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given to Unstarred Question No 487
on the 28th November, 1838 and state
the results of the efforts undertaken
so far to achieve self-sufficiency n
cruge 011 by duscovery and exploring
advquate new resources of crude oil
in the country?

The Minister of Mines and 0il (Shri
K. D. Malaviya): A statement giving
the required information 1s laxd on
the Table uf the Sabha |See Appen-
dix VII, annexure No 208].

Small Savings Scheme in Mobinder-
garh and Hisgar Districts

3479, Bhri Ram Krishan Gupia:
Will the Minister of Finance be pleas-
ed 1o state Lhe total amount collected
under the Small Savings Scheme dur-
ing 1958-59 in Districts of Mohinder-
garh and Hissar in Punjab?

The Minister of Finance (Shri
Morarji Desal): The total gross col-
lections during April, 1958 to Febru-
ary, 1859 amounted to Rs. 1,338 lakhs
(approximately) in  the District of
Hissar and Rs 20 lakhs (approximate-
ly) in the District of Mohindergarh,

Foreign and Indian Investments in
Eefineries in Indis,

3480 Shrl Ram Krishan Gupta: Wil
the Minister of Steel, Mines and Fuel
he pleased to state:

(a) the amounts of foreign and
Indian investment 1n the Indian Re-
fineries (separately); and

(b) the steps taken to increase the

Indian capital investment in the re-
fineries?

The Minister 6 Mines and Ol
{8hri K. D. Malaviya): (a) A state-
ment 15 given below:—

Statement
Capital invested (as on
Name of 1-1-1958)
Indian Foreign
S\' . 8.3.‘ o m
> BURC . 57,688,085 13340242
t < SRIL . :Mo.l;z ::::-rts.m
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r
(b) A wholly Government owned
Company has been established with
an authorised capital of Rs. 30 r ores
to manage and control two public
sector oil refineries

Foreign Investments in Collieries

381, Bhri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) the amount of foreign invest-
ment in the Indian collieries at pre-
sent;

(b) the extent of Indian rap..! n-
vested in the Industry a‘ Piesen, and

(c) the steps taken to 1 tu the
Indian capital investment . the col-
lieries?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): (a) and
(b) Complete information showing
separately the foreign and Indian in-
vestment in the coal industry in India
1s not available, as, the Companies Act,
1856, under which annual returns of
share capital are furnished does not
provide for disclosure of the nationa-
lity of the shareholders (members) of
the joint stock companies. However,
according to a statement giving “Re-
cent Trends in Foreign Investment in
Indin” published in the Reserve Bank
of India bulletin for September, 1958,
the total amount of foreign 1invest-
ment in coal at the end of 1956 is
stated as Rs. 349 crores Figures
compiled by the Department of Com-
pany Law Administration place the
investment in joint stock com-
in coal during the same period
22°80 crorea.

(¢) Under the Industrial Policy
Resolution, 1988, all new development
of coal mines will be in the public
tector, which means that the major
investment hemceforth im the industry
will be Indian. Further, under the
Mines and Minerals (Regulation and
Development) Act, 1958, concessions
for coal to parsons other than Indian
ationals cannot be given without the
permission of the Government of
India, whiesh is another Nuﬂcﬂn(
factor aguinst foreign investment,

il

t
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Pevalopment Bchemes in  Himachal
Pradosh

3682, Shri Ram Krishan Gupta: Will
Minister of Home Affairs be
to refer to the reply given to
Question No, 88 on the
18th November, 1058 und state:

(a) whether the information regard.
ing the amount spent in  Himachal
Pradesh under the Beecond Five Year
Plan has since been collected; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar):
(a) Yes.

g

!

(Rs. 1 lakny)

() amount that has
()mbgl:wen! ;ﬂtofthe

588-96

5571

533°25

(a) the amount of grants paid dur-

1958-50 by the University Grants
Commisgion to the Jadavpur Uni-
warsity and the Ujjain University; and

the amount of grants given by

the versity Grants Commission to
Ahe affiliated-to the Jadavpur
and Universities for increas-

Written Answers APRIL 24, 1900
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ing the sa'aries of their teachers dure
ing the same period?

The Minister of Education (Dr. X
L. Shrimall): (a)

Re. 0oP.
Jadavpur University  18,28,035-70
Vikram University
(Ujpain) . Ni

(b) The Jadavpur University has
no affliated college under its juris-
diction and the University Grants
Commission has not 30 far received
any request from the Vikram Uni-
versity (Ujjain) or its affiliated colle-
ges for a grant for the upgrading of
salary scales of college teachers.

Ald to Bombay Government

3484, Shri Pangarkar: Will the
Minister of Finance be pleased te
state:

{a) the amount of aid given to
Bombay Government to raise the
salaries of the non-gazetted officers
and other low-paid employees of the
State during 1058-59; and

(b) what is the proportion of the
State contribution towards this?

The Minister of Finanoe (Bhrl
Morarji Desai): (a) The amount of
Central grant paid to the Government
of Bombay for the year 1958-80 for
raising the emoluments of law-paid
employees of that State was Rs. 81
lakhs, This was based on the esti-
mate of expenditure furnished by the
Government of Bombay and is subject
to final adjustment on the actual ex-
penditure to be duly verifled in Audit.

(b) Under the Scheme of Central
assistance to State Governments for

1
i

-
gE8
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Rs. 100 pam, The balance of one-third
af the expenditure has to be borne by
the State Government.

Smsall Savings Scheme in Bombay

$485. Bhri Pangarkar: Will the

Minister of Finance be pleased to
state the amount collected under tha
Small Bavings Scheme in Bombay
Btate during the year 1958-59 district-
wise?

The Minister of Finance (Shrl
Morarfi Desal): A statement is laid on
the Table of the Sabha. [See Appen-
dix VII, annexure No. 30].

Mid-day Meals for School Children

Shrl A. K. Gopalan:
3488, Shri Vajpayee:
Shri Kodiyan:
Shri Vasudevan Nair:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 891 on the
5th December, 1958 and state:

(a) the States in which mid-day
meals to school children are given and
the number of school children being
:dven mid-day meals in each State;

The Minister of Education (Dr. K.
L, Shrimall); (a) Information is being
collected and will be placed on
the Table of the Babha as soon as
possible.

(b) Central grants to States
the year 1058-50 were relessed
wise and not Scheme-wise. It is,
therefare, not possible to indicate the
Amount sanctioned to any State for
tny Scheme in particular.

H

Inde-Fakistan Banking Agroement

My, Bhai D. C. Sharma: Will the
of Filaance be pleased to

VAISAKHA 4, 1881 (SAKA)
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(a) the value of assets realised b)
the banking companies in Indig under
the Indo-Pakistan Banking Agreement,
1949, during the period December,
1958 to March, 1859, month-wise; and

(b) the wvalue of assets not realis-
ed so far?

The Minister of Finance (Bhri
Morarjl Desal): (a) According to the
information which is available, the
realisations by Indian banks in West
Pakistan, against their assets in res-
pect of which assistance was sought
under banking agreement, amounted-
to Rs. 1834 during December, 1958 and
Rs. 80,000 during March, 1959

(b) The value of the essets of all
the Indian banks in West Pakistan not
realised 5o far has been estimated at
about Rs. § crores.

Carrying Night Soll in Baskets

3488, Bhri Ganpati Ram: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 150 on the 12th
February, 1950 and state:

(a) when the report of the sub-
committee appointed for preparing a:
scheme for putting an end to the
practice of carrying night soil in
baskets or buckets is to be submitted;

(b) what are the terms of reference
of sub-committee;

(c) the total expenditure to be in-
curred on the sub-committee; and

(d) what is the personnel of the
sub-committee?

The Deputy Minister of Home
Affailrs (Shrimati Alva): As the sub-
committee have still to visit a num-
ber of Statcs, it is not possible to in-
dicate any probable date at this stage.
(b) The sub-committee has been set
up for preparing a scheme to put an
end to the practice of carrying night-
soil in baskets or buckets.

(c) Rs. 20,000 to Rs. 25,000 approxi-
mately.

) Sarvashri N. R. Malkani, M.P,,.
PN, Rjabhoj, MP, K, L. Baimiki,.
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MP., Rajkrishna Bose, MLA
(Orissa), N 8. Kajrolkar, President,
Bharatiya Depressed Classes League
and O K Moorthy, Officer on Special
Duty, Ministry of Home Affairs

Urdu Hall in Hyderabai

2489. Shri P. C. Borooth: Will the
Minister of Sclentific Resrs-ch ~nd
Cultural Affalrs be pleased to statc

(a) whether 1t 1s a fact that recent-
ly a sum of Rs 50,000 has been donat-
ed by the Union Government for the
construction of a Urdu Hall
Hyderabad, and

(b) 1f s0, the 1casons for the dona-
tion?

The Deputy Minister of Scientific
Research and cultural Affans (Dr
M. M. Das). (2) Yes, Sir

(b) The grant was given for the
building equipment and furniture to
enable the Trust to +xpand thur 1te
rary and cultural activaties

Bharatpur Ammunition Depot

3490, Shry Serju Pandey: Will the
Minister of Defence be pleased to
state

(a) whether 1t 1s a fact that in 1957,
in Bharatpur (Rajasthan), foundation
was lawd to build a Cential Ammuni-
tion Depot

(b) if so, the progriss made so far,
and

{¢) wheiher the plan to construct a
-depot there has been given uy and if
s0, reasons for the same?

e Deputy Minister of Defence
{Sardar Majithis): (a) to (¢) It 1s
ngt always in public interest fo dis-
cloze information on plans in regard
40 military works of this character

APRIL 24, 1939
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Reimbursement of Litigation Expenses
to Acquitted Centrzl Govermment
Servants

349)1. Shri Rajendra Singh: Will the
Minister of Home Affairs be pleased
ty state

(a) whether a Government servant
Who 1s or hss been involved in a civil
0r criminal proceedings m the course
Ot his due discharpe of duty is en-
titled to receive back in the event of
s honourable acquittal the lawful
ahd authorised expenses that he might
Mcur, and

(b) 1f so, whether this rule applies
Uniformly to every Central Govern-
Ment Servant?

The Mimister of State in the Minis-
try of Home Affairs (Shri Datar) (a)
A copy of the structions on the sub-
J€ct 1s placed on the Table of the
Sabha |See Append:x VII annexure
Np 31)

{b) The above instructions apply
uhformly to all Central Government
Servants

Training under the Colombo Plan

3492 8hn 8. C Samanta*
" Shrl Subodh Hansda

Will the Munister of Finance be
Pleased to state how many persons
ale proposed to be se t during the re-
Maming period of the Second Five
Year Plan for tramnlng under the
Chlombo Plan®

The Minister of Finance (Shri

Morarji Desal): The requirements of
technica! training under the Colombo
Plan are worked out on an annual
basis At present the Programme for
1659-80 is being worked out. It ia,
therefore not possible at this stage to
S8y how many persons will be sent
during the remaining period of the
Second Five Year Plan for training
Uhder the Colombo Plan.
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State add University Boards of
Physical Education and Eeereation

Shri Swbodh Hansda:

Shrl 8. C. Samanta:
3493,
Shri D C Sharma:

Will the Mister of Education be
pleased to refer to the reply given to
Starred Question No 615 on the 5th
Decernber, 1858 and state

(a) which of the State Governments
and Universities have agreed to set up
State and University Boards of Physi-
cal Fducation and Recreation; and

(b) the nature of Committees or
Boards that exist in the States and
Universities which have not agreed to
ihe proposal?

The Minister of Education (Dr. K.
L. Shrimall): (a) and (b) A state-
ment 18 laid on the Table of the

Sabha [See Appendix VII, annexure
No 32]

Grants for Students’ Toars

Shri Ram Krishan Gupta:
us. {Slui Siddananjappa:

Will the Mimsster of Eduecation be
pleased to state

(a) the amount of grants given to
educational institutions during 1858-5%
(State-wise) for students tours, angd

(L) the number of institutions
which availed of the grants (State-
wi.e)?

The Minister of Education (Dr K.
L. Shrimali): (a) and (b) A state-
ment 15 laig on the Table of the

Sabha. [See Appendix VII, annexure
No 33)

Bank Officers Visit to UB.A.

' 3495, Shri Ram KErishan Gupta: Wull

the Minigter of Finance be pleased to
state;

(a) whether the team of Bank offi-
<ers gent to USA. to study US.
banking systesn has returned;

Written Arswers ]3:30

(b) if so, whether the team has
submutted any report; and

(c) sthe mam recommendations
thereof?

The Minister of Finance (Shri
Morarfli Desai): (a) Yes

(b) A brief report by the officers of
the Reserve Bank of India, who were
included m the team, has been receiv-
ed by Government Some aspects of
the banking system in the United
States have also been dealt with in
individual reports, written by these
and other officers, 1n connection with
seminar arranged by the Technical
Co-operation Mission of the US Gov-
ernment

(e) The reports in question are main-
ly descriptive  Although  attertion
has been drawn to certain features of
the American banking system, which
are of !nterest from the Indian point
of view, no formal rrcommendations
have been made

Team on Indusirial Estates

J Shri Rameshwar Tantia.
1Pandl! D. N, Tiwari:

will the Minster of Finance be
pleased to state

(a) whether the Building Projects
Team on Industiial Estates has sub-
mitted 1ts report, and

(b} 1f so, the details thereof”

The Minister of Finance (Shri
Morarj] Desal): (a) and (b) The
Report of the Buildings Projects
Team, set up by the Committee on
Plan Projects for studying the con-
struction aspects of the Industrial
Estates, has been completed and is
now under discussion with the rele-
vant authorities It will be issusd
shortly.
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Ussh Rewards to Ordnance Factory
Workers for Suggestions

497, Shri 8, M. Banerjee; Will the
Minister of Defence be pleased to
state:

(2) whether cash rewards are given
to technical workers in ordnance fac-
tories who suggest some novel method
of production;

(b) 1f 8o, number of such workers
who got cash rewards during 1937
and 19988; and

(¢) the amount given as reward?

The Minister of Defence (Shri
Erishna Menon): (a) Yes; Sir.

(@) 1956-57 60 workers
1957-58 « 249 workers
() 1956-57 Rs. 2240/-
1957-58 Ra. 7965)-
Retiring benefits to Civilian Employees

in Defence Establishments

3498, Shrl 8. M. Banerjee: Will the
Minister of Defence be pleased to
atate:

(a) the number of industrial and
non-industrial civiban employees n
Defence Establishments who retired
more than 6 months ago and who
have not yet been pud their retiring
benefits;

(b) thenumberutmchctmmd-
ing for over a year; and

(c) the steps taken to arrange time-
ly payments?

The Deputy Minister of Defence
{8hri Raghuramaiah): (a) 2974,

(b) 2383

Written Answers 1325%
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Tobacco Cuitivation in Orisss

2501, Shri Panigrahi: Will the Min-
ister of Finawcs be pleased to state:

(2) whethey the total acreage of
land under tobacos cultivation in

Orissa has decreased in the crop years
1667-88 and 1958-50;

(b) whether the amount of arrears
of excise duty on tobacco in Orlssa
is increasing since 1952-53: and

(c¢) whether the difficulties »f the
tobacco cultivators in the State have
been brought to the notice af  the
Government?

The Minister of Finance
Morarjl Desaf): (a) Yes, Sir.

(Shri

(b) The amount of arresrs of ex-
cise duty on tobacco in Orissa hus
been as follows since 1952-53:—

Amount of arrear

Year (inrupces
1952-53 99,755
1953-54 1,05,929
19545 1,13,171
1955~ 84,643
1956-57 1,023,956
1957-58 1,27,

83,814
(Upto December 1958)
() No, Sir,

Suspension of Government Bervanis

3502. Shri Eumbhar; Will the
Minister of Home Affairs be pleased
to stats:

(a) the number of employees
Minstry-wise and grade-wise under
suspension during 1998-89 so far;

(b) the nature of offence. commit-
ted by them;

(c) the number of employees among
them convicted, cusmussed, discharged
and remnstated so far;

(d) the number of cases still pend-
ing;

(e) the reasons therefor;

(f) the number of employees among
them who were paid their subsistence
pay and allowances for the period of
suspension and the rest of the amount
after being reinstated;

(g) if not, the reasons therefor, if
any; and

(h) Government dues if any re-
covered from such employees?
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The Minisier of State in the Minis-
try of Home Affairs (Shri Datar): A
statement containing the required in-
formation 1s placed on the Table of
the Sabha [See Appendix VII, an-
nexure No. 35].

Kidnapping of Children in Delhi

3504. Shri D. C Bharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of children kidnap-
ped 1n Delhy during 1958-59; and

{b) the number of children re-
covered? -

The Minister of state in the Minis-
try of Home Affairs (Shri Datar):
(a) 1958 1959 (upto 20th
April, 1959)

91 41
%) 72 34

Indian Olympic Association

Shri Pangarkar:
W{ Sardar Iqbal Singh:

Will the Minuster of Education be
pleased to state the nature and ex-
tent of assistance given to the
Indian Olympic Assot.ation and its
branches during 1958-50?

The Minister of Education (Dr, K.
L BShrimali): The following ad hoe
grants have been given to the Indian
Olympic Association during 1958-59:

(1) Rs. 2,10,681-00 for participa-
tion of the Indian contingent
m the Third Asian Games
held at Tokyo from the 24th
May to the 1st June, 1958,

(liy Rs. 87,174'00 for participation
of the Indlan contingent in
the British Empire and Com-
monwealth Games held at
Cardiff from the 18th to the
25th July, 1958

No asssistance has been given to any
of the branches of the Indian Olympic
Asspciation during 1088-59,

Wrigten Answers,  APRIL 24, 1850

Written Anspers 13288
Propaganda for Removal of Un-
touchabllity in Punisb

3508, Shri D. C. Sharma: Wil! the
Minister of Home Affairs be pleased
to state:

(a) the amount proposed to be allot-
ted by the Central Government for
propaganda for removal of untoucha-

bility in the Punjab State during 1959-
60;

(b) whether the Punjab Govern-
ment have submitted any scheme for
the purpose; and

(¢) the nature of the schemes on
which the amount 18 to be spent?

The Deputy Minisier of Home
Affairs (Shrimati Alva): (m)
Rs 62,000

(b) Yes.

(¢) The amount will be spent for
propaganda purposes through shdes,
posters, cinema shows, dramas ete. '

Sweepers and Scavengers in
Cantonments

4507, Shri D C. Sharma: Wil the
M.ruster of Defence be pleased to
refer to the reply gven to Unstarred
Question No. 1484 on the 15th Decem-
ber, 1958 and state:

(a) the further progress made
improving the Living conditions of the
sweepers and scavengers in the can-
tonments in the country; and

(b) the progress made in construc-
tion of houses for them upto the 3lst
March, 19397

The Deputy Minister of Delence
(Sardar Majithia): (a) During the
period December 1858 to March 1959
further special grants-in-aid amount-
ing to Rs. 43,585:00 have been sanc-
tioned by the Government for the con-
struction of 19 additional quarters
for Harijans in St. Thomas Mount,
Meesrut, Nainital and Landour Cantan-
ments and for the completion of the
quarters already under construction in
Sagar and Taizabed Cantonments,
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- (b) Final reports 1n this respect are
" awaited from the Cantonment Boards
When received this information will
be laud on the Table

Law Commission

fShri D. C. Sharma:
 Shri Adit Singh Sarhagi:

Will the Minister of Law be pleas-
ed to refer to the reply given to
Starred Question No 935 on the 15th
December, 1858 and state the pro-
gress made in examuning the report
of the Law Commission on the follow-
ing statutes,

(1) the Specific Relief Act, 1878,

«n) the Land Acquisition Act, 1854,

(u1) the Negotiable Instruments Act,
1881, and

(v) the Income-tax Act, 19227

The Min ster of Law (Shri A. K.
Sen) (1) to (1v) The Reports are
sill under examination

3508.

Students Hostels in Madras

3509 Shri Flayaperumal- Will the
Minuster of Education be pleased to
state the total number of arts and
prolessional colleges 1n Madras State
for which loans have been sanctioned
by the Government of India for the
construction of hostel buildings during
the years 1956-57 and 1957-58, year-
wise and college-wise?

The Minister of Educatien (Dr. K
L. Shrimalf); The requsite informa-
tion 13 being collected and will be
laid on the Table of the Sabha i due
eourse

Schedanled Castes

3510 Shri Elayaperumal: Will the
ﬂmamm be pleased
state,

(2) how many scheduled oastes had
lmlledtou;e'u'n!onmm Servioe
or different posts during

1936-69 (State-wise);
(b) how many scheduled caste per-

: were interviewsd (State-wise);

VAISAKHA 4, 1881 (SAKAY Written Answers 13248

(¢) how many scheduled caste
candidates were vwelected for tnese:
posts (State-wise),

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): (a)
to {¢) A statement 18 grven balow:

Statement
Numb rof Numberof  Numbr of
candid 1es ¢ nd dates o rdudeies
who pphd who w.r* whoh veb.gn
nterniewed silec ed

4054 243 s&

Notr —1 The above information 1s n»
respect of both examinations
and selections by interviews.

2 Thig does not mnclude figures
in respect of certain exami-
nations for which resuits
have not so far been declar.
ed

3 This excludes candidates
who were called for in‘er-
view but did not attend

" State-wise
available

Development of Regional Uanguages
in Madras

3511. Shri Elayaperumal: Will the
Minister of Scientific Researth and
Cultural Affairs be pleased fo »tate.

(a) the amount to be given as
grants-in-aid during 1958-59 to
Madras State for the development of
regional languages; and

(b) the heads on which it 's to be
used?

The Deputy Minister of Scientifie
Résearch and Cultural Affairs (Dr.
M. M. Das): (a) and (b) The follow-
ing grants were sanctioned during
1958-59 to various institutions n
Madras State for purposes specified

information 15 not

against each*

lnnmq_ A:;o:nt Purpose i

t. Kerala Sa- 000 for expenditure

pmm-es " emnie
a7th
Conference dur-
mg November,
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A, 4,000 for petting ma-
dhyaya . nuscripts  mi-
Y. Swami- crofilmed.
oaths Iyer
Library, Madras.
Telugu Bha- 10,000 for the publics-
"mswﬁ, ! uon o?l wo
Madras, Volumes of
Telugu En-
cyclopaedis.

Wili the Rinister of Defemos de

to refer to the reply given to

Uns'arred Question No. 1211 on the
12th March, 1958 and state:

(a) whether all the recommenda-
tions of the MES Review Commttee
+have been given effect to; and

(b) if not which of the recommen-
dations have not been accepied by the
~Government?

The Deputy Ministey of Defence
{(Sardar Majithia): (a) No, Sir.

{b) Out of 101 recommendations of
*the MES. Review Committee, B4
‘have been accepted—65 as recommend-
od by the Committee and 19 with
modifications B8 have not been
-abcepted. The remaining recommenda.
.tlons are under congideration. A
statement showing the recommenda-
tions which have not been accepted by
Government is laid on the Table of
the Sabha. ([See Appendix VII,
.ghnexure No, 36.]

Junior Division of N.C.C.

3518, Bhri Afit Bingh Sarhadl: Will
+the Minister of Defence be pleased to
state:

(a) whether it 13 a fact that the
Junior Division of the N.CC. is not
sfuificiently strong as originally intend.
-ad; and

(b) what steps have been or are
\ieing taken to popularise it?
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The Minister of Defomos (Sl

Krishng Menon): (a) and (b). All
Divisions of the N.C.C, are very popu~
lar and demand for expansion exists in
every State but expansion is limited
principally due to the States concern-
ed not coming forward with the share
of contributions that must come from
them. In the Second Five Year Plan
the intention was to allocate 80 per
cent of the expansion to the Junior
Division Out of a total expansion of
about 66,000 cadets achieved in the
first three years of the Second Plan
period, 25,000 were in the Junior
Division.

Only 20 per cent of the expansion
was intended to be in the Girls
Division but due to universal demand
for larger increase in this Division,
allocations to the Girls Divisions were
about 18,000 ie 27 per cent of the
total expansion.

Qut of a total strength of 1,87,000
cadets, Junior Division accounts for
nearly 80,000. This is on the whole
congidered adequate.
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Bharat Sewak Samaj

3515. Shri Pahadia: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that a large
amount is being given to Bharat
Sewak Samaj since its inception by the
Central Government; and

(b) if so, for what purposes?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). A state-
ment showing the amounts given to
Bharat Sewak Samaj from 1953-54 to
1958-59 for various purposes, is laid
on the Table of the Sabha. [See
Appendix VII, annexure No, 38.]

Wealth-Tax

i 3516. Shri Sarju Pandey: Will the
Minister of Finance be pleased to
state the expenditure involved in
collection of Wealth-tax during 1958-
59 state-wise? s

The Minister of Finance (Shri
gmrji Desai): The adminstration of
Wealth-tax has been entrusted te the
Income-tax Department. As such no

the administration of this tax alone.
E ever some additional posts have
been sanctioned to cope up with the
erall increase in the work-load.
alculation of the cost of collection of
Wealth-tax on the basis of the expen-
diture incurred on the staff exclusively
mployed for this purpose is, there-
ore, not possible, The total expendi-
ire of the Department has, in the
rcumstances, been distributed over
> various taxes on the basis of the
enue receipts from each tax. Cal-
ated on this basis, the cost of
ection allocated to Wealth-tax for
ear 1958-59 comes to Rs. 22,37,000.
swise distribution of the above
; e on the basis of the

VAISAKHA 4, 1881 (SAKA)

ff has been separately provided for.
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revenue yield from each state is s
follows:—

State Ampurm
i L R A
Andhra Pradesh . IOB6MW
glha{, & Orissa : 9"59:-],_'_;1'43
ombay . = : 3 = 2,969
Delhi . s : ; - 83,004
Kerala . : : : 61,738
Machya Pradesh : ‘ 4256352
Madras . 2 ! 2 o 110,
Mysore . ; ; . ¥ 57 :
Uowpeass” . . ghing
ttar Prades i
West Bengal 6,205,026
TOTAL 22,37,00
Concession to Scheduled Caste and
Schedaled Tribe Students is
Himachal Pradesh
3517. Shri Nek Ram Negi: Will the

Minister of Education be pleased to
state:

(a) what are the educational farilf-
ties and concessions given to Sche-
duled Tribe and Scheduled Caste
students in the school§ and othe
educational institutions of Himachat
Pradesh; and

(b) whether it is essential for the
Scheduled Caste and Scheduled Tribe
Students to remain within their own
Tehsils or Administrative Unit to
avail of those concessions?

The Minister of Eduocation (Dr.
K. L. Shrimali): (a) (i) Free educa-
tion up to secondary stage.

(ii) Free concessions for prosecuting
studies in Government colleges.

(iii) Scholarships from the Govera-
ment of India under the Scheme of
grant of scholarships to Scheduled
Castes, Scheduled Tribes and Other
Backward Classes students for post-
Matric studies.

(iv) Grant of number of schola®-
ships and stipends to deserving
students over and above the poverty
stipends and merit scholarships.

(v) Book grants to deserving
students,

(vi) Grants to meet partially the
boarding expenses in a few cosmops-
litan hostels and Ashram schools,
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3519. Shri Nek Ram Negi: Will the
Minister of Home Affairs be pleased
to state what steps have been faken

conditions of the people of Hangrang
I Chini of Himachal Pradesh?

“Phe Sunam Multigurpdee Co.
operative Society” bkas Dbeen
organised to etrve the eredit
and supply needs of the pecple
of this area. Thi, society wes
given a gradt of Rs, 500 during

at village in October, 1988,
(3) One Allopathic dispensary has
been started in Poo.

$520. Shrl B. K . Galkwad: Will the
Minis‘er of Home Affairs be pleased
to state:

(a) whether 1t Is a fact that the
Himachal Pradesh Administration
have recently opened two Asghram
Schools in Chini and Pangi under the
auspices of the Dhartiya Adimjati
Sevak Sangh;

(b) if so0, the number of inmates in
each of the Ashram Schools; and

{c) the number of Scheduled Castes
and Other Backward Classes students
among them?

The Deputy Minister of Home
Affairs (Shrimatl Alva): (a) to (c).

t Bm:lntx Mm H Sevak S-nﬂﬁ ml:
The Minister of State.In the Minis. e .

W7 of Home Affairs (Shrl Datar): The  C0 2nd Pangl.
steps token during the period are ss “The required information in respect
follows: of these Ashram Schools iz as follows:
“,w o Nmberof-if::lalntbc Schogls

School Scheduled Other B

Tribes Cuais wﬂl Totl

& Thakksr Kh Aghr

St (RODchLot 13 My o) s Nm »
& Gadiar Ashrmm Greols (Charabi) 4 N 2t
$. Mihta QGadhi Ashram Leo
~ (Hengrangy Mibas) N (1] % .
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Sofine Bypringy in the Country

2521, Sl Hem Raj: Will the Minis-
ser of Wieal, Mipes and Fuel be pless-
od to sixte:

(a) the number uf joding springs in
the country; and

(b) the names of Statey where they
are concentrated?

The Minister of Mines and Oll (Shri
K. D, Malaviva): (a) No iodine
springs have so far been recorded In
India,

{b) Does not arise

Eradication of Untouchability

3522, Shri Daljit Bingh: Wil the
Minister of Home Affairs be pleased
to state the amount allotted to the
All India Haryan Sevak Sang and
the Bharatiya Depressed Classes
League for the eradication of un-
touchability during 1858-607

The Deputy Minister of Home
Affairs (Shrimati Alva): No Central
grant-in-aidd has beepn sanctioned yet
to them for 1839-60

Advisory Committeea under Ministry
of Education

3523 Skri Daljit Bingh: Will the
Miuster of Education be pleased to
statg the total expenditure incurred
by the various ad commuttees
constituted by the Minustry of Educa-
tion during 1958*

The Minister of Educatiom (Dr,
E. L, Shrimall): Rs, 8306 95.

Tribal Cultural Clubs in Manipur

1M, Bhri L. Achaw Singh: Will the

of Mome Affairs be pleased
0 state:

(2) whether grants-in-aid have been
tohlﬂbll cultural clubs in
revival of folk art amd
culture; and
(b) i so, $he amount sanetioned for
year 1850807

Writtén Anstoerey3266.

The Depuly Minister of TFomm
Affairs (Shrimait Alva): (2) Yem,
8ir

(b) For the year 1089-80 an amouit’
of Rs 1:00 lakh has been allocsted
for schemes for the development’ of
trbal folk art and culture 1n Manipur.
The schemes include provision of
grant-in-aid to tribal cultural clubs,

Mmhmﬁ

3525 Bhrl L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state

(a) whether 1t 13 a fact that =
Department Promotion Committee has
been constituted for recommending
promotion to Class I and Class IT posts
under the Mampur Admnstration;
and

(b) if s0, how many such cases have
been referred to the Commuttee so far?

The Minister of Home Affairg (Shri
G. B. Pant): (a) Yes

(b) Two cases of promotion to
Class I and four cases of promotion
to Class IT posts have been referred
to the Committee

Criteria for Determination of
Backward Ciasses

. {52 B O

Will the Minister of Home Affalrs
be pleased to state:

(a) whether a new criteria to

determung as to who should be listed
among the *“backward classes” has
been decided upon; and

(b) if so, the nature of the new
criteria decided?

The Deputy Minister of Home
Aligire (Shrimati Alva): (a) No,

(b) Does not srise.
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Mmmmwm
Minister of Home Affalrs be
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whether It is a fact that Madras
ent have raquested the

control for purposes of settlement and
colonisation; and

() it so, the action taken thereon?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No, Bir

(BJ Does nof arise,

Kidnapplog of s Student in Delhl
: Shrl Bam Krishan Gupta:
m{sms,u.mme.:

Will the Minster of Home Affairs
be pleased to state.

(a) whether it is a fact that a 4th

year engineering student of Delhi
Polytechnic was kidnapped from his

room 1n hostel on the 5th April, 1958;

(b) whether it 15 also a fact that a
npte demanding a ransom of Rs 5,000
was found in his room;

(¢) whether any investigations have
Been made 1n this regard; and

(d) it so, with what resulis”

The Minister of State in the Minis.
@y of Home Affairs (Shri Datar): (a)
No.

(b) Yes, such a not was found but
it turned out to be fal.c '

(c) Yes

(d) The case belng fal-e has been
emncelled.

Concessions to Ex-Servicemen In
Manipur

3530 Shri L, Achaw Singh: Will the
Ilninrm of Home Affalrg be pleased
‘i state: i
t {m) whether ft I3 a fact that a notice
was issued by the District and Sessions

Writisn Auswers APRIL 34, 1956 Written Asswers 13268

Judge of Manipur on the 2lst
February, 1000 for graating sa-peatia
conoessions to ex-servicemen

employed
mwmmmmmm
abolition,
(b) whether the case of their re-
employment was considered by the
Manipur Administration; and

(e) what is the basis of grant of ex-
gratia payment to these men?

The Minister of State in the Minisiry
of Home Affairs (S8hri Datar): (a) to
(c) The information is being collect-
ed and will be laid on the Table of
the House,

Utifsation of Coaf

3531, Shri P C Boroocah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Coal Council of
India has recommended any measure
to the Government in regard to better
utilisation of coal;

(b) 1f so, what are the salient
featureg of the recommendations; and

(c) the reactions of Government to
the recommendations?

The Minister of Stecl, Mines and
Fuel (Sardar Swaran Singh): (a) Yes.

(b) The Coal Council of India
recommended the setting up of a Fuel
Efficiency Comnuttee for evolving
suitable and adequate measures for
achieving optimum economy and effi-
ciency in the use of fuel resources in
the country, principally coal

(e) Government accepted this
recommendation and a Fuel Efficiency
Committee was set up in May 1958,
with the Coal Controller as its Chair-
man.

LAS. and LPB,

3532, Bhrl Ayyakannu: Will the
Minister of Home Affairs be pleased to
state:

(a) the total number of seats reservy.
ed for the Scheduled Castes and Sche-
duled Tribes for the recruitment made
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fo the LAS and LIPS and Central
Sarvices during 1958-69;

(h) whether these séats inclufté the

(c) the total number of applications
received from Scheduled Castes and
S¢heduled Tribes candidates and the
tots] number qualified in the written
examunation held during 1858-59; and

{(d) the number of persons out of
them #elected?

Minister of Btate in the Ministry
of Affairy (Shri Datar): A
statement 15 laild on the Table of the
Sabha [See Appendix VII, annexure
No 40]

Equation of Posts in Madhya Pradesh

3533, Shri Kistatya: Will the Mims-
ter of Home Affairs be pleased to
state

(a) whether the Umon Government
have approved the principles evolved
by the Government of Madhya Pra-
desh for equation of posts and deter-
mimation of semority of Class I, II
and III officers of integrating umts of
Madhya Pradesh,

(b) 1if so, what are the principles so
evolved and approved,

(c) whether the prmciples formu-
lated by the Madhya Pradesh Govern-
ment give equal weightage and treat-
;Jt:nt;totlwmplomo!thetmner

(d) whether the nature and duties
of posts held by the officers in merged
States of Chhatisgarh and Rajgarh of
Madhya Bharat were given the same
conmderation, and

(e) 1t not, the reasons therefor?

The Minister of State in the Mints-
by of Bome Affalrs (Shri Datar): A

ds 1aid on the Table of the
Sabba. [See Appendix VII annexure
No, €1}

Written Ansuers 1§00
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AMENDMENT TO BEFEESENTATION OF THAR
Reoris (Comsoor er XKizcrions Aws
EuzcTion Prrrrion) Runes,

The of Law (Shri A,
Sem): I fo ap on the Ta
under subrsection (8) of Section

(1) Bupplemenunr Statement

Sixth Sesmuon, 1858 No Wi
[See Appendix VII, annexure

No 43}

NOTIFICATIONS UNDER FOREIGN ExcHRANWE
ReguraTION ACT

The Depuiy Minister of Fingnoe
(8hri B B Bhagat): I beg to Iay m
the Table, under sub-section (3) of
Section 27 of the Foreign Exchange

Act, 1047, a copy of each
of the followmg Notificationss—

{1) GBR. No 179 dated the lith
rm 1859, mnk:lngucz
wm.mm

R el
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{8hri B, R. Bhagat]

‘1) GSR, No 102 dated the 14tH
February, 1080. ([Placed wm
Labrary, Bee No. LT-1377/88).

NortricaTions vpEr Ssa CusToMms Act

Shri B, B, Bhagat: I beg to lay on
* the Table, under sub-section (4) of
wettion 43B of the Sea Customs Act,
1878, a copy of each of the following
Notifications’ —
(1) GSR No. 413 dated the 11th
April, 1959
(1) GSR No 414 dated the 11th
April, 1955, making certan
further amendment to the
Customs Duties Drawback
(Fixed Rates) Rules, 1058
(i) GB R NO 415 dated the 1Ith
April, 1959, making certan
further amendment to the
Customs Duties Drawback
(Brand Rates) Rules, 1058
{Placed n Library, See No
LT-1375/50]

AMENDMENTs TO CENTRAL Excise
Rures

Shri B. B. Blagat: I beg to lay on
the Table, under Section 38 of the
Central Excises and Salt Act, 1544, a
copy of Notification No GSR 480
dated the 21st April, 1959, making cer-
tain further amendments to the Cen-
tral Excise Rules, 1044 [Placed in
Library, See No LT-1382/50]

AmeENpMENTS T0 EsraT™® DUTy Runes

The Deputy Minister of Finance
(Shrimati Tarkeshwan Simha). I beg
t0 lay on the Table, under sub-section
(3) of Section 85 of the Estate Duty
Act, 1933, a gopy of Notification No.
S0 747 dated the 1llth April, 1989,
making certain further amendments to
the Estate Duty Rules, 1053 [Placed
in Library, See No LT-1378/50].

1808 hrs.

PUBLIC ACCOUNTE COMMITTEE
Soxremvra Reroxr

4ot Rangs (Tenal): 1 beg to pre-
sgt:the Sixteenth Report of the Public
Committee of the Second Lok

Sabha on the Excusses aver Votad

Charged Appropriations
disclosed in the (i) Appropriation
Accounts (Defence Services), 1855-58;
(1) Audit Report (Defence Services),
1858, (ui) Appropriation Accounts
(Civ1), 1956-57 and Audit
1058, and (1v) Appropriation Accounts
of the Government of Delhi for the
Year 1986-57 (1st Apnl, 1856 to 3lst
October, 1956) and Audit Report, 1958

1203} hra.
BUSINESS OF THE HOUSE

The Minister of Parllameniary
Affairs (Shri Satya Narayan Sinha):
Four permiseaa, S, £ roe &
ounce that Government Business
Jor the week commencing Monday, the
Y7th Aprl, will consist of—

(1) Consideration of any item of
Government Butiness carried
over from today’s Order
Paper

(2) Consideration of motion for
reference of the following
Bills to Joint Commuttee—

() State Bank of India (Sub-
sidiary Banks) Bill

(1) State Bank of India (Am-

]

endment) Bill
(1) Banking Companies (Ams
endment) Bill
(3) Consideration and passing
of—

(1) Bengal Finance (Sales Tax)
(Delhi Amendment) Bill

(ii) Displaced Persons (Com-
pensation and Rehabilita-
tion) Amendment Ball,

(it) Costs and Works Accounts
Bill, as passed by Rajya
Sabha

(iv) Census (Amendment) BiIl,
ag passed by Rajya

(4) Discussion and woting of
Demands for Excess

fe
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(General) for 1955-86 which
are expected 1o be presented
shortly,

(5) Discussion on the Reporl' of
the Indian Government Dele-
gation to the 41st (Maritime)
Session of the International
Labour Conference held at
Geneva in April-May, 1958, on
a motion to be moved by Shri
K. T. K. Tangamani, on 28th
April, 1950 at 4 pav.

——

12.05 hrs.

EMPLOYMENT EXCHANGES (
PULSORY NOTIFICATION OQF
VACANCIES) BILL®
The Deputy Minister of Labour
(Shri Abid Al): Sir, I beg to move
for leave to introduce a Bill to provide

for the compulsory notifieation of
vacancies to employment exchanges.

Mr. Speaker: The guestior is:

“That leave be granted to intro-
duce a Bill to provide for the
compulsory nohfication of vacan-
cles to employment exchanges.”

The motion was adopted.

m?umnn:sn.lmmdmm

12054 hrs,
DOWRY PrOMIBITION BILL®

The Minisier of Law (Shri A. K.
8en): Sir, I beg to move for leave
to introduce a Bill to prohibit the
Ziving or taking of dowry,

Mr. Speaker: The question is:

ém“rhatﬁh’ﬁvehemmwtnuv
s to prohibit the giving
or taking of dowry.”

The motion was adopted,

alzt A K. Sen: 8tr, T futroduce the

—

1298 hrs,
COAL GRADING BOARD‘(REPRALY’
- m 1

The Mivigter of Steel, Mines and
Fuel (Sardar Swaran singh): Sir, [
beg to move: ’

“That the Bill to repeal the Coaliw.

Grading Board Act, 1825, and to
provide for certamn matters inci-
dental there to be taken into cone

siderat.on.”

Sir, Indian coal industry lost valy- .
able ground in the export: market.
after the First World War as a feguit .
of indiscriminate exports of poor qua. .
lities of coal. Accordingly, the Coal-
Grading Board Act, 1025, was ena
ed and a Coal Grading Board was
up under the Act. It had two func-
tions:— | oo

» (i) Grading of coals whenever '

. colliery appHed to it;
(1) Grant of certificates
ment in respect of coal inten,
ed for export whefievers 3
graded cblliery applied to it.-

In 1952, a mew enactment—the Cogl
Mines (Conservation and Safety) Act
came into force, This Act provided
for the constitution of the Coal Board,

g+
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%3275 - Coal Grading
§Sardar Swaran Singh]
#oss of coal and Increased risk of fire.
fn August 1955, the Coal Grading
foard accepted this recommendation.
#n view of this decision, the guestion
arase as to whether it was necessary ta
kave two separate statutory bodies to
discharge the functions pelating to

@rading.

$he Grading Board itself consider-
ed this question in February, 1956 and
cesotved that there was no longer any
weressity for that body to centinue and
it should, therefore, be wound up. The
Coal Board also made a similar recam-

mendation.

The Coal Grading Board has thus
outlived its utility. The main func-
tion relating to grading of coal is now
3::.5 regularly discharged by the Coal

rd and practically no grading is
done by the Coal Grading Board at
present.

Fifier the repeal of the Coal Grad-
ing Board Act, the functions relating
Lo grading will be done by the Coal
8oard which even now performs this
function in terms of the powers con-
ferred on it by the Coal Mines (Con-
seryation and Safety) Act and the
rules framed thereunder.

As regards - the second function,
namely, grant of certificates of ship-
ment, there is no statutory compulsion
either under the Coal Grading Board
Act and the rules framed thereunder
or under any other law that every
export of coal shall be covered by a
certificate. It is, therefore, proposed
to transfer this function, by an exe-
cutive order of the Government to the
Coal Controller.

This, Sir, explains the reason why
it is necessary no longer to keep this
statute on our statute-book. The Coal
Grading Board has outlived its utility,
and it is fit and proper that this Act
may be repealed, The Coal Board is
already doing the grading and that
Board can also undertake the work of
issuing grade certificates.

" ‘B is generally complained, Sir, that

we have a tendency to keep on the

APRIL 24. 1959
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statute-book pieces of legislation
which are no longer necessary, and it
was therefore considered necessary
that this Act may be repealed.

Mr. Speaker: Motioa moved

“That the Bill to repeal the
Coal Grading Board Act, 1925,
and to provide for certain matters
incidental thereto, be taken into
congideration.”

Shri A. C, Guha (Barasat) rose—

Mr. Speaker: The hon. Member has
tabled an amendment. Will he speak
on that?

Shri A. C. Guha: Sir, 1 shall speak
oa the general discussion and then I
shall consider what to do about the
amendment.

Mr. Speaker, Sir, generally speak-
ing, I welcome this Bill, because the
Coal Grading Board has not been
functioning for the last four or five
years. Yet an administrative staff is
being maintained., It would have been
better if the Government had abolish-
ed this Coal Grading Board sometime
earlier.

Sir, grading is a very important
function as far as conservation of coal
is concerned. Without proper grading
it is difficult for the Government or
for the colliery owmners to determine
the quality of coal and decide how
to conserve them. Different commit-
tees have reported on the irrational
method of use of our coal. I think it
has been said in one of these reports
that more than 50 per cent. of selected
A and B grades coals and more than
80 per cent. of Grade I and Grade II
coal are being consumed by non-
essential consumers. This is a huge
waste of a very valuable and, I should
say, nat very abundant wealth of our
country. We may have abundance of
coal, but selected A and B grades and
Grade I and Grade II coal, these four
varieties of coal, are not in abundance.
I think their total supply in the
country is not adequate to our grow-
ing requirements. Therefore it is
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think last year, or practically every
ceived for revising or for initial grad-

ancc of the Board was
better than the previous years, but
cven now at the rate at which the
grading 1s done it will take several
years to complete even the revision of
gradings of Raniganj and Jharia coal-
fields, not to speak of the new grad-
'ngs of the collieries outside the Rani-
ganj and Jharia areas

Therefore, my suggestion to the
Minister and to the Government is
that the Coal Board should be proper-
ly equipped. From the reports we see
that it has not got the proper staff.
I am also doubtful whether the Coal
Board has got even the proper autho-
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trolling this coal industry should
rationalised and consohdated  The
Coal Controller is functioning
under an archaic Act the Defence of
India Rules. I do not know what
authority he has to control the pro-

¥

exists, I think his authority is only
Iimited to the distribution of coal, and
I am not quite sure if he has any
authority to regulate the production of
coal. Therefore, I think that the entire

should be passed giving specific and
explicit authority to the Coal Control-
ler and Coal Board to regulate the
coal industry.
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done. So all these factors should be
taken into consideration and if neces-
sary the Act should be amended.

The rules framed under the Act, I
think, are also out of date now. Some

things do require the serious conside-
ration of Government. I hope Govern-
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‘pecification, that is, eccording to the
talorific value of the coal.

1 have nothing more to add.

Mr. Speaker: The question 1s-

“That the Bill to repeal the Coal
Grading Board Act, 1925, and to
provide for certain matters inel-
dental thereto, be taken into con-

siderat on".

Mr. Speaker: There are no amend-
Dients to clauses 2 and 3.
The question is:

“That clauses 2 and 3 stand
part of, the Bill".

The motion was adopted
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1952. In fact, the powers for grading
of coal conferred on the Coal Board
under the Act of 1952 are far more
comprehensive as the Board can grade
all coal irrespective of whether a col-
liery has applied to it for such grad-
ing or not Dntheothe:rhmd._the
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section, I think it is section 17 under
which the Government have power

Shri A, C. Guba: In the whole Act

there is no mention about grading at
all

Myr. Bpeaker: Does it not come under
sechon 5-—“the conservation of coal'
and matters connected therewith or
incidental thereto"—wherein all re-
gulations may be made.

Shri A. C. Guha; Only, at the top of
the Rules—section 17 of the Coal Mines

(Conservation and Safety) Act have
been mentioned.

Sardar Swaran Singh: Actually, the
rule-making power is contained in
section 17 of the Coal Mines (Conser-
vation and Safety) Act. The notificas
tion also makes reference to section
17. There are four clauses under sec-
tion 17. Clause 1 is very exhaustive,
because the Central Government may
by notification in the official gazetts,
and subject to the condition of pre-
vious publication, make rules to carry
out the purposes of the Act. Then,
in sub-clause 2, “without prejudice to-
the generality of the foregoing” cer-
tain powers are enumerated,

Mr. Speaker: But it does not refer
to grading.

Sardar Swaran Simgh: The word
‘grading’ may not be there, but the
word ‘conservation’ itself means con-
servation of the resources, ete

Mr. Speaker: Sub-clause (1) says
“ts carry out the purposes of this Act’
The purpose of this Act covers the-
functions of the Board.

con-

Shrl A. ©. Guha: Tt is for the
servation of coal and to make further
providons for safety in coal mines.

Mr. Speaker: It comes under com-

Sardar Swaran Siugh: Very muche
50,
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Mr. Speaker: Very well The gues-
rtion is:

“That clause 4 stand part of the
B

The motion was adopbed.
Clause 4 was added to the Bill

Cilause 1, the Enacting Formula and
the Long Title were added to the Bill.

Sardar Swaran Singh: I beg to
move:

“That the Bill be passed”
Mir. Spesker: The question is:
“That the Bill be passed”.

The motion was adopted.

1329 hrs.

DISCUSSION RE: REPORT OF THE
COMMISSIONER FOR SCHEDUL-
ED CASTES AND SCHEDULED
TRIBES

The Deputy Minisier of Home
Affairs (Shrimati Alva): I beg to move:

‘“That this House takes note of
the Report of the Commissioner
for Scheduled Castes and Schedul-
ed Tribes for the year 1957-68, laid
on the Table of the House on the
pth December, 1058".

This is the seventh report and the
House may be pleased to note that
during the years gone by we  have
been able to achieve substantial re-
sults in the fleld of welfare for the
under-privileged section of our
society, We have followed no rigid
_policy m this fleld. We have kept
our minds open to accept suggestions
and co-operation from individuals and

APRIL 24, 1950 Report of the Commas-

tions are no longer delayed and the
States sre given very much more
freedom, so that they need not wait
for formal authorisation from the
Centre or even from the States for
schemes that have been well laid
down They have been given freedom
to alter within the ceiling of any
particulat expenditure allotted for the
year., From this year, the States
will receive nine equal monthly instal-
ments to carry on their work and in
the last quarter, they will have to sub-
mit a progress report in which they
will show us the actual work realised
and according to that, final adjust-
ments of payments would be made.

The next pomnt that agitates the
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A fnel decision in the matter of
scholarships, however, will lie with
us and wc shall be able to  make
changes in consultation with the Edu-
cation Ministry and frame rules in a
manner in which there will be a kind
of uniformity for all the States, It is
clear that every State cannot distri-
bute according to its own discretion
or its own rules, There shall have
1o be some kind of uniformity, so that,
we shall be able to redress the grie-
vances that hrve been coming to us
from time to time.

The next important point is the re-
servation of seats, according to article
338 of the Constitution. The Home
Minister has stated that this matter
will be taken up in time, before the
present term of all the legislatures
expires, i.e.. 1962, The provision made
in the Constitution extends only up
to 25th January, 1960. But we bave
considered and desired that any bye-
election in any reserved seat after
January 1960 should be treated as a
reserved seat and we have informed
the Law Ministry about this provision
that we want to make, so that it re-
moves the difficulty until the time
that we come to a decision,

The mext question agitating the
minds ¢f the people is the criteria of
backward olafses. There was a meet-
lng called wecently, in the first waek

VAISAKHA 4, 1881 (SAKA)
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Rs 37447 lakhs for centrally spon-
sored schemes, over and above this,
Rs, 30:62 lakhs have been earmarked
to control shifting cultivation. Shift-
ing cultivation comes up for discussion
in the Question Hour and other board
meetings off and on, because when
shifting cultivation is not controlled
und adequate facilities are not given
to the tribals, it creates hardship for
the tribals and leads them to nomadic
life. Therefore, after emphasising on
important thines like educational facl-
lities, communication, agriculture,
cottage industries, housing, water-sup-
ply, etc, we want to emphasise on
control of shifting cultivation, so that
they can settle down in fixed places of
abode and carry on their agriculture
as they do in the plains.

In the tribal areas, 43 multi-purpose
blocks have been started and  they
gre progressing very well, according
to us. Nevertheless, hon. Members
who move about in the country would
beahlemglwuummctpiﬁured
what they see around as thay go from
place to place.

Coming from the tribals to the
scheduled castes again, Rs. 171-84
lakhs was the ajlotment in 1958-59
hmsuummlum-am-



Rs, 18°13 lakhs for the State sector
and Rs. 21-38 lakhs for the centrally
sponsored schemes. The Tribal Wel-
fare Board also has appointed a sub-
committee to go into their condition
and recommend methods of improve-
ment m the life, work and living stan-
dards of those people, That commit-
tee is just now going round from State
to State and we hope to get their re-
port also 1n a very short period; and
we should be able to derive a fund
of ideas. We wtll also see if we have
to change our approach in this respect,
so that the nomadic tribes could be
settled in one place.

1 would not like to take much time
-of the House for the simple reason
that several hon Members are inte-
rested in this report and would like
4o speak. If I spoke at length, [ would
curtail theiwr time. S5, I shall now
‘make some general remarks. Official
and non-nfficial organisationg have
been associated, and as I said, we take
suggestions and co-operation from
-everyone. We give them the maxi-
mum co-operation, grant of funds and
-other facilities.

The services is the last point that I
shall touch. There is a separate sec-
-tion now in the Ministry which looks
after and scrutinises the recruitment
-and promotions in services of the hari-
fans, the tribals and other backward
<classes. Tt keeps a watch over the
compliance of the instructions fssued
by the Home Ministry. We are taking
wpecial steps to earmark officers of

over, 1 think, every man or every
woman who is so employed should
make an effort to stand on his own
and comp~te equallv with the others
That would, I think, give not only

psychology of the people.

I have always feit that gradually
and very soon we should bring this
section of under-privileged people to
such a level that they could stand on
their own. Of course, there are manv
other points—the point of legal aid and
several other points—that remain, but
ultimately we have to bear in mind
in this House that it is the States that
finally implement whatever provisions
we make It is not for us to imple-
ment them in the wvarious States
Therefore hon. Members should realise
that in the various States also this
privilege is given to the various legisla-
tive assemblies to discuss that portion
of the Report that deals with their
schemes and I think two of the States
have already discussed this Report. If
that healthy practice is followed, it
would make even the lagislatures in
the States more alert as well as the
MPs who are so alert hers, so that
we can go ahead in actual practice to
gee that in the fleld of social welfare
for these people we achieve in the
shortest possible time the maximum
result.

I am not one who agrees with
constant grievances that
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think, done very much and from now
on still more will be done because
have found the bottlenecks where
wera held up in the past and hoew
can remove those bottlenscks
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oppose them by
thought, word and deed. After all,
untouchability, if I may say so, is first
‘born in your heart and in your mind
before you practise it. Therefore I say
that if you want te remove untouch-
ability you have first to cleanse your
mind and your heart. Then alone the
programme and the money that we
make available could mean something
in actuality. Therefore I feel that
once again we come to this mighty
socio-economic problem facing us and
that we have achieved so much, for
we have achieved something. I do not
agree with those hon. Members of
this House who say that we are still
slow and lagging behind. We are not.
For example, as I sald, our policies
are not rigid We accept people's
opinions and we like to see the picture
as others see it for themselves. We
have also appointed a Wellare Team
under the Chairmanship of the hon.
lady Member, Shrimati Renuka Ray,
who is here. e are collecting all this
data and informiation so that we can
find ways and means by which we can
move faster.

Nothing is left out by the hon, Home
Minister in this field of work. He

VAISAKHA 4, 1881 (SAKA)
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perhaps, if not 80 per cent, 30 per cent.
or 40 per cent. We have moved for-
ward., It is such a mighty task that
it cannot be done by money, by legisla-
tion, police or force. It cannot be done
by a stroke of the pen. It cannot be done
by legislation because if legislation
could do it, the offence for observing
untouchability is there and we could
have removed it long ago. Thereforg
1 want to impress on the hon, Mem-
bers that neither legislation nor money
nor viclence or force can bring about
a change. The change can be brought
about only by right thinking and by
right action. If your minds and hearts
are pure, so far we shall achieve a
measure of success. The whole
trouble arises because there are so
many who speak what they do not
believe in and believe in what they do
not speak. Therefore unless these two
get together, unless belief and action
are wedded together we cannot move
forward. Therefore it is gratifying to
note at least in this Report that the
tempo has increased and it is gratity-
ing to see with your own eyes as you
go round the country that certain
bottlenecks are removed and certain
progress is visible. It is concrete.
Nevertheless I would like to emphasise
that unless education goes to the
women folk of this under-nrivileged
section, you will not bring the whole
community out. Therefore education
of the girls must be emphasised by
one and all in this House and outside,

With these few remarks, Sir, I move.
Mr, Chairman: Motion moved:

“That this House takes note of
the Report of the Commissioner
for Scheduled Castes and Sche-
duled Tribes for the year 1957-58
laid on the Table of the House on
the fth December, 1058."
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Mr. Ohgirman: The general rule is
that 15 minutes are allowed to every

: Wofrow: wal g @
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Mr, Chairman: We shall gee later
en.
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Shri R. C. Majhi (Mayurbhanj—
Reserved—Sch. Tribes): Mr, Chairman,
8ir, I am thinkful to you for giving
me this opportunity. We are discus-
Sing dhe Secemtt Report of Are o
missioner for Scheduled Castes and
Scheduled Tribes. In this Report
many mportant suggestions were
made and for these we are really
thankful to the Commissioner. But
the fact is that most of the recom-
mendations have not yet been imple-
mented even either by the Centre or
by the States. He has made many
recommendations,

There is one recommendation re-
garding the revision of the list of
Scheduled Castes and Scheduled
Tribes. The Constitution for Schedul-
ed Castes and Scheduled Tribes Orde:
was issued in 1850 by the President
and it was amended in 1956. Accord-
ing to the present orders the Schedul-
ed Castes and Scheduled Tribes list
is prepared State-wise. A Scheduled
Caste or a Scheduled Tribe, which is
included in one State, according to the
present orders, is not included in the
other States,

I have to make some suggestions
about this because in my opinion this
Jist should be prepared on throughout
India basis, that js, if one Scheduled
Caste or Scheduled Tribe is included
in one State it should be recognised
as such throughout India, Due to our
implementation of many projects, like
the river wvalley projects, railways
lines, steel plants, etc, many Schedul-
od Castes and Scheduled Tribes peo-
ple are forced to go from one State

APRIL 24, 1950 Report of the Commis~13202
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ed Tribes in the other State. My sug-
B

and accepted as Scheduled Castes and
Scheduled Tribes in one State should

g

Many of the hill Tribes who are
living in Assam are not called Schedul-
ed Castes and Scheduled Tribes. There
are 20 to 25 lakhs of people. I have
gone through the Scheduled Caste and
Schedule Tribe Order thoroughly. The
greatest number is in Orissa. Schedul-
ed Castes 92 and Scheduled Tribes 48
In the neighbouring States, there are
aleo Scheduled Castes and Scheduled
Tribes, But, all are not included in



up

that all the people who are listed come
up to the level of getting this opportu-
nity, because, there are many Sche-
duled Tribes who are en bloc unedu-
cated.

Similarly, while giving compensa-
tion to the people who are removed
from their own area by river wvalley
projects or steel plants, they should
be given compensation Before they
are asked to shift from their place, We
know their condition very well. The
moment they are shifted, they are
nowhere, They have no houses, they
have no lands, My suggestion is that
before they are asked to leave, they
should be given land or money be-
forehand so that they can live peace-
fully somewhere.

I am to say about the multi-purpose
Tribal Blocks, We are spending a
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how we are executing our plan. ‘These

the Tribal population is very much
opened in the
. Because, out of
the four, only two are opened in the
. Even when it 1s
opened in a Scheduled aree, it is not
in a Reserved constituency; it is open-
ed in a single member general con-
stituency and the Tribal population 1s
very much less. The Commissioner
has pointed out that one block has
been opened in Bihar where the total
population is 27,000 and out of that,
the Scheduled Trbes are only 2,334
From this you can imagine how the
money allotted for the welfare of the
Scheduled Tribes is missed and used
only for others, how the Government
is accepting a scheme while granting
money where the Tribal population 1s
so small. I could not understand how
the Government is ullowing such a
thing. It should look into this matter
while granting the scheme for the

mitted, while asking for grants in aid,
it is not definitely pointed out that
this scheme will be opened in such
places I hope the Minister will look
into these matters, Otherwise, huge
sums of money that are allotted for
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[Shrs R C Man])

1 wish to say somethung about
primary education It has been smd
that the tribal people should be given
education in their mother tongue so
far as pnmary education 1s concerned
But this 15 not followed m practice
They are not being given Instruction
m their mother tongue so far as
primary education is concerned They
are taught m the State language and
so much of their valuable time 13 un-
necessarily spent They are gomng to
the schools for three or four years,
for only sitting in the schools and
doing nothing

The santhals of Bihar are tought in
Hindi Those in the Bengal area are
taught in Bengalh Those 1n Onssa are
taught the Oriya language Some step
gshould be invented so that they can
be taught m a common script n res-
pect of this matter, we find that some
of the foreign countries have progres-
sed very much Even for a popula-
tion of 6,000 they have invented a
script  Take the case of Russia They
could Invent & script even though the
population involved was 6,000 Here,
we have got the tribal population to
the extent of 30 lakhs but we hawve
not nvented any script So, my re-
quest is that some script should be
invented for them so that they can be
taught from the pre-primary stage

8Shri Naushir Bharucha (East Khan-
desh): Mr Chairman, Sir, I must
confess that the Government has done
qurte a lot for the uplift and welfare
of the scheduled castes and scheduled
tribes But still I believe that the
leeway that 15 left cannot be made up
unless we have a separate Ministry
which i1s devoted exclusmively to the
welfare and upirft of the scheduled
castes and scheduled tribes I am of
the opinfon that the problem iz s0
vast and the number of population
mvolved 15 so large that a separate
Ministry for this purpose 18 absolute-
Iy justified, Whenever we think of re-
moval of untou~hability, consciously
or unconsciousty, our mind tums to
the question of temple entry Person-
ally I am of the opuilbn thet thiy Is

APRIL 24, 1008  Report of the Commis 13206
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the least useful for the uplift of the
scheduled castes Though this msue
generates lot of frictibn, its net value
18 practically il Now, after wvast
numbers of scheduled caste people
have turned to Buddhism, the ques-
tion of temple entry has lost much of
its meaning

ot et (qerageTiaea-
qfey arfrar) war oY wgw e §

Shri Naushir Bharucha: [ am aware
of the fact that there are many
scheduled caste people left, however,
Sir, my submussion 1s that efforts
should be diverted in three directions,
namely, (i) economuc uplift, (1) edu-
cational opportumtieg and (1) social
uphft

With regard to economic uphft, I
may say that there are vanous ways
in which this can be done The first
question that arises 13 the question of
allotment of lands It 13 rather un-
fortunate to noie that 1n Bombay
State the Government have not seen
their way to settle these people, parti-
cularly landless people from the sche-
duled castes, on lands I am of the
view that since we are embarking
shortly on legislation for a celling
on land, surplus land will be avail-
able and priority should be given to
settle these people on the surplus land
that will be made available I am of
of the opmion that not only shbuld
be the people be settled there, but
even the experiments of co-opemative
farmung should be tried there There
13 no harm if the experiment falls
But we shall be able to understand
much about co-operativé farming and
therefore I would appeal that this ex-
periment should be tried out
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Government Under this system cer-
tain mnferior wvillage servants were
compelled to do certain work for the
benefit of the administration in return
of which they were permutted the
benefit of having very small uneco-
nomic holdings or plots of land That
thmg 15 now being done away with
1 congratulate the Government for
that It is a step in the right direction

Apart from the question of land
the State Governments should take
concrete steps for the economic up-
lft of the scheduled castes people In
the matter of cottage industries, these

shouid be given prionty We
should be able to absorb a substan-
tial portion of the scheduled castes
people 1n alternative economie occu-
pations The Commissioner has re-
commended 1n his report that an
regard to industries like poultry far-
mmg etc pronty should be given to
these people

I am of the view the departments
in charge of small-scale and cottage
industries 1n the various States should

sefting up of small-scale and cottage
industries Unless their economic con-
dition 15 improved, the stigma of un-
touchability will not be removed To-

They are untouchable
because, largely, they are in a miser-
able plight economically Therefore,
emphasis should be given to improve
adt:erm condihons In the
matter of reservation of posts to per-
%ons belonging to these classes of

to
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people, seems to me unbelieveable. I
would go a step further and suggest
this If we find that sufficient number
of scheduled castes candidates are not
forthcoming, 1t would be desirable
even to lower the standards slightly,
thus giving them preference for ap-
pomtment to these posts For, ¥ you
examine the numbers—I do not exact-
ly remember the number, but we
were told—in the railways, you will
find that hardly two or three people
are occupying higher posmtions

Shri B K. Galkwad (Nasik) Class
I posts

Shri Naushir Bharucha: I should
like to know why this 15 s0 I remem-
ber that during the Britisher’s time,
when a commussion was appointed to
consider the question of higher ap-
pointments for Indians i the rail-
ways—I am talking of the years 1919
and 1920 when the rallway commis-
sion was appointed—the Britishers
gave an excuse that in the then 54
rallways only two Indians were found
fit enough to hold hgher positions
i the raillways What they did in the
case of Indians then, we are repeat-
ing wn the case of Scheduled Castes
and Scheduled Tribes now I, there-
fore, say that this 15 a matter which
has to be specially looked into

Then, there 1s a very good sugges-
tion contained in the report, to which
I would like to draw the attention of
the hon Mimster, and that 15 thet
the State Public Service Commussion
must have at least one member
belonging to the Scheduled Castes I
do not know whether it 1s posmble
for the hon Minster or the Umon
Government to 1ssue, if not. directives,
at least suggestions, that the State
Publie Service Commussion must
mclude at least one Scheduled Caste
member

With regard to the question of
housing, I suggest that some grants
should be made on the basms that
these grants will be non-refundable;
outright grants for construction of
houses for Scheduled Castes should
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be made. Mixed colonies must be en-
couraged. I am not in favour of hav-
ing separate colonies for Scheduled

Castes people,
In regard to industrial Thousing,
where there is compulsion on certain

economie uplift is concerned.
In

the matter of educational uplift,
preference must be given, and is being
given to en extent, for admission to
certain institutions. But I was rather

good suggestion made in the report
that admission should be reserved for
Scheduled Castes in the Banaras
Hindu University and such other
places, This is also very necessary.

The second point with regard to
educational uplift is that free edu-
cation to the Scheduled Caste people
in all the States must be made avail-
able right up to the schobl-leaving
stage. In the report, it iz said that in
some places free education up to the
middle schools only is being given.
But right up to the school-leaving
stage, and in all schools, the Sche-
duled Castes must have the facilities
of free education, I was rather sur-
prised to know that there are some
States which do not do this. I do not
exactly know which those States are,
but this is a point which require to
be looked into.

I have to say just one more thing
In the matter of serving mid-day
meals to school children. After all,
these children of the Scheduled Castes
are extremely poor; and hunger is
their main enemy; poor little children
go hungry to school; they have not
got the necessary stamina to absorb

has been made in the report and I
strongly recommend these sugges-
tions.

With regard to the social uplift

ing violations of this Act which have
gone completely unnoticed. I would
like to know whether it would be
possible to create some machinery, in
addition to police and whatever other

ed, for, I have come to know that in
several cases of glaring
the police refuse to take notice bf the
violations, and no action whatsoever

the Act is being openly violated I
suggest that something should be done
in this matter.

There are other recommendations

that considerable amount of work has
been done, but there is a great lee-
way yet to be made up, and I hope
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generally poor and we are poorer, the
people who belong to & superior
community try to exploit us, and there-
by there will be untouchabihty and
also bad treatment of the Scheduled
Caste people Therefore, the whole

I may make one other suggestion to
the Government The Government 1s
now gong to have census throughout
the country, and the census officers
will visit every village Let the cen-
sus official who goes to the village for
enumeration elbcait the information
whether the common well in the vil-
lage is shared by the Harijans, whe-
ther the temple in the willage 1s
open to the Hamjans, whether the
restaurant 1n the willage, if there 1s
one, is bpen to the Harpans Then we
can understand how far untouchability
has disappeared mn this country and
in how many places it 1s existing

It 1s no good bluffing the people and
the Members of Parhament saymg 1t
i1s generally vamshing It is not van-

have not visited the villages, who have
not seen the sufferings of the Ham-
jans can say everything 1s all right

because they are here in Dethi and
move with big people

fibri K U. Parmar (Ahmedabad—

Shri Thimmajah: I do not say 1t 1s
good I agree with you

APRIL 24, 1960 Report of the Commis-13304
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As far as the economic improwve-
ment of the Scheduled Castes is con-
cerned, the hon Minister gives figures
of the amount spent on schemes, but
we want to know the physical targets
achueved in each aspect of the schem-
es meant for the Scheduled Castes
and tnbal people It is no good saying
so much money has been spent What
1s the result of it*

Today, a lot of money 18 bemg
spent on non-official agencies, it is
good, for the eradication of untouch-
ability It 15 good that they
non-official agencies to work for the
uphft of Harijans, for the eradication
of unteuchability, but they put certamn
restrictions also on certain non-offici-
al agencies For example, they say the
Bharatiya Depressed Classes League
should collect 10 per cent donation
How can the poor Harijjans give the
donation®

Shri E. U Parmar
Sevak Sangh collects

Shri Thimmaigsh That 18 different
because it happens to have been born
long back, and 1t has a long record
of service I have got great respect for
it and its founder, but today I tell
you honestly it has lost all its charm
and 1its vitality after the death of

The Harjyan

ever little work every organisation
does, 1 am grateful, and I want the
Government also to treat all the
organisations on an equal footing,
not to discriminate between the
one and the other, and ask the
bressed Classes League to collect

s¥

per cent donation Where can the poor
People get 10 per cent? It is imaposm-
ble Therefore, I submit that the Gov-
emment should be Liberal to these
non-official organisstions and en-
courage them to work for the eradi-
cation of untouchability,

I.vmtnlhn:ahoutme economic
aspect of the Scheduled Castes and
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suggested, the surplus land over
the ceiing and the cultivable
waste land available with the Gov-

ernment, a large part of it, should be

Scheduled Caste people, because we

uperiority complex, because they are
born with a sense of intrigue, try to
dupe the Scheduled Caste people,
cven officers and others also try
10 dupe them saymng that they
will get some land, and they
are given some worthless land There-
fore, 1 request the Government to
see that the real benefit under the
land reforms goes to the Scheduled

Caste people

About the development of cottage
and small-scale industries, I am very
happy that certain co-operatives are
bemng encouraged by Government I
only request Government to see that
liberal grants are given to co-opera-
‘tive societies wherever they are form-
ed in the States The State Govern-
ments also should be instructed to
see that wherever the leather indus-
try 1s organised by Hanjans or the
Scheduled Caste and Tmbal people on
a co-operative basis, lberal grants
are made available to them, and also
marketing facilities are provided to
them Further I request the Govern-
ment to see that small contracts are
g;m to these Scheduled Caste peo-
Dble

I feel that some sort of orgamsa-
tion should be set up by the Govern-
menttoprovideﬂnmcetorﬂx e Sche-
duled Caste people to take up some
business or small contracts For want
of capital our people are very back
ward in the fleld of bultneu, or
ta2king up contracts or any other pro-
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fitable undertaking Therefore, 1 sub-
mit that, 1n consultation with the
State Governments, the Central Gov-
ernment should set up some agency
to help the Scheduled Caste people

Lastly, I will refer to the reserva-
tion of posts I regret very much that
the Home Ministry which has to look
after the interests of the Scheduled
Caste people 1n the Government as in
cvery other field, itself sometimes 1s
not broadminded and liberal towards
the Scheduled Caste people

I will give you one example You
can find very few officers of the Sche-
duled Castes or Scheduled Tribes get-
ting a salary of Rs 600—800 It 1s
unfortunate that when the Public
Service Commussion selected about
8 candidates as Assistant Comrmussion-
er for Scheduled Castes and Tribes,
among whom there were 5 or 6 per-
sons belonging to the Scheduled
Castes, the Home Minstry did not
post them under the plea of economy
measures It 18 very rare that such a
large percentage of Scheduled Caste
candidates are selected by the Public
Service Commission But 1t 18 very
unfortunate that when they are ge-
lected the Home Mimstry withhold
their appointment If this 1s the atti-
tude of the Home Ministry, I do not
think that the reservation order can
be implemented, nor can we except
it to be implemented Why do Gov-
ernment apply economy measures
only to the Scheduled Caste candi-
dates? How many IAS and IPS ap-
pomntments have been withheld
because of economy measures” Did
not Government recruit an srmy of
officers for the Industmal Manage-
ment Pool? Are they mnot rec-
ruiting evary day hundreds of
officers for the Industrial Manage-
cause of economy measures? It 1s very
unfortunate—I regret to say this—
that the Home Ministry, which has to
encourage the Scheduled Casie peo-
ple; withhold the appomntment of
Scheduled Caste candidates selected
by the Sarvices Commussion I hope
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at least even now—t 1s not teo late,~-
the Home Ministry will have some
sympathy for the Scheduled Castes
and see that the candidates are lssued
appointment orders.

Shri Naushir Bharucha suggested
that there should be a Scheduled
Caste member btn the State Public
Services Commissions. We have been
demanding this since we came ¢o
this hon. House, I do not know whe-
ther the Home Ministry have suggest-
ed this to the State Governments. But
#t is unfortunate that the State Gov-
ernments are not having a Scheduled
Caste Member on their Services
Commissions This includes even the
Mpysore State which is said to be a
progressive State, Even there you do
not find & Scheduled Caste Member on
the Service Commission. Therefore,
1 once again request the Home Min-
istry to try its best to see that a mem-
ber of the Scheduled Castes is ap-
pointed to each of the State Publie
Services Commissions

Before ] conclude, I want to refer
to the educational facilities, This year
1tself Government began to say that
they want to allot scholarships on the
basis of selection, We are very very
grateful to Government, for the large
amount they have spent for our stu-
colleges, 1

concessions, He is perfectly wrong in
thus. If anyone with self-respect has
got something, he never wants any=-
body to help him, Because of the
circumstances in which the Scheduled
Caste people in this country are born
and brought up and treated by others
or due to other circumstances, they
are cringing before you for certain
concessions, But if theyare up to your
level, I do not think any self-respect-
ng man will say: ‘Give this, give
that; do this, do that’. I assure the
hon. House and also the hon. Minister
that we are not that type of people
to take undue advantage of the spe-
cial opporunities available to us and

to continue to claim that we wre
backward

el o e () - sfrrrr
off, wTr TW@ TICg AE & Ay A Ay
ghomdi s zm § sewr WA gy
wHa gu fam Y @y o )

13.37 hrs.

[Mr. DzruTy-SreaxEr in the Chair}

& qandt g f oo W awfar &
forae o ot g & omar wigd &, o
T w7 gy §, ¥ wwiw WX
Ty AT Wt % Wt g e o
wor Y Y s § gt wrver W
wfcat wr ik § e v fowrn o ot
t ot @ sttt o fow =y &
T fier o T §, 2 e g TR
o ¥ Y e & ol e
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wo ar gor §, & wit gk & o
o T e o e Y oF gr e,
o AT § ot wA & ol WY
T WY awer v § ) dur W
& fag wrr # woae wifew @ o
LSRR B L
qear § e Wiow @7 & wro o o
gy g g & e o gw e F
o 8, agr wg o & v s o WY
wET ¥g F T §, gFem %y W
gerel § 9% fag wwm Wik
forg wferar faspe wom & § aomk
7§ § W N T o A €, Y sy
wWreag €, T ¥ A R F@ L,
% arg ey o 7 wgA § 1 7g
T # W wp ¥ wn aer o
g1 & 7 oz v v & v @ fe o
agr o @y §, o Afesr et
T 9 & o W § e feer s &
fe gat Y ¥ fod o faerdt & o
wid At &, T o & v § A s
F s 9T g € fagr faar smar 4
T § A 49 ag o T § fe s
e e # g @ Bfew @ @
& S e I ¥ o forer o2 W
W g ¥ oY A § AW REw]
wwe §T faem i @t )

7 a1T g § dw fp A @
T § afew ST A ot R A
Y, I o ot e & 1 AT
W WY WY B §, T e qe ¥
T R G 1 AN war X
TR WA § | T oY vy
T Nar kA g
TR | o T W @ w g
Fere ek & g ormerr & 1 wrver o fis e
F A o awhr § off §, we &
woflavl o rEaf A QA E
ol g oy & s W g g
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ot 7 fr o o o av et W
Wi T ? T de < e grard
YO T QO @ g A 9,
et o Y vy o §, ST ¥
T ST W e R oy et
g o i wdr ool @it & o & oy
gt g f gfeorr wmk ag wmgy & fe
o A2 dfefodty fndt, 48 O fa
W cowr sTor 7y § e & gt g
dar st 7 ow Wik 3 wyr § f ot
# @ gt wfgm, v A fenfirdr
£ sfeg Wit I oft it ¥ e

& T ey gy Y B & 1 xwT W
g §, STHTITHT HY N 2w R, I
w1 g §, WA YT v
ag drrd ot wgy A F e
T L (r R e N
aE T W WY R, T A ey
& 1 o T e W e o gk
& o gt & e o st Y R
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TRAE & T D F 3y gk wna
ot oft § 1 cefag & wgdt g f gy
T AW X A & A oA
ar ofr &

ey aeive & s gamdt aowre foreer
wrest % &, Forrer wree ag § fe o
Y 7% O GIR GO F AR AW 97
o walt | & gy o W g der
% W€ 7 vy § e e Fend 56
T § W & gF wifgd | A 0
aw 7t § fr dedw Javg o §, T R
wETT vy w9t @ €, Wk & aeh
f e gw og® e fer @ o
e wat Fdr et ¢ 30t
<g® firerft wifgd | 78 * TP &
W & ' ¥ IR s g, wWifs
# wawet g % g8 S Fw w1 s
&G w1 §, WYC ¥R w1 wW | R
Tt g s & oft v 68 g, forerdy
wgT Wt WX agA SN o A ¥
FFA 9T 7 A, I ATAL ©T AH |
T WG T o w AT g ¥ Y ey
W § A g F AY s v ) gl
& vt § fr garo o ag & fe gw
I WY H9YF FOAT A7 W g aXE 0
Iw! gfawrd & ofe & ot ag a®

? wwwedt g ot 9 ¥ ¥ sgfemy
o T o § W fow ¥ ofadw
Davmt wim A oRITw
wolf g ¥ fowr & W R w #
et A o ghewd * wigd §, @ g,
2 forem o g & g Wy o wwar §
fiw oY 7w W W AWy §, g fawgw
# o x@m

wrr It wriew feafr o ady

aTw § ! e W gy fie e
wfe ¥ orfe ¥ v WX o8 ) @ Wi

e fam-fag frr & v & ot
aTeeY Y awelt §, IEwY gw W )

afex s ®1 e A gk
A § 1 e A gw ark & woft faw
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fis forw v gfomt ¥ #fed & stw
W W qaT IoT 4T W ag A ]
afed ¥ a @ s ¥ fog Qe
q® firsd @ 3w aw weTgATR § wTE
¥ gfex & # g% gfow w1 oo o
&% % 9 W W TG
FHATATH TS GHT 4T | I§ AR g
WTE €7 g N9 6 @ w7 OF AW
AR AT AR IE A% AT AR OWET
# 99 ¥ a7 €T AW g ) IEA
WA & aTAR W® g F7 qg g
) f gw ¥ ®'7 av g fear § fr
wot Zak fog s a= v ¢
Qa7 3 agT dw WY frmy Wy fir W€
e T8 Fwar a7 | # e ¥ WA
g 5 g2 afee & ara wmm & oo
vt & fag forr it oo F ot @ @,
qw W wfgd |

& sl g o forrd ot & vt
@ § o & gframlt awrdt @, o gw
gfom &t Twr ot Iaw umi &
aF |

# A AR 9 gfoam aefwn &
fere & @ & wpr g g1 AW
wfiww firer 23 &1 sy o wfgg |
qg # cufee sgft § wfe & auwdt
g fis were wrafian samar Yy fereft gvft
o sy it O oy o s fafee
gt ¥ v & farwre Wi s W
a8 g

& swalt § TN W yu 8T
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sl e Sabha during that . But
nialyl e Gexhrt it has been found ‘if.‘l’ m”nw

A g Wik & W, W ool g Was not placed before this House in

¥ WX WY g0 w§ JEET W wue | o the August-September session; and I

am | dfeeww w3 o A umt ‘hink it was placed on the 9th De-

. ber 1958, I eannot derstand
QAT T g 06 RO ATET the delay n placing 1 before o

gk €@ 9O w7 fawr §f @, oW
QA 7 N I v Farwre }, aw A
o, & oY A WY SR AT & ¢
T off woy &Y Wl W Ty AW
frovafent ¢, @ ® Wraw denfar
T N ) ww y wewy adwr g} e
FATIFER IV T aw ¥ gH
v og ¢ o o gt W wed &
FYE FTATT T FT | @ WA B I
SATT B T § WK FT ATH WTE AT
A I F AT FT o 2 §, I
It § T w33 §, Foreedt e W
Tt #Y Y A T AAT §, T g
oz grfaer &Y wwar & 0

w § & wAr ff g A
g f& ot 55 @ fafaedy & gfomy
& a7 fn §, ag aga v § WK
# wreht § e o e & wifs 3t &
g @@ AF W faadw ¥} owEw
T g, I sy g

Shri Balkrishna Wasaik (Ehandara
—Reserved—Sch. Castes): Mr., De-
puty-Speaker, Sir, first of all I ex-
press my view that this Report of
the Commissioner for Scheduled
Castes and Schedyled Tribes iz plac-
ed before this House very late. There
has always been delay in placing
Report. I think this Report had
submitted to the Governmen
the 30th June, 1 In the
the Commissioner had

a desire, on page 3, para 7, that
istry of Home Affairs should
for top priority for the print-
g of this Report before the August-
session of Parliament so
t weuld be possibls ta discuss
Lok Sabha snd the Rajya

s§E
¥

:

i
!

I would also draw the attention of
the House to the remarks of the Esti-

?‘-&s Committee They have said
18;

“This Commttee understand
that there 15 a considerable time-
lag between the laying of the Re-
Ports of the Commissioner for
Scheduled Castes and Scheduled
Trbes before Parhament and the
intimation of the action taken by
the State Governments on the re-
commendations made therein.”

@re not implemented. Though we
are spending about Ra, 6 to Rs, 7
lakhg every year on the office of the
Commussioner in collecting the data
and m askmg him to make certain
recommendations, we are not acting
favourably to mmplement those re-
commendations If we are not im-
pPlementing the recommendations of
the Commissioner for Scheduled
Castes and Scheduled Tribes, then,
it will be a sheer waste of money to
the tune of Rs 6 to Rs. 7 lakhs per
year,

I will now come to the reservation
in the services. I would submit that
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as against 5,985 class II officers 1:7
per cent. and only 23,067 as aganst
the total of 451,399 in Class I,
which again comes to 5'1 per cent.
umber is 1,70,647 as against
in class IV servants. That
gives a percentage of 21'5 per cent.
It we take the whole percentage, it
will go down very much. It has al-
ways been pointed out that the Gov-
ernment did not care to implement
this reservation earnestly. This has
also been pointed out by the Esti-
mates Committee and by the Com-

i

to have said that there appeared to
be some thing wrong somewhere as
the target fixed for the recruitment of
Scheduled Castes and Tribes has not
been reached; in fact there was no
earnestnesg to reach the target. He
hag said that there were many edu-
cated people enrolled in employment
exchanges as unemployed. He fur-
ther added that extra coaching
ghould be given to these people. He
has also stated that he was not satis-
fled with the measures taken by Gov-
ernment to increase the intake of
Scheduled Castes and  Scheduled
Tribes in the Central Government
Services. He also stated that he was
not convinced of the argument that
suitable candidates from these classes
were not available. Thiz is what we
find. But the Government is hardly
doing anything in order to encourage
the intake of Scheduled Caste people
in the services. Article 320(4) clear-
ly states that if the Government wants
that the reservation of the Scheduled
Castes should be fulfilled, they can
even go to the extent of ignoring
the Public Service Commission. It

clause (3) shall
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may be given to the provisions of
article 336"

give effect to this
grounds of efficiency of administra-
tion, many Scheduled Caste candi-

commended by the
commission, but it has been found in
some cases that they have not been

Public
’ has the
minimum qualification and the Pub-
lic Service Commission has also
thought that the candidate has suffi-
cient education and efficiency to join

could have done much more if every-
pody had taken it into his mind to
enforce all those things that have
been recommended under the Cons-
gtution or the other recommenda-
tions. But everyone seems to think
pecause of the facilities that are given
to these classes, these peopls hawve
pecome & sort of a son-in-law of the
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even now not getting the scholarship
for no fault on their part or on the
part of their college but because of
the fault of the officers of the scho-
larship department. I have written a
number of letters in this respect and
I have got replies for some and in
some cases the replies are very rou-
tine that the case has been looked
into and nothing can be done fur-
ther. There are very funny replies
and I cannot understand them. When
there is no fault on the part of the
student or college, why should the
student be denied hiz due? I am
glad that this thing is now going to
the States and the States will be
distributing it. I cannot say
whether the States will also be
doing it very efficiently because there
is something wrong in the mentality
of the persons dealing with these
things. I know the State Govern-
ments, and the State Governments
are distributing their own scholar-
ships very late. I know that in
Bombay the scholarships for the
Scheduled Castes students had heen
distributed on the last day of March.
‘That would have lapsed had action
not been taken in time.

It has been said by the Deputy
Minister that the number of Sche-
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number of Scheduled Castes for
giving scholarship, I say their pro-
gress will also be limited. I make
an appeal to the Home Ministry that

ship can be given to every Scheduled
Caste student I am sorry that a

of the eminence of Kaka
Saheb Kalelkar has come before the
Estimates Committee and said things
which I cannot descmibe. He has ex-
pressed himself against giving privi-
leges and preferences on the basis of
castes.

14 hrs.

This is what he said:

“The witness added that the
Government by its policies of
giving preferences and privileges
on basis of caste had strengthened
and accentuated untouchability.”

This is a very wrong notion. This is
not the thing. As a matter of fact,
the privileges and the preferences
that are given to the Scheduled

ment services for the community,
but if reservation was inevitable
there should be no reservation in
clags I and there should be some
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must be thinking that the Scheduled
Caste people are only to serve be-
cause they have "born through the
leg of Bhrama. That is the thing
Kakasaheb Kalelkar must have had
in his mund. No Scheduled Caste
person nor any citizen of India would
like this kind of recommendation. I
am gled that the Estimates Commit-
tee have not taken any note of that
kind of suggestion.

Therefore, Sir, I very earnestly
appeal to the Government that the
problem of Scheduled Castes 15 rather
an economical problem and an educa-
tional problem. It should be seen
that every Scheduled Caste person is
educated, and 1t should also be seen
that the economic condition of every
Scheduled Caste 1s bettered 1If these
things are done, I think this problem
of untouchability will vanish,

Mr, Deputy-Speaker: Shni Gakwad

Shri B. K. Galkwad (Nasik)''I am
speaking on Monday.

Mr, Deputy-Speaker: All right
Shri Parmar,

Shri K. U. Parmar: Mr

Tribes that has come to me I find that
the State Governments as well as the

safeguards, we find that nothing much

bers also have been saying that

oft wa s ( Frerfgr—fera—
wgfaa onfear) e s o
fafewe af @ &

Shri K. U. Parmar: If you will only
appoint a committee consisting of High
Court Judges, Sir, we are in a position
to prove these things that they have
exploited the Scheduled Castes people
politically also,

Let me, Sir, for a moment agree
with my hon. friend that this Depress-
ed Classes League is not a political
institution. All right. I agree that it
is a social institution. Then what was
the need of creating another institu-
tion, the Bharat Dalit Sevak Samaj?
Sir, one of my hon. friends was
on the Opposition benches. When he
crossed the fioor he was given &
prize. This is one instance of bribe.
if-nhur.sll:.&huamm
democracy country. We are
Hindus. wehlveheenzchnyu.
ploited by the caste Hindus. Econo-
mic and social exploitation is bad, hut
political exploitation is woret. This
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country, I do not know

Sir, there 1s one branch of this
Bharat Dalit Sevak Samaj; in my
constituency Two or three agents
have been kept there I purposely
use this word ‘agent’ because they
told me

Mr Deputy-Speaker
has to do séme work

Shri K. U Parmar' Thcy told me
that they were not being paid any
amounts but receipts were taken from
them This thing 1s gong on I do
not know why public money 15 being
wasted hike this I do not know what
work is done by these agents As
far as I know they only boast this
Government Whenever some Minis-
ters go there, usually our Finance
Minister who 1s popular there among
the Scheduled Castes people because
other people are not allowmng him
mn that particular area, they go to
their help Sir, I am talking to you
not only from my own experience
but also from what the people say
The people there say that by giving
these grants and loans they have ex-
ploited the people

An Hon. Member: That 1s your
opmion

Bhri K. U Parmer: My opinion 3s
worse than that My opinion 15 that
this should not be allowed 1n a demo-
cratic country We know that the
British democracy is the best in the
world and ours
want to make

Agent also

&
11
i
H
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What s the use of blaming demo-
cracy? Our great leader, Dr Ambed-
kar, has framed the Constitution of
thuis country Our constitutional safe-
guards and our constitutional me-
thods should not be blamed for what-
ever 1s happeming That 1s why I
request this Government, whatever
might have happened i the past,
please do not repeat it Do not boast
that you have done this and you have
done that

I can tell you, Sir, what these so-
cial workers are doing, what these
voluntary agencies are doing They
tried to go for a bath in a kund in
the willage Lasundra in Kaira Dis-
trict ‘Thousands of persons went
there The Additional District Magis-
trate was there, so also some police
But some 400 persong with deadly
weapons resisted them What could
they do” Thev did not take their
bath They were assgulted In that
so-called progressive State of Bom-
bay, where the police 1s habituated
to fire on persons who have no wea-
pons, when this was done by persons
with deadly weapons the police did
not touch them. They hopelessly
fasled to do thewr duty Some 23}
months have passed, but they have
not yet been successful to change the
hearts of those persons who went
there with deadly weapons

‘Then, those social workers who
are actually domng the work of re-
moval of untouchability are bemng
killed in broad day hght I can cite
a case from a neighbouring district
in Baroda One caste Hindu there,
a Brahmin, Badrs Narayan Pandya,
who was working on behalf of the
Scheduled Castes was killed on the
road at about 1000 hours in the
morning He was shot dead

Shri B. K Galkwad: By whom”

Sbri K, U Parmar: By, Sir

Mr Deputy-Speskér: If he does
not know, he need not mention
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Bhri K. U. Parmar: What I know 1s
this. Some persons are suspected
there,—those who are the members of
‘the ruling party. That is why I was
not telling the names. Knowing that
there was firing, the widow of that
man wrote to the DIG, IGP, the Chief
Minister, to the Home Minister,—
-everybody—and she approached our
Home Minister also. But the reply
was that “we conducted an enquiry
but those who killed that man are not
traceable.” What is this Government
doing? He was not traceable for the
only reason that he was supported by
the men who were in the ruling party.
1 have evidence which was present-
«ed to me and the evidence shows that
the man who killed the social worker
-was handed over to the police patel
by a farmer who was in a nearby
field, but no action was taken.

I do not want to devote more time
-on this matter, but I want to refer to
one other thing, the Harijan Saptah,
the Harijan Week The Harijan
Saptah, I think, is notling, it is only
to show to the world that you are
doing this thing and that thing. The
result is nothing. During the Hari-
jan Week, in my constituency, in a
village called Bhetwada, the mamlat-
dar accompanied the sociel worker
and they entered a temple. As soon
as the mamlatdar went outside the
~village, the villagers, or rather the
caste Hindus of the village, came
into the Harijan locality and assault-

My hon. friend Shri B. K. Gaiwad
said in this House that our position
is worse than that of the Africans
and the Negroes in America. The hon.
‘Home Minister replied that if there
was no legislation in this country,
‘my friend would have been 10 miles
away from this House, but kept us
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not 10 miles but 500 miles away from
this House. Due to the cifcumstances,
we are in thi» House here, I may
assure the hon. Minister that the Acts
are only on paper.

Let me give him one instance of
my constituency. I am coming from
Gandht's place, Gandhi's land, of
which we are very proud. Mahatma
Gandhi was born in Gujarat. But
then there, our position is so miser-
able; our position 18 so inhuman
that we cannot tolerate such condi-
tiong in this independent country.
In a village called Sahijpar, our peo-
ple were going not to bring water
trom the well. But they were bring-
ing water from the pipe they were
brutally beaten. I accompanied them
to the DSP, Ahmedabad. One Mr.
Sethna is there, I requested him to
interfere in the matter and arrest
those persons He asked “what are
the sections under which I can arrest
them,” and he was not knowing whe-
ther the act is cognizable or not?
Even the DSP of a district like
Ahmedabad is not knowing whether
an offence under our Untouchability
(Offences) Act is cognizable or not,
what to talk of the poor police and
the inspectors of police. We showed
him the whole Act and told him that
this offence iz cognizable, and that

the least number of cases under
Untouchability (Offences) Act.
we are threatened, we are beaten
we are exploited like anpything.
ple are not coming forward to
out any case. On the contrary
they make out the cases,
department there is not
proper guidance.

Mr. Deputy-Speaker:
Member's time iz up.

a 1%
%Eiﬁ?izf

¥
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Shri K. U, Parmar: I have to say
many more things. But now that
you gave the warning, I shall be
brief. Regarding the services, in the
Estimates Committee report, I find
that nearly one lakh or more persons
are registered with the Employment
Exchanges. That is one side of the
picture. On the other side, the pere
centage of posts filled by the Govern-
ment is very, very low. I do not
understand this: on the one side they
say the reservation ig to be filled,
but on the other side the Government
1s not looking to these things. (In-
terruption.) In regard to this matter,
I have to say only one thing. When
my hon. friend told me of it, I said
that we are politically exploited by
the Government and in the Mahadev
Trusts and other Trusts I know that
they are being employed there, and
in this wav, political exploitation is
gomng on.

Regarding the services, I say that
it is a sad tale. It is bad on the part
of the Government. I do not find
any Ambassador or Governor be-
longing to our community m this
country. In Class I and Class II, the
percentage is below one The re-
cruitment made in ten years to Class
1 services i1s below one per cent, and
m Class II services also, it not more
than three per cent. In Class IV,
they are going to increase the num-
ber, but I think that just like the
Bntishers who had adopted the policy
of making the Indians only clerks,
this Government is only adopting the
policy of making the Scheduled Cas-
tes and Scheduled Tribes only Chap-
rassis and nothing else. We do not
want to tolerate this thing. It is our
birthright: we should be Ambassadors
and Governors of this country. Why
degrade us? That is not done. The
only thing is, partiality is going on.
When we were criticising the report
of the Public Service Commission, the
hon. Speaker told me, “T won't allow
', Who will care for us? Nere no-
body cares for us. Here only fistter-

€rs are being favoured by this Gov-.

% L8D-—8.
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ernment, and the Government 1s
boosting itself. This is not good for
a healthy democracy.

Mr, Deputy-Speaker: I have to stop
the hon. Member from proceeding
further.

Skri K. U. Parmar: I may request
the hon. Minister to see that the con-
stitutional safeguards for the Sche-
duled Castes and Scheduled Tribes
are protected by this Government and
that the Government should not
adopt any Act in which they can ex-
ploit us even politically; the caste
Hindus have left us at that stage.

Shri Rumgsung Suisa (Outer Mani-
pur—Reserved—Scheduled  Tribes):
I am not gomng to take much time
of this House. I want to say orly
a few words. After I listened to the
speech made by the hon. Member
from the opposite side, I cannot pass
without making some remarks re-
garding his speech. I have to be very
frank, because I think that the House
is honourable, and we have to see
that what is said is not theoretical
but practical.

When I heard the hon. Member
speaking, I felt that the hon. Member
was speaking from the words he
heard from others and not from the
facts he sees with his own eyes. I
was not quite happy about i1t. We have
to see that we speak what we see
with our own eyes. We do what we
think is right and not do things if
others say it is right

Take, for example, my case. If I
am allowed to speak as I like, what-
ever I hear from other people, I
think the House will not be able to

Report of thei33a6
'ommissioner
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[Shr1 Rungsung Suisa)
not in the Government. There are so
many cases of complaints, but what
can I do? I am not in the adminis-
wration. Unless I see facts as they
are, how can I speek? I cannot
speak as I like without realising the
facts. So I would request all hon.
Members of this House either from
this side or that side to bear in mind
that let us speak what we think
nght; let us do what we think right
ang let us say what we see with our
own eyes.

The other remark I want to make
about the speech made by the hon
Member from the opposite side 1s
this. I{ we have to blame Govern-
ment for action done by an indivi-
dual on suspicion, I think we are not
going to be right. We are blaming
the Government every day for run-
ning the administration by looking
into the reports from the papers. We
have got a right to complain against
the Government and to see that
what they speak before us 1n this
House is from their own eye-witness-
es and not based on the papers
written by the Government servants.
We also have the responsibility to
see that we say that which we know
is a fact and which has been proved.
If I may give an example, my words
may not be parliamentary again...

Mr. Deputy-Speaker: If he knows
those words are not parliamentary,
he should not say them.

Shri Rungsung Suisa: I do not
know whether it is parliamentary or
not, but still I have to say that. Sup-
pose I have to blame one person;
have I a right to blame one person
on suspicion for the acts done by
other people’ How can I do that”
In Manipur, the administration is not
in my hands. What can I do? I can

ble for my action just because they
are in power. But that is not right.
1 cannot say that unless I prove that
that action or that treatment has
been done by the Government ser-
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vant. So, I think we have to
very careful as to what we say
this House,

I have only two words to say. On
word is the word of joy and happi-
ness, in spite of so many criticisms.
It is this that before the day of In-
dependence, the scheduled castes and
scheduled tribes people could not get
the chance to read in the schools and
colleges. But today we have got
access to them, I myself could not
get a chance to read in Government
high schools. So, we have to bear
this 1n mind and we have to be
thankful to the Government and to
the nation.

The next point 18, Government is
spending some money at least for the
education of the scheduled castes and
scheduled tribes people. We must be
thankful to the Government, but
there is one word of woe too. Again
I will have to be very frank. I would
request the Government to see whe-
ther our word of complaint is right
or wrong. It is this. One word_ has
been said against us without much
Justification and that is ‘unfit’ in re-
gard to employment. Unless I am
given the chance, how can I prove
to be fit? I must be given a chance
and then prove whether I am fit or
unfit. From the UPSC, from the
State level and Central level, the
word used against us is ‘unfit’ and
qualified candidates are not avail-
able. How many students have
passed the IAS examinations and how
many students from the scheduled
castes and scheduled tribes are com-
ing up from the colleges? Are we to
be satisfied with the L. D. grade
throughout our whole life? No:
human brain is human brain, After
all, we are backward only becsuse
we could not get the facilities,
whereas our more fortunate breth-
ren in the same country have got
those facilities. ‘That is the main
difficulty: the difficulty iz not re-
garding the capacity of the people.
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to see that some justice is dome to us

ot o fay ow . IuTsTw R,
W & e o degsr wnT s
v gm fe SR wfewr aforw
& ot wez et gofr g
w1 qfceg 28 ge 9@ foid ) &
feqr | dfen AR fi @ o=
W wwz wear g § 5 o o feoet
{ forlt ft fewfed dyges v
sfaerc 3 Y 39 ¥ wfeww s @l
FOere & sy Ay fear 1 o wly www
qret fis e sar ad s i 2o W
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woror wow ot Feité dare oy o §
W fgqer wTRE dT S e
¥ dhfer & fog o wrnfors iz
wifew greare & fag fie oY fawfod
B Al § I7 9T T wHA A HT
areft |

gt Wt wgem & agr a7 Wy
wr & fis e fet gt et ¥ wrfg
#7 qur g1 fis gk g oA wERw &
o war | g o wgr e v Ay e
amAT R Uiy |fead agwg

g g fe seqw wY afy wv wga
¢ fis oy gy vk ¢ oY woft ot ot g
 wTeit favaremy wig wde o wree
[ETaT AT AT W ad aw g
wriwat 3 § wd @ A ag O W
ufey st § 1 I8 & a5 anfge
g § e wequmar ot ofr frgwrs
§ ot wew oy g€ &

W weqerar fraree fastmr £
TCE & WY woar Wy fear omar §
afier war & ared g @war g fis anef
# frr & weqwar fraror wid
g ¥ for mr | R &2 & AW
wgn qver § fe x@ weqemar framor
wd w7 gevar g § grenfe amy &
ag fear arar § fe o oA wTar
weqwrn oo & fag g ez #1 far
w1 # WO W §TY W SO
T § fif TS SO RAW §7 TF FEEOT
.
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Yorouw Wi ;I g el
T 1 SO R TARY W g |
o gw gu fessma /s § 1
1431 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Forry-THIRD REPOKY

Shri Jhulan Sinha (Siwan): Bir, I
beg to move:

“That this House agrees with the
Forty-third Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 22nd April, 1850 "

Mr. Deputy-Speaker: The question
is:

“That this House agrees with the
Forty-thiry Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 22nd April, 1959"

Those in favour may kindly say ‘Aye’.

oft wer it () - SaTSae
g, ¥ frdew o & fr ot dw
O & TEaTy 9T A 3 92 6T §A9
TET 79T § SEEY WT FCHA & wH
¥, 4 WE ¥ far wm wifw S
9 AgA A FRr AT MG

oft wroddt (wTgR) & swwan
g yfedeg ¥ an § dag
N oy wfafa aro W g
fei¥ ax amae fawre 7 & g@ar o)
¥t wEer gu w9 QA Qg
& x¥ W & @ 7 3¢ g W
it wrfgd

Jaroww W ¢ ¥ w2 Afwww
waw § a6 & ¥ Wy § Wi
IAY W GwY A femr ar wwaw
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¥ a% fi5 g7 wF g F) T wqW a7 IAY
ey A w20

dfer wu  aoRw “‘waw”
(fragdt)  faeel oft o1 w7 @@
g wcd o

Imam AP ;W W
wiifdnd g fmedor
W ag § s far w1 WgET W
WFt g IR ST WA e
4 v o T fadn o g
Juw o W & @l S
Wigew o Qm ok fee W
dJuw ¥ Iu% faw qar Aifew E@r o

W WG . W AR
&% ¥ QAT AFY ATAT W7 ATAE TG A
L ol
The question is:

*“That this House agrees with the
Forty-third Report of the Com-
nuttee on Private Members’ Bills

and Resolutions presented to the
House on the 22nd April, 1950."

The motion was adopted

—_—

14,33 hrs,

RESOLUTION RE. EXPORT OF
MONKEYS—contd.

the Resolution moved by Shri Mohan
Swarup on the 11th April, 1989
regarding Export of Monkeys.

Out of 2 hours allotted for the dis-
cussion of the Resolution 34 minutes



3333 Resolution re: VAISAKHA 4 1881 (SAKA) Export of Monkeysr33ag
have already been taken up and

1 hour and 28 minutes are loft for *[““?ﬂ::‘:;h# Et&t
its further discussion today. 44 e %Y
wrk wrer€ wear figar #R W et

Shri Ranbir Singh Chaudburi may

wte i fg  (JuEw) -
Isay Agd, ¥ ¥@ sy o fedw
& ur | wa off Wi ey f
ST F AW ¥ qf Fav off fis ey
v frger & arge Aar omr § o
TR F a5 # *f awefrs e § vw
ety & awrar wg oY & wwwan  fe
I ARG T L |
WETET W TG wiat HrEar ey
2 WX to, ty oA ¥ Q% X wlx
®T IYHY foo T ¥ 49T &, WL KH
oh & fawrs wmw SIT IAEr
AT ff @Y } 9@ wgHa § qwO
dfera s ag § fe w aw
¥ v sfuw ¥ wfys a0 #f damare
# o S IT%1 w9 fear amw a
? I O "W 7€ & awar |

(' & g4)
sft wrgw Txew 1 fF OF wrRe
F 97 o far gu & oY 98 a1 3¢ @ A<

Faet gt § e o a=< ¥ wne et
ol hy s ... ..

o Qo Wo wWE ¢ ([WEYX)
woft ag zarana feary § 1

JYTAW RErCT ¢ GTET, WY

who v frg : & o wwwar
g T forg st & oot wae wY a2

I waw wed v @O IEw Rew

¥ &t ot qad & forg S AR et
¥t T dur fY g ey w Ay e
@ wfgmrardr W 7 1 1

R arar § fe W W § w2
T @ & gy X /W@ ¥ W

gt el A frew W 3}
ufgemas At w1 wqEor @ g
Afe gure swndt wifer w3 el )
fow wify ® 5 & fog s oWy
Rt F wraY wnefed W amo oM@y,
I wfw # ¢ 2w A whgar & wny
T wEr # g 9O e @
¥ ¥ W= N W AT wERT §
Ier S ot Feet €% ar et & i
firar orvan § afes ad e & = oy
T < forar amar &1

TGN AFEG, WA AT WL
W FT TR FQ § A I o g
Tam w7 grn frg ag oW
8 A ¥ WX F A ¥ wgay Wl
F AT ¥ 3ErE X R O W gwET
LA I A a9 §O0 W
T HTH Y ATAT § WIT I A gawny
fearomar &

I WEIAW ¢ W, WET |
o fow i & gaam A fes £ s
o & sad Y Sawrw & a7 gy orq )
FTQ ¥ A 7 & wror v wfgd )

Wo Todie feog : ofs 7
T # T AT 97 GiE AR I8 FE
w31 fF X §9 sufwr 3w @ e
w01 wig WY & w7 g oy I A
o fear a1 o Wik A e e
WT T9 grea § IAer AT age war
wrz Ay ® g aarAn wngen § e Oy
Y wgeat w1 v A § afew Wi
Wyt N ed e d o &
A = wagx ¥ A ¥ @ ol il
¥ amy ¥, dorlt & amw ¥ ok wofr
& & A ¥ v W W TEE F
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wigd § WX I qRam e e
w1 oY g o W g

8 W & O AV F g A
g & U tavs ¥ uq 28U AW AVLE
Q¥ §9% T GA gH Wy ¥ Howr
opr e aft A 9§ Wy A 0w
wrafirf aw g & fag et v
@ ¥ sgmar TR ofr mfe i

& 71 ot & o sl o avad WY e
Ty wroamar g1 Afew wr & A,
A @ frer & =Y w g ¢,
T fs 37 & aga TETY ¥ W
gon gl §, 97 & agy oY v W
sR PTG R AGEFAE |
o W TEQ WY FAL WX IEA &
fog w3 & = ¥ wand? fis 2 fom
ag & wyar wamd ¢, fow ag & femmey
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fad w=e f ff, wftw & ¢ frrt
o ST ¢, wrar qg ¥ I W T A%
wwar § ar aft, 7t g Tave § et
1w W W a3 ¥ fag
™ e Rreowd i o AL
% amd ¢, ¥ @ fog oy AR o ¢ s
&0 9 ¥ wod, afew } ww fog ao
ot § fis s F farwrr oY oot &Y,
et Wit W WX wiger # of
aoeT g, T ¥ 3w %
frer— W ¥ s W .
(Interruption.)

JITIW WENeT ¢ WTE T, WIET )

Wo ot fag : A0 T W
Tt wran fie oY Wi €@ F qoOw v
g 3Wsad) wi@an
¥ gafaw € e @ 20 & ao@ & fag
TP ¥ I F I A g f ?
w1 3% Mw & o wrd e @
§ fr ¥ oA § xgwE Wk,
et 6 o g €, Qe
TavE A &, TR T § 7N T4 Ay
¥ fead H3w wed €, femdt woiw
R § Wv FEL AMAT Few § 6T
o s v @i g 7wl
g ¢ =T § oftaw & amE W
gor wdr @, 9§ ¥ ar § s
o wreE ¢, dfew & awd Wy

fogam & feam &, .
(Interruption.)

Mr. Deputy-Speaker: Even when the
subject be monkeys, there ought to be
some seriousness about it We are
discussing & Resolution. At least we

o AR #t g W =R o ek
W T ¥ dm FT mh w@d
ISR WEYEH, WA 8 P e

Wiy & Fwrer fear amr e FRSEES N

oy a8 A & A N8 wto voniie foy : wre & fewmr oy
wwwrn W v 1 @ e § e aE s =R E, I fam ® foaw w7
¥ ¥ e feemt ¥ frem e A A & wraEr IoET wrEd €, AT § e
aeft, wx 7% fis ©o 20 F gy Oy /e N e ¥ v g e W

sTRAEAME WA | prRgT

e € 1 3 St 4 o v &
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T ofer ¥ AW o 7 3w o aow
o T 1 xw W WY oy s
FeTy $—gud & o e A
age e ¢ ) R Tw € fe e
#tE fisarr 1w ¥ & wTE, o7 =2
wfewwr ¥ T W e § W T A
Y FQTE | TAT HYE AA A&,
W U ¥ AW ¥ qwrad 7 qrar
AW w7 § R A WA §Y a1 WrE
ol iy fr—a ag T §  ar
AT WX A T | A A w—_r
#r firge qaamg T s § Sfe
FT AT AT w0 §, WY faww
Fad Farer A g § 1 F agaw fr
ot wr€ 4 fead grad §, W A W
T A T AW TZY W 6T FT
Fot Y w1 oy —wwr 2w A1
faReft War w1 FET T IW TQ
¥ W7 3@ ag A agr & 4§ A0 F
faq s wrar & aY W TR aTg
TATE G T

Shri Easwara Iyer (Tiivend um)
Mr Deputy-Speaker, probably it may
be the monkey instinet 1n man

Mr. Deputy-Speaker. I requeet the
hon Member to be very brief be-
cause I find there are a large num-
ber of Members who want to speak

Shri Easwara Iyer, I shall not take
more than five minutes

Probably, as I submitted, beforc
this House, 1t may be the monkey in-
stinet in man to tear up useful nsti-
tutions By this I do not mean that
I have no sympathy towards the
simian famly But, I would respect-
fully submut before the House that
teason and logie shall not be allowed
to be overridden by simple sentiment

We must examme the position as to
why thess monkeys, more often than
Not a nuisance to the Indian villager-,
taang away the crops which arc
hecessary for the teeming millions of
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our country, are being exported to
foreign  countries  Probably one
cynmic sud, I would make a gift of all
the monkeys to foreign countries pro-
vided they remove them from there,
s0 that our crops may be saved 1
am not going to that extent We
must examine why these monkeys are
necessary and these monkeys are ex-
ported It has now come out to a
number of questions asked i1n this
House that these monkeys which are
being exportied, are not for any ex-
periments of space rockets or other-
wise, but they are necessary for the
preparation of a lfe-saving drug hke
polio vaccine, which 18 necessary for
the prevention of polymyelitis, other-
wise m common parlance known as
Infantile paralysis If this vaccine
which 15 prepared out of the kidneys
of monkeys 18 able to save millions of
young children from this hor-
rible disease of infantile paralysis
by the export of these monkeys, we
save not only villagers from the nui-
sance that has been created, but we
are also savmg India as well as the
whole humanity from the attack of
infantile paralysis which 1s now
1aging throughout the world

‘We have now come to the decision
and it has been found, by a lot of
examunation and reports gathered
from various sources very authentic
sources, that there 1s no inhuman
treatment of these monkeys which
are bemng exported Of course, my
friend mught plead for monkeys I
am saying there 15 always a sense of
quid pro quo feeling 1n me to appre-
ciate his point of view though 1n
some matters I am not perfectly in
agreement with um If hig plea n
this Resolution 1s that these monkeys
are to be treated humanly or that
these monkeys are subjected to cruel
treatment 1if they are exported, I
would respectfully subrmut befor
this House, that in India, these mon-
keys—I know from my place; I s~
speak for my constiluency—are nut
only inhumanly treated, but are mare
often than not shot down because
they are a nuisance to the crops. IP
these monkeys are to be exported
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and o they bring foreign exchange
to us, I would respectfully say that
it is only & welcome sign that the
export should not be banned I am
not saying that we should revel n
the fact that by exporting monkeys,
we are earning foreign exchange
‘When 1t 18 absolutely necessary for
the purpose of manufacture of lfe-
saving drugs like polio vaccine and
for also conducting researches 1n
other branches of medical science, I
would say, it 15 more than necessary
that the export of monkeys should
noet be banned

I would only say that we must put
in regulations and restrictions on the
export of monkeys, so that there 12
no depletion of the stock I would
also say that in making thus export
possible, there must be rules and
regulations for their humane treas~
ment both during tiansit, before
export and also after exporting
them, where they are handed over
to the institutions which are conduct-
ing medical research, for keeping
them in 1deal conditions

I may, with your permussion, refer
to the report of the Committee for
the Prevention of Cruelty of Amimals
submitted after a

moving  speech
made by Shrimati Rukmum:i Arun-
dale in the other House In pursu-

ance of that, they have submitted a
report Here, on page 110 of that

1eport,—I am reading from para 271
~-they say

“One section hold the view that
every encauragement should be
given to the export of monkeys
from India for the advancement
of knowledge and relief of suffer-
¢ng The result of research con-
ducted on monkeys in one part of
the world are available for use
for the welfare of man as well as
fimmals all the world over”

“They further on say in their recom-
Mnendation as follows

“Adter considering carefully
both sides of the question the
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Commuittee makes the following
recommendations on the gquestion
of the expart of monkeys —

The Commuttee feels convinced
that the end-use of the
monkeys exported from India
15 scientific and medical re-
search and the production of
vaccines, sera and other
medicines for the relief of the
suffering of humanity as well
as of animals While deal-
ing with amimal experimenta-
tion in an earlier Chapter, it
has been recommended that
experimentation on animals
should be allowed in India
under strictly controlled con-
ditions under which pain and
suffering resulting  from it
are reduced to the minimum”

Even the Commuttee for the preven-
tion of cruelty to amimals have con-
sidered this subject and they have
come to that conclusion Since these
monkeys are exported for certain re-
search purposes, their export shou'd
not be banned Even i1f we could
give a gift of some of our monkeys
causing nuisance to our agriculturists
for making vaccines and other drugs
which are helpful in removing 'nfan-
tile paralysis, I would welcome that

I oppose this Resolution, not be-
cause I have no sympathy for
monkeys but because it i1s absolutely
necessary that these exper.ments
should be carried on for progressive
humanity

Mr. Deputy-Speaker: Men must
have greater sympathy for human
beings’

Shri Easwara Iyer: Yes, rather
selfish, Sir

Shri Assar (Ratnagin) Sir. I beg
to move

“That for the original Resolu-
tion, the following be substituted,
namely

“This House 1s of opinion that a

Committee  comprising of
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members of Parliament be
appointed to examine the
question of the export of
monkeys from India'"”

& Jutwer 7 3t It ¢ s o
7y wfwfr o8 X ey R AR W
it § v fol ¥ o 3w ol &
aqore ff ¥ 6 o w3 &
fawg 9¢ frewg fvar 1@ s wg 9w
favig qx e AR g ama v §
fi§ oY FeemT Wi @A ¥ "W ¢, 9@
o S garerardY wEey oft Wigw |
N 9T ¥ wrar mor § ) SE Ag A
wez g st § e ag wr€ WA =
t R

wWo Tote fag : A &Y WA
freerd

it Wi ewww (i) @ v
Ll

st v : afx 7 wee g ww-
9T FY HIT F TG 97T, Y TG WA T
fs @ seardt WY qUEE AW A §,
9 e 9 waTar & fyant feg o
% wma oY 7 Oifr | A a7 W
gt war § fe ag wrar &1 g w0y E,
afen 2w & gfez & o gw } o aw-
wr st @, Sewr gfe & @ o
wedr a3g & faar #37 # wraEwar
# 1 e oy ag g fE gy TR A
Ay« w1 goam @ e @
& A warsws W 7 foar § o
I TRAM & wETe we & faoig
far § 1 gar W€ o o fog &
wgreaT ey S w7 e fear 0 U
frar & xu art F ot g7 wyr T AN
I ¥g ¥ NTER &, € aw W
oy WY g WY 7y W R, T W
FUEr qy Wy ©F §%A A AT WA

& 1 wre wegfirest w1 T e, R
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TRTX @6 & ¥ 97 gl @ WK T
& wrewwar O + @fer wror wTE
o qoercy | I8 wiigEr W ww §
wied ag s & stegegar § o
weT It ag fewr € fe s ae-
1T Wt aeww ¥ e weft §, ofe
T wwr w1 Faafa v €, @ faug
7 ag vy wran § s a3 wr frata gv
9Ty wA & ferg fiar amar § iR
Ja¥ dUrC § wAw @y & fog ar
wsgr afcomy gar § | /feT @ ag o
qar § e Faer a=Q 93§ wOvr
frg wrd §, *% v wifordy o3 o wawr
feg o § 1 gacH &€ 8 W §,
fomd st T xg At  Sudm afr
farar srar | fawr srfor) 1 @y 99qir
A€t €, I 9 wuwr firar amar €

q® AT TR B R § 7
W e agn

qadr amw ag § e 45 gurdy wren
AW a=a d At v & 1 WK
wreRT &1 fa=re fivar o, &Y g7 aF €
g & arg gfe & fam s
WTE § | XwT 170 a7 § fe o
frer & fd frader qoqoY &1 3@
AT wUTT § | Ig a1 weATIAw S
fe frdwe w1 acam & | WL T oA
a@ar wa, §t warf- 9T wER @G0
WX g WAt agir e fader &1 A%
T AT WA AT 17 gEl’ w7, 1 e
@ ggafed w1 s fear o @,
e v Qar wwa Wy g s wen
WY WY G AEY, ST HH FIWT
Wi fosa & e & gw 9 & fawx
wY fasard & 7 W gW wvwmgw™
wrs fi fede & w §, at O awn
et §, w7 fasdm o3 goeT T
£ @ o< wefer W o ol ? o dw
e gHT ag gt} I §HAr w40,
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Gt g TR A § | R A o &
e B s &, fored famer @Y
o fymr oA & & fagmr w arn
ATaT & | ST g gEeY Avd &, o e
R gATR ITE AR W gfgwer ¢
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o srr TTfET N g &, I A
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AT I AL W
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TgT 9T WA qwRwr #r fege
T T w=i & wf ¢ 1 e pEe
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forg firdt ST Y FTT, 1@ 38 3F &
=Y 7 g, 3% Tl § 1 Fetft w9 e
foq s fs 3v® dor frear € 3t
aft & 1 wre 8 arE AR qrw @, W
Igwy e gaaw §r frear @, @ g
JEHT WA TA AT § WR IA® faw
£ oy ¥ =adt o et raw &
& Tf wyr o7 WA & | W gAIT
sy dar §f &, O xEeT AT oy R @
e & e oor &Y g TR AR W
¢ ok #= ok ¥ & ot wrew W@
o &, so ¥ gu o wrfaat w
WA AT AT FT AT RAR A TwT
i &Y IER f w9 T w8 Wi e
ot aft wrowr g fis @6 e gRew
faer & | W TR § T g R
@ ST TR W e ¥ el
+frr Y age R dw A §
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fe § amer fAaw o R ¥
ag® ff 7T A & 1 g A F & qrer
T SITET 97 T GATAT wTgAr 47 Afiey
e waz &, o et oy T wwm
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IR A T g, 7y A agywor aw g
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orgr Wl e wret et § ot oo
fied ot £ 1 ww o<y ¥ gt ¥ R
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ﬁmmmtnuﬂlﬂi
AR SRR L Ll
Wi T Bfew 7z @ ¢ 5w
wad ¥ WY e o §), ol af
gl wifigd 1 ag ot wer X T €
R A F oA o A WA g
W AT & sy g § e o v
- figr mar &, g agw & v e
Lo BT TR e

& frafr grm &, g w= T wfgd

W TRl & §17 # W 59| w1
Twiw s § WS § e ara
grew i guw awdA w2 |

st wwfeg wif wt  (Fme)
JuTerw wE, # g ww W fade
weR & forg et g 1

S, OF I R A et
et W12 a7 wg e gw e 2w &
§ v fwew war §, ag feon
TR AT §, IERT AvEE w1 §
W o ST & wg SR A @Y d
g B v g W & o ag won
R &t ) A & WX 2w ¥ aw 2w A
AT gW waE g @ et @ ) w A
w WY fywras WX e o e #
qfr s wifergwiz w1 wdwew s
gomr g

A S WA W w wfET
TR wEE § W W g
e wred &, ST Y 9 qo oY ST
& fox g g Rreeft 1, @ ¥ e
& offt wem § 1 S qR T v
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& fog €oax ¥ wrier @ & fr frdy
A ¥ TF 98T A 91T qg /% FEY,
IW® WY KT T2 & AT WG T T
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# gert ¥am & < X wr § 1§
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¥ uRT ar W< Aad fe agh =¥
wTewr e a feadt wer €Y @Y
TO¥ ¥ 9T & wwe ¥ o g A8
frere v & o § Wit wow nw ¥
Aq w@ ¢, F W AL ey ol
§ | gn it et #Y } w7 o 7 A
o At s, fo o vee
Nt M wrect oy §
Ut ey F I w7 W S o fieew
& o § 1 R i firrr o ¥ Rk
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i whr W ST S v far d
wToR o At & f dew wrfi@
w i ey ag R 4 e
dfe g i 8, e i €
g ool wly € ) g T
sufirer & Wi formr T wmed & | -
fr &t ok Y omar € fF oW WA
Fo w DA T WA X | fewg e
AT AT & AT AT T Ay O A
@ ¢ I fawry wo wfgd fe &
Tqr 7T fed Ry gre &5 &
Fomw whfafe § 9 2w Fw=x
e g i Fae it egw g &
frd s 7@t € Efeg gwror o9 &
5 oW TER T WH oW )
o wQA § I 70T e w1 e
TEE T § TEwr o o W | |
ot & w Tda €, 9w fea
o ww T qfrd) #7 & a=AF
FTOT AAAL THAA §1 @ & 8T W
¥ SUw O s g e
O W AN ggT 9X AT & W
T o gl v, d W
-3y ¥WT W9 fed o@ @Y o
W #X AW f s oamwer § o
w1 % gaedi foedt fer & @9 &)
A T @R FER W TP O §, W
W FreT & A & vy e @@ I AW
# qoe g | (Interruptions)

Mr Deputy-Speaker: Then, should

I go out?

oft vrafeg wik et :  fiRm
& e Y wrR & A aga @ =i
FTHT 7 farer fowar e oo arer ao
a7 ¥ Ay o YWy ¥ w0y
N qu aferr fear v § ag o
wrafavTe § | 3§ ORI @
¥ ford A SO0l Wi W areh o
felt gl wrg & e W W
wRFe o ag i T ag
gt 9T 97 ooar 97 | TR 3
Q7 g fi ag wesfamms = fam
AT WIfEY | AR T w T ¥ g
My mafem g dw i ¢
W WRT GTETY F G wT om
= & g @ @ = ¥ gwnd
=Y #y qrer A aret 7 & I iy
w1 e o far | v W fe wTee
T oiffs AT W 3w qger
TATCY &, 3 TaATHT 9K & AR qfe-
o AT @ A= ST R 7 O Ay
T A AT HT7 $ "l § FAT
ug fie g my iy & 2 Faaray T AY
a6 Fitcy w1e s afar fiear amar §,
T Toer arrar & wie @ 7 g Fsre
femr fr oy wewfaeara d, S o
farde s s gEdr W7 W =)
w1 Qe frqr o & A g & e
T W feaqr omer & 7 ¥
&ar v & fed owt Ay fear e
wifgd dfer ardy et o ardr ofc-
feafiray g fawre &% & aY ag A
g s awee v nfy Q¥ Wit A soft o
& § fom® srov W WY TR
agwer § 9% qw won wied v
Fedwwrfroar g

g7 9T gEe W Wt § W fE W
9T drwar g € & e e Ay
R wrgaT | EifE T IT @ wgr
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oy g § afer & e § wpm fe d
W w7 frdw s § o W g
¥ friteer woon f fis farerd o & sy
A W, WX A gE At gk W
) e g as §, 3 o ¥
ooy agr & fewr W fear o ) 9w
T R fee § fed o # oerg
afY & ot fore oy & gy T o ?

it widtwrn (YR0C) : SuTsae
qEEY, W ATy TR &, F IHk
wdw § dye & ford wwn guT 1 AT
W AW F T WA WA § | TR
frgem & g & ag T @ ]
fe gl Ay &, f w A
¢ | 3 wgT %7 98 Haww @ 5 wre
w1k WP AT TeET FaT § WK
T g ok T Y § O sEwn
fordt Y g0 19 @ ¥ FWGA BT AT
o 7g waww T & | dfew faw
g ¥ TQ HY THE $T & 14T AT,
WA S aRian I
WY 9T XA TART AL AL gu A
v fod oy oFft oy €, 3% §™
&7 WY YR AEY AE 97 | FA A=Ay
I & o ot | foaw ag ¥ IR
qFT TET FT THAT AT § TN W wW
weTE g § s oy frr s i 8

ot off oty a=g 4T 3 € @ wofer
vrragR g wrawfed da fem
tt e wIm¥awsa e
fargwr farems g &< oY wRTY T
war § wy faegw 3w § ot oY wgen
i e w7 O g & wwder o wifigd
T WY OFT ®T F AW, AR 6
o ¥ g et fgge W WA A 9
Mfa g ¥ Hwafy aor 1 W
& O T wifgd, terwfg v &
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frd agy & @t a0 wow § faw
¥ g gw fardey & wod qgr I WA o
wed ¢ 1 e e WY g awd
o 3 ¥ v AT, ¥ 397 A AR 77 IR
faft arcg w1 wavr w2, 7y e wrw oY
g & wifawar & ol o gt T
AN T H BT AT
T AT G QY G, RA X AW
1 W g A f e ¥ o,
WU N WA g § R Sy ovr
forard oY 2T fiw e oy wlfy qfgmar
& wrw wTar § W T ¥ @ unt o
stgu AT Ier ) g e #
T W Q@ T ATR w7 9y alwr
R TR AG w1 gt v R
g sy A wroft § 37 a9 ¥ @ 1@
AT AR gT § 1 g g fod oy
= ot 7l g 3 o ot v e
"t R R QY T ® @ we
Ffaasfragadwromm g safad
# wgan g fF a=Q T @ T@ T T
& Ao faega &is T Wi d 9w
tow fasg g )

8Sbri M, B. Thakore (Patna). I fully
support the resolution of my learned
friend Shr1 Mohan Swarup regarding

way do not understand. Our
friends talk of ahimsa, but as far as
msects and this knd of animals are
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hear. 1 really wonder that the fol-
Jowers of Mahatma Gandhi talk about
the usefulness of exporting monkoys
for slow killing and eaming some
foreign exchange out of it.

It is extraordinary that there are
very few monkeys left now and the
export earned by the Government will
not be more than Rs. 1 crore or 80 1mn
all, even then they create too much
fuss about it! The number of
monkeys exported in 1888 is about
20,700, in 1854 it was 66,700 in 1955
it was 93,000 and in 19568 1t was about
1,20,800. It is tco many.

I support this resolution on two
grounds—religious and humanitarian.
When we come here, we forget our
constituency people, what they feel
about these things.

Ch. Ranbir Singh: We remember.

Sbri M. B, Thakore: I also do, that
is why....

Ch, Ranbir Singh: We remember,
that 18 why we oppose it.

Mr. Deputy-Speaker: Order, order.
Is it going to be settled just now?

Shri M. B. Thakore: In Gujcrat the
so-called monkey 18 worshipped as
Hanuman everywhere, and if my hon.
friend, Ch. Ranbir Singh, goes there
and talks about exporting them, he
will be beaten to death,

Mr. Deputy-Speaker: Would they
bke all monkeys from other parts to
be exported to that region?

Shri M. B. Thakore: They will,

Shrli D. C. Sharma: The hon. Mem-
ber should be sent there as a test casel

Shri M. B. Thakore: Whenever I
Eo to my village, I stay there. I do

body has any serious complaint about

the monkeys, and they are not ruin-
ing the crops as Ch. Ranbir Singh
putg it. I do not believe in it. I do
not think n so much, be-

they rui
cause they only like benanas, fruits

VAISAKHA 4, 1881 (SAKA) Export of Monkeysi33sq

and gram to eat, and sometimes some
other things.

Mr, Depuiy-Speaker: If they like
bananas, {fruits, grams and other
things, what then do they want?

Shri M. B. Thakore: They do not
take rice, bajra, jawar and wheat or
pulses. So the question of fear on the
part my hon. friend, Ch. Ranbir Singh,
does not arise. .

The second point I want to make is
on the point of humamty.

syt ezt wrk v : IArSAN
wEYE, WYeT ANy TAR A2 qW o fam
L

Shri M. B. Thakore: A reliable eye-
witness has told us:

“Trappers bring in all sort: of
monkeys, and those which are
babies, or pregnant, or unhealthy
are rejected by the buyers. I
have watched the unloading of
monkeys from the Lucknow train.
After hours spent in.... cages on
railway platforms and a long
journey with blackness and the
terrifying wvibrations and noises
of the luggage vans in which the
large bamboo cages are stacked
up to the ceiling, the monkeys..
are unloaded by one or two
attendants. They drop the cages
from the luggage van and then
turn them end over end along the
platform,,,, the screaming
monkeys, already thoroughly
frightened by the first drop, cling
to the sides and top of the cage”.

Not only that, many monkeys,

when they reach London, die on ac-
count of the arduous conditions of
travel. Then they are thrown some-
where, Even if some diease iz spread
among the monkeys, nobody cares.
They are after money. The Govern-
ment also are after money, They do
not think anything else.

S0 I would again request the hon.
Members who do not support the
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Resolution on the ground that they o arlr agy o qger § ot w3
e s e, T8 SOz T o e o 3
foreign exchange, to support this R § W iy of o gt WX v
Reluicy o he romd of Wty 333 ¢ ¢ g3 o o £ 8
they are the only persons lLving on IEH A @ § wfer s &
the earth WG ITH §OR [ZET AT AT Y e
. aY v & e wrre et e w AT
et wgear wnk o (ar— AT § WY T T I T
—srgfen ofoar)  garers w1 & frg A 2 2 ow A% & wTOw
frdw foar § wg faegw wow § 1 T & wawdt ¢ fis ¥ age & aeei
TRIWT Aagdac wa w7 ot ag e g v T,
T aaT § WX qEt W TR AT T off WK W= A ey 9C T
s & gt § (T F e e 8B g Pt & i@ et
&) & 7o T FA§ |
W WPE ¢ wrEY, WiET,
. Zfed ud TRy AT 4T &Y WOR d qawdt g 5 o W &
% fear mar § Sfew wrw A€ gf @ T ¥ fadw frar § & o fers
asg At frafaaas fre & M wiMfE g W WY o

aret & s @ e, el 5 gt
T WifR & &ey a7 w7 9
WK famet i g i e A gfee @
IE) A mEEFTEE A
T & A F faors gawr fwer
ez # ot 1 F A e e aE WY
TET T WAT AW )

s o wfgar § wX § &
HTIRY AT i T U AgrenT e
ATEETE THFAT & TATCH W | ATy
A wy f& wgenm off g7 wwrw
N 0k 7€ O waved | wgrwr B F
Fue faar fe T 4 gw Y o
@ oeft @ I 9T W fET g
wTeaTg & geRTe wY AW F ww WY
faar | v o gerdere ot S 7 d
o N IR e ot ot g
o\ wererr 4 ofter At Re et de
T T T [ WX e f
aTe F o 9T T ) o oW gl



13357  Resolution re: VAISAKHA 4 1881 (SAKA) Export of Monkeys13358
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Skt V. P. Nayar (Quilon): I
beheve those who support this Reso-
lution do so on account of various
misconceptions about the uses of
monkeys. I cannot agree with this
Resolution because it will have an
effect not merely in our country but
in the whole world egainst the deter-
mined fight which scientists are put-
ting up 1n the matter of eradication
of diseases.

It is not new that living animals
have been experimented upon to find
how the living tissues inside them
react when various diseases have to
be studied. There are several pam-
phlets distributed to us, some of
which have been very kindly given
to me by the hon, Mover himself, in
which I find that objection 15 now

today a special
laid on doing research on living ani-
mals, and the purpose for which the

monkey has been exported in
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that this iz a disease which affects
tissues of the brain and also of the
spinal cord It has eluded ary solu-
tion by constant research from 1909
onwards TFurst of all, the prohklem
was to identify the virus which caus-
ed the disease, and subscquently
although 1t was known even from
1810 or 1911 that a strain of th s virus
could be 1njected into the bodies of
other amimals to producing somefhing
similar to -~ poliomyelitis, re-
search showed that only the mpca-
cus rhesus monkevs and the chim-
panzees could be used for this pur-
pose We all know that the chim-
panzees are not available anywhere
in the world in such large numbers
and pohomyehtis, fortunately, 1s not
a pressing ispue for us, although 1t 1s
a very very serious disease m several
other countries Therefore, it 15 1dle
for us to say—although we may be
said to be sentymental to some ex-
tent—that monkeys should not be
sent out.

After all, resedrch has established
guccess (n this and more successes
are in view  Because we have a
sentiment and because we have some
kind of fascination for the monkey,
1o say that wie should not send mon-
keys would be to say something ruin-
ous to the cause of fighting disease It
38 not a question primarily of earn-
ing foreign exchange alone It may
not be calculated m lakhs as 15 sought
to be made out It may be Rs 25
lakhs or Rs 28 lakhs That 1s not
the pomnt It is abeolutely necessary,
since we 1mn India do not have the
wherewithal to do research in such
diseases that we must send them out
for purposes of research, whether 1t
is for medical research or for other
researches

But, fhen, the question arises whe-
ther, when our people have a senti-
mental weakness for the monkeys,
the present regulations which govemn
the export of monkeys ure adequate
1 remember some time ago the hon.
Minister jelling us that monkeys
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below 6 lbs or 4 Ibs, or whatever, it
was, were not bemng allowed to_be
exported !

H
An Hon. Member, Now, 1t 13 4 l:n

Shri V. P. Nayar: It means that
they are very very young monkeys
because the normal weight of a #ill-
grown rhesus monkey will be any-
thing between 15 to 20 lbs

1 have mysell seen how they dre
being loaded and unloaded here 1n
the stations It 1s open to the Mims-
ter to have some restrictions But,
speaking, on the resolution generally,
I think that in<tead of banning ex-
port, the export of more monkeys
should be thought of only, that should
be put under some more control,

I do not like to go into the quesion
of destruction of crops or the des-
truction of other property by the
monkeys I am not in possession of
facts and I do not think the Govern-
ment of Indm have a survey report
on that, except that I know that
sometimes very secret flles from the
Minustries are missing and the monkey
finds a convenient excuse.

Aw Hon, -Member Now do you
know of secret, files?

Shri V. P Nayar: The monkeys
take them I wall leave 1t at that

Therefore, I earnestly requeit ¥he
hon Mover not to be swayed dy
sentiments m view of the tremend-
ous progress made It 18 not the cdse
of the monkey alone We know that
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oould be provided only by prepara-
tions made out of the hving adrenal
cortex of the cat  Therefore this
vivi-section 1s.nothing new, 1t has
becn there and 1t has to be there,
and we should do every thing to en-
courage the export of monkeys o
we are satisfled that the purpose
for which they are exported i bona

fide

I do not propose to go into the de-
tails of how this may be used for
supersomic flights and also for find-
ing out the effects of radio-activity
because the time at my disposal will
not perm:i me I therefore sit down
with the request to the hon Mem-
ber that he should withdraw the
resolution 1n view of the fact that
monkeys are sent out of India not so
much for foreign exchange which
we may earn as for purposes for
which no other animal can be substi-
tuted

The Minister of Commerce (Shri
Kanungo): Sir, 1t has oeen my mis-
fortune to be associated with this
monkey business for quite a long
time

Shri V, P. Nayar: It i1s your good
fortune

Shri Eanungo: But today my task
has been made very easy by the
many speakers who have participat-
ed in the debate In fact, I feel I
do not have to add much more to
what has been mentioned by the
several hon Members who  have
opposed this resolution

In the Arst instance 1 will take up
the amendment which Shr; Assar
has introduced This matter has
been discussed in this House and the
other House on several occasions
And, today we have evolved a series
of regulations which ensures the
humane treatment of these animals
during their transit not only out of
India but also in India,

I will not waste the time of the
House in reading out the regulations
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(Interruptions) They have been
laid on the Table of the House on
several occasions and they are avail-
able in the Library for consultation
All I would emphasicc 18 that the re-
gulations are such that regarding
storage, transport and feeding, they
are very carefully drawn up and we
are making our best efforts to see
that the regulations are enforced

To start with, the number of ex-
porters 1s strictly Lcensed They
have to undertake on pamn of severe
penalty, to observe all the regula-
tions I believe the total number of
exporters will not be more than half
a dozen

One of the regulations requires
these exporters to mawntain sanitary
monkey farms at the pomt of em-
barkation The monkey farms are
supervised by competent veterinary
men

Dr. Sushila Nayar (Jhanzi)) S,
instead of handling 1t through half a
dozen exporters and keeping Ssuper-
visors and 50 on why do they not
handle 1t themselves” Why don't
they have State trading*

Shri Kanungo: I do not understand
what difference 1t will make.

Dr Sushila Nayar: You then can
enforce these regulations without
any difficulty

® shri Kanungo: The regulations
are working 1 suppose there s
nothing wrong about them Who-
ever 15 trading, these regulations will
have to be observed.

Dr Sushila Nayar: They are not
obzerved

Shri Kinunge: 1 do nut Xknow
what justification the hon Member
who interrtipted me has about the
State stepping into this trade. (In-

terruptions).

Shri Feroze Gandhl (Rae Bareli):
The suggestion s thet it should be
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{Shri Feroze Gandhi]

taken in the public sector and
ghould be taken away from the pri-
wvate sector.

Shri Kanungo: I do not know
what argument the hon. Member has.
I suppose, on another occasion—
(Interruptions)—on  another occa-
sion she can do that; but in  thi"
debate she has not participate .nd
I am unable to know her arguments
which, possibly, may be very valid.
But I do not know them here.
(Interruptions).

Mr. Deputy-Speaker: Order, order.
An Hon. Member: So that he
country can be proud of it.

Shri Eanungo: 1 can uanderstand
the arguments of those hon. Mem-
bers who have had an opportunity of
speaking on this. I will give some
examples of the regulations. Before
embarkation, all the animals have
got to be examined by a competent
veterinary surgeon; and the customs
man 18 right on the spot when they
are transferred to the cages, the
dimensions of which are specified
All these specifications have been
drawn I1n consultation with medical
authorities and competent sanitary
authorities The animals can be
transported out of India only by air-
craft They are taken care of on
fught and they are taken care of at
transhipment also. And, above all,
the Government of India has seen to
it that periodically the end uses of the
animals 1n the diflerent laboratores
are also inspected. Much was made
of an Incident, a very sad incident,
which oeccurred in 1956. That show-
ed us that our regulations were in-
adequate at that time. It did shock
sensitive people who knew about
the incident and particularly the
Prime Minister was keen about
avoiding possible hardships. In
1955 March, for the time' being, the
export of monkeys was banned.
Thereafter, scientific instifutions from
all the world over, supported by
their respective Governments appro-
ached the Government of India to
laft this prohibition because accor-
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ding to them, justifiably, as some
hon. Members have mentioned, this
particular variety of animal is neces-
sary for scientific production of vac-
cines for diseases such as infantile
paralysis. Thereafter, these elabo-
rate regulations have been framed
in consultation with the laboratories
who  undertook—their respective
Governments supported that under-
taking—that these regulations will
be observed not only m India but
outside also. The question of money
does not enter at all; 1t is insignifi-
cant as far as money value is con-
cerned where our export earnings
are of the order of 607 crores rupees.
As a matter of fact, ] would remind
the House that this was stopped at
one time in 1855. But some of the
hon Members have already mention-
ed that 1t should not be stopped in
the interest of scientific progress and
eradication of the disease whieh has
been very much common In the
world. Severe regulations are there.

I would refer to Shr: Assar's amend-
ment. I do not know what more
anybody can suggest I would ask
Shri Assar to read the regulations
and would like to know what more
safeguards can be' suggested by any-
body, what more safeguards can be
provided for Today regulations
cover the operations right from the
point of catching to the point of dis-
embarkation, and also their use in
the laboratories is regulated These
regulationg are supervised in  their
enforcement by competent

laboratories m the world. Recently,
we tried to find out the number of
animals which would be required
by our own scientific institutes in
India and their estimate comes [ ]
little more than a lakh. If the House
thinks that the export should
stopped, would it like to go on
same principle and say that
scientific work in our country
also be stopped? I fully realise
sensitive people do feel and ought

g

411



12365 Resolution re; VAISAKHA 4, 1881 (SAKA) Ezport of Monkeys13366

e
g
E
g
:
i1

much money and how much effort
are spent by various municipahities
and Govamments am geting rd  of
the nuisance of the monkeys in vari-
ous places At least I was connected
for sometime with a State Govern-
ment and I knew that the annual
budget for the destruction of mon-
keys at the rate of Rs 2 per mon-
key was Rs 60,000 That was done
on the insistent pressure of the legis-
lature and the population there
Therefore, I would jmn Shr1 Nayar
in requesting the Mover not to press
this motion but to drop it

Shri M. S. Aney (Nagpur) May I
ask if this export has in any way
helped to reduce the nusance m
those places which are infested with

monkeys?

Shri Kanungo: The nuisance 15 80
heavy Somebody mentioned whe-
ther we have any apprehension about
thuis particular fauna becoming
extinet I suppose the number 13 too
many and competent authorities
have said that we can safely export
250,000 monkeys per year We have
not reached that figure yet

Mr. Deputy-Speaker: There 1s an
invitation from Madhya Pradesh

Yt W WY oW WErRw,
Y 3T ¥ AR W AT W ®
yanfeers ey & wrens & gw Wy )

W ¥ e & oy e w9
Tvarr qgwod & 1 Afew & wgar g
e g & B« F &t O e g
N vt § 1 el yod 8, e
Ry ¢, WAt ® eEw ggw § o
N ey WD amgw wvd ¢, W e
T it & aveye § & wwa €, fis e
¥ ens g Wt W e
TgwTd § 1 g Ay W e fhr )
gy aw T W AaTeE s, WA
ST gE W WA, W A
¢, Vo &, wrwr &, 1 €, gt Py
& Yrwewd, e ¢ Sfer
AW areo giar § fis o woft & w7
T g4 #t arr Wt § At fos
XY ¥ AT T G 417w v
| o e X0 T R A 9w

g0 ava ag WY 7€ e anefefew
fors & ford a=Q *1 aEe W
Tifew & 1 & 2w ¢ fr axfefew
fas at s @ &, sf, dar T
e & w77, AET FAT T [T Y AT
I § Wi 37 ® ofrd ¥ ool
0 1 T@ I ¥ v ave
W e qefey A ¥ fd a=T
P mpim gd g, w & § aw
< feg ad & 1

Shny Kanungo: May I interrupt We
have made enquiries and we have
been gassured and we are satisfled
that the amimals are not used for any
rescarch connected with neuclear fall-
out ang il that

Wt witgn vrew ;. § wwwer g e
fafey aa #r Tr wEEE W
1 A A qmw A We id
i imfmesad frmfrm ¥
A §) 1 § Aqfeerae a.m & qarfers)
I % fggem & qof@ 1 anqw
¢, fegrma gremw i Y e
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[ s wve]
s § 1§ T wuwan fe aw gw
wfewv AW W quifess 5@ §
A AT WY T HT WIETHIT ¥GT IAET
omaT § Soi s ¥ fo

0 v & 37 e g e a
ferre % grom g & e v et o
qfeE™ 1 ®eT ¢ | ghE™
qifeeam™ 1 wear g, A€ TMH WK
STETH & WTH 9 § qvEET 9T qrfew
e atE 1 it T ¥ S A
T 7 e fis v gETR ETefiTey WY
AT | U W A & TS qrd o
t @ o s o wfger # aw@ & F
e g fe g Y o ¥ e
WE § | T g T 97 T
wT F A g 9T 6 A 6 8, /b
ox TOw A= A I W & e
T} falaeT aew & ¥9r f6 o7 A
R wfy fafmieee &, 9@ W aw
o a1 wE ani § A ww Wi wigar
& e  am WY o § ?
M ¥ 99 qg qaTE 47 fHar e 7
# g g f& gl AR e o
wfgar % arferft a1 zete e "Eedy
§ 0 ag ar A Sw v ) o 2 a7 f
I ST A JET A FCRX | AL
w2 fesaw v w Hr e &
&few o o € @ ¥ I ¢, At
W B W sfewor ¥ v @ o
ot gt fafreer wge & %7 fis
T & A W gt § A wga @
sqfafmfeRz & 1w ag safafmfeRe
& o7 ag ®\7 & o oty & P ¥ R
el ST gy oy & e Y et ?
fafret amgw % wr e T & Wy
T v gs e o @ 1 R
Q% wew § Su F g fra §

“The Government acoording to
it, should exercuse stricter con-
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trol at the wvarious siages of
export trade in monkeys, 30 that
humane treatment could be effec-
tively ensured to them during
their catching, transportation to
the port of dispatch and their on-
ward an journey "
mwirE eyt g ow &
T T g

“The cages, i1t was alleged, were
not of the proper size and did
not conform to specification Cus-
toms officials spent the whole day

measuring them They would not
disclose the resudt"

Shri Kanungo: This 1s about 1057
The regulations have bene changed mn
July, 1958

off Wigw wwey @ § e g fR Ay

g Rt AT L A I ¥ I

TR g1 e Y 99 AW, AT F W
AT zmmr g | W few Ty

“8Still another complication was

that some of the monkeys were

pregnant and one of them dehver-
ed at the airport itself”

ag §9 L&y WY wfew  dfw o g
T E Qe xs F o adt wror oft o Qe
grimfedd oo
AR Yo TRT AL A §, ST & @A
4 & ¥r§ gaTw TEY BT | 7g A
oTor I #t grevw § 1 g9 A qw Gfaww
FHHTL AT wATAT §, IF ¥ Swokw
qg® at =t fre Fo Fo H7w § Wl A
oft fro Ao Moy § 1 Wit F 7 qewtd
W16 qAT & ol Iw W e o
o< fram § ot fe WY X Y B
T X Ay ¥ T A o § S o
w gfraidam agr ot o Al w0
¢ dwar £ fe ww oft g @ fafest
ot afeR ¥ N W
Flimmrw TR u g {
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. frvy oy g A vy @ 4, W @
Ao gYx ok § S va gw X § fie
T W T g A @ § wafw wr
I T A Y HT AT AT X 2
Rrem g o ot 7y ¥ s
£ e Ty (‘ll‘ﬂ AT tl &
e g fs g2 ¥w ofe= W samay
* oY oot ®T wrRa wva §, Afer gt
marAafm g @
WG W) W § AT THAT 41 g
Z $IFX a1 | e &t oY SgvddT a1 dvgd
AR & g g § IF I W
T FA W 97 9T g2 g e o e
- awfrar @7 oz afem a1 97 9 g
F@® ¥ #raw war afea | Bfew §
g e o7 T3 Ao 3% A T
i g 1 apa g fs a=d F SN
ATPHY &1 TEY & W F IART 9T ATY
A T A A G F aara w fog gw
T AT TFARTA £7d § 97 6 ATamqw
o qm &, 3¢ qar 9w | Afyw 4
tear g e fafmer s ooz §
s o T o7 arow B faar g )
? F T ®Y 9T ¥ Ar7ar g1 3w ¥
RN AN g aE N
me® A e fagd A d g
#fea fot iy sz g fs mdfz
Fag & WA e F<vgmm aalw
¢ A® wTd enfe aTgY & o W §
* g afimer 4 w1 AT e 2w
W § aga & ww Fanfeas | F o
flemifeft wwawafrgfe

@ ® qre fear arg, fec @t 4 g

Shri Assar: 1 press my emend-
ment.

Mr. Deputy-Speakel: Then I have
to put it to the vptdot the House,

ghri Kanungo: But the mawn reso-
Iuion has been withdrawn.

Mr. Deputy-Speaker: Even then I
have to put the amendment to the
vote of t‘ha House™'

st 4o wro fR@Y (i) :
wafs seare aga & foar mr § &t
wisAe @ wnam ?

TN AR : WA AW I¢ AT
ez R I qfesw
7z %73 § {5 afeeme Tneqe @
foraT g ety 74 S0 g G

. SO A IR WE I, A%
¥ £ e & 74 & At IR q_
g wH

- gqreqw wErw : wq & wrf ™
Yotegera aY A G A | I AY A
g UF g e ot fav war °v |
qEeT A 7T T SfaA gEa AR g

The question is:

That for the original Resolution, the
following be substituted, namely:—

“This House is of opinion that
a Committee comprising of mems=-
bers of Parhament be appointed to
examune the question of the ex-

f Tz x @ qx awag X port of monkeys from Indi”
. mwmmuuia- motion negatwed
lnglonb:m'inhe Wtﬂ; .Thc v

looked into seriously,
any change in the regulation will be m%h s,
<onsidered favourably.

TN e ¢ WTHT aTRW T
vy ¥?
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1556 hrs,

RESOLUTION RE- INCLUSION OF

EINGLISH IN THE EIGHTH SCHE-
DULE OF THE CONSTITUTION

Shri Frank Anthony (Nominated-
Anglo-Indian): Mr Deputy-Speaker,
8ir, I beg to move,

“That 1n the opinion of this
House, should be included
m the Eighth Schedule of the
Constitution and necessary steps
taken in that regard”

1557 hrs,
[Surx MuRAMMED IMAM in the Charr]

May I, Sir, at the very outset make
1t abundantly clear that my resolution
bas absolutely nothing to do with the
gquestion of the official or the national
language® All ] am seeking 1 to
secure the approval of this House for
the inclusion of English 1n the Eighth
Schedule And, so that the House
may better appreciate what I am
asking for, may I attempt to clarify
what, 1n my opinion, 15 the significance
of the Eighth Schedule of the Consti-
tution What in fact did the framers
of the Constitution intend, or what m
fact 1s the very clear legal interpre-
tation to be attached to the Eighth
Schedule?

In order to understand what the
Eighth Schedule 1n fact means legally
and constitutionally, Sir, we have to
look at article 351 of the Constitu-
tion Article 351 of the Constitution
is a directive provision which says,
in effect, that in order that Hind:
should represent the composite culture
of India it should draw on the forms,
styles and expressions used in Hindu-
xtan: and the languages mentioned 1n
the Eighth Schedule, and also draw
on Sansknt That 1s the dominant
purpese, that Hind: should represent
the composite culture of India should
draw on the languages enumerated 1n
the Eighth Schedule A subsidiary
putpose 18 to be found in article 344,
that when the President constitutes
language commussions a representative

Resolution re: 13372
Inclusion of Erglish

@hce of the Eighth Schedule 15 very
clear

An Hon. Member: That 15 a thing
o} the past

Shri Frank Anthony. Well, B5ir,
What I am seeking through this reso-
Iytion 1s that specific, legal, constitu-
tional sanction should be given so
that Hindi may draw upon, may
28similate wordg and expressions from
the Enghish language which are found
ta be switable

Sir, the official Language Commus-
Slgn appownted by the President has
already endorsed the fact that Eng-
Lyh words, technological and scientific
terms, should be drawn upon hiberally.
Today, because of more than a hund-
r&d years of usage, of acclimatisation,
Words from Enghsh constitute the
Commonest of language currency I
Will ask what person 1s there in any
Part of the country, whatever his
language, who does not understand
Words such as cycle, engme, signal,
S¢hool” By mncluding Enghsh in the
€lghth schedule, all that I am asking
the House to do 1s to gve constitu-
Yonal, legal sanchion for a process
Which has been endorsed by the

guage Commussion itself, for a
Process which has also received the
Very recent endorsement of the Parla-
Mentary Langauge Committee That
15 all I am seeking through this reso-
Iytion of mine

16 nrs

Speaking on the 21st February, 1958
the Prime Minster announced that the
Sghitya Academy had recognised
English and Sindhi 1n addition to the
14 languages enumerated 1in the
€lghth schedule The Sahitva Acade-
My has, therefore, not only in effect
byt specifically, for very good reasons,
8freed to treat Englsh and Sindhi
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along with the languages of the eighth
schedule ag major Indian languages

Sir, the Senate of the Calcutla
University, undoubtedly an august
body, adopted a resolution on the 13th
July, 1858, requesting that Englsh
should be mncluded m the eighth
schedule My resolution 1s clear I
believe that i1t 18 and that 1t should
be unexceptionable I belheve also
that it should be, and I hope 1t will
be, non-controversial Yet, I know
and every one of us knows that 1t can
become 1nvolved in political considera-
tions Probably it has already
become involved m certain emotional
considerations That is the difficulty
Because 1t 1s a language question, and
mn the matter of language, which one
of us can claim complete detachment
angd objectivity” None of us, because,
m the final analysis, each one of us 18
the product primarily of a lhngustic
cum cultural matrix, and because
each one of us 1s the product of such
a matrix 1nevitably each one of us mn
the question of language cannot be
completely objective Because we are
such products, each one of us must
have his own predilections But while
we may have predilections in the
matter of language, 18 1t necessary
that we should have prejudices, or
worse than that, 1s 1t necessary that
we should have hatreds?

An Hon Member: Uttar Pradesh

Shri Frank Anthony: I am not going
to justify my case here, but I am a
greater protagomist of Hind: than some
of my friends I do not have to say
that I have earned and I continue to
earn my hvelihood largely through the
Hindi or Hindustam of Madhya
Pradesh As Chairman for nearly 20
years of an Education Board, I have
been responsible for making Hindi
compulsory 1in every Anglo-Indian
school in this country—what no other
non-Hind: body of educatiomists has
done As Chairman of the Inter-State
Board for Anglo-Indian Education, I
have been responsible for evoiving a
set of Hindl textbooks which the Gov-
ernment of India, the Education
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in the Ewhth
Schedule of the
Constitution
Ministry, recognises as among the best
Hindi text-book for chuldren whose
mother-tongue 13 not Hind:

Shri M P Mishra (Begusaral): Re-
place Hind: in your note of dissent)
(Interruptions )

Shri Frank Anthomy: That u
different matter

Mr, Chalrman: Order, order Let
the hon Member proceed

Shri Frank Anthony: I do not think
I need elaborate my bona fides in thus
matter I feel that in the learmng of
a language there should be no hatred,
because, m the final analyms, the
learning of any language, not only of
a world language, must necessanly
enlarge our horizons,

Comung from a Hindi State—
Jabalpur 1n Madhya Pradesh—
necessarily many of my friends are
people whose mother-tomgme 15 Hindi
And they tell me qute frankly that
on this 1ssue they cannot be objective
They say that for them 15 13 not a
question only of language a gquestion
to be assessed as a question
of language should be asses-
sed objectively And they tell me-
quite frankly that for them, those
whose mother-tongue 1s Hindi, 1t 13
a question or a stark issue of Hindi
versus Enghsh And that 15 my
difficulty It 1s my problem I amr
not claming, I cannot pretend to-
claim, objectivity in this matter I
am emotionally involved Equally, my
friends whose mother-tongue 1s Hindi
are emotionally involved That 1s
why I feel that in this question of the
vahdity or the acceptability of my
resolution, perhaps the only personsin
this House who can approach 1t with
a reasonable degree of objectivity will
be those whose mother-tongue is
neither English nor Hindi And I say
tims, that I am prepared, unreserved-
ly whatever its fate may be, to place
the fate of this resolution in the hands

rrof those whose mother-tongue 1

neither English nor Hindd,
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‘Dr. Bushila Navae £Jhans:) May I
know whose mother-tangue 1s Enghsh
in this country?

Shed Frank Anihapy: 1 shall be
«commg to that I know that
apart fiom this, there 1s also another
considerathion  which may  operate
against an objectuwgmpssessment of the
validily or acceptabihity of the resolu-
tion I{ 15 an imponderable but a
very definite consideration It 1s an
emotional and_g.psychological consi-
~deration.

I know that $hhe’6f my Communist
friends partichilarly may be overborne
by that considera But I alse
make my appéal td them I know
that there 15 a lingering resentment
against the Englishmen and what 1s
regarded as the language only of the
Englishmen Because colonial memo-
ries are still there and have not been
completely Yorgotten, there 1s the
danger that &temming from this
emotion and psychological feeling the
resentment which 1s still felt against
the Engh hman may be tran-posed
against what s wronglv regarded as
*the language only of the Englishman

Yet as I have said, 1 behieve that
this questton -will be objectively
weighcd and assessed particularly by
those whose mother tong e 1s neither
Hindi nor English 1 have already
sought to claiify *he legal and consti-
tutional significance of the eighth
schedule ©ne of my friends there
said perhaps mghtlv in a way, that
that significance belongs to the past I
agree with hm In practice we have
sought to enlarge the legal significance
of the eighth schedule enlarge 1t
contrary to the omginal and clear
mtention of the framers of the Consti-
tution And that enlarged significance
today in practice, has sought to nvest
the languages enumerated 1in the
-eighth schedule as national languages
That 15 the enlarged concept And
yet, even from the point of wview of
‘this ealarged concept in practice what

APRIL 24 1980

Inclusion of la‘ﬂlﬂqas?s

1 have already drawn attention to
the fact that the Sahitya Acidemy has
thought fit to include English among
the major languages of India Recent-
ly the Senate of the Calcutta Universi.
ty have also seen fit to ask that
Enghsh should be included m the
eighth schedule What tests would
this House apply m cctermining whe-
ther English deserves a place 1A the
eighth schedule’ In my own humble
view, I should imaginc that the first
test would be, what 15 the extent of
this language hat 1« the de facto
position with regard to  English?
Englbish today 15 in fact the
neutral language 1n India As a
result of two hundred years of usage
English 15 evenly distributed through-
out the length amd breadth 8f ths
country It 1s the only language
which 18 <o evenly distributed,
because of two hundred vears of
acclimatization Englhish has permeated
evenly the c(ducational pattern m
every part of the country It has
evenly permcated not only the pattern
of the eduratcd people but it has
evenly permcated and thioughout the
countty what we mav call the un-
deducted pattrrn Tt 15 today n fact
the most wide’y known and the most
widely used language mn India My
own estimate 1. that the number of
persons educated in English 1s at least
ten times the number of persons
educaled in dny other major Indian
language That 1~ because of certain
historical facts but that 1s a fact

An Hon Member Question

Shri Frank Anthony: I will come
to that If we make an estimate of
persons who know English to the
extent that they know Hindustani—
pidgin Hindustani—I should 1magine
thatltlustetlpermtotthemple
of India know Englsh of that variety
After all at least my friends from
Tamiinad and my friends from Kerala
will agree that the humblest peasant,
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Shkri Ferese Gandhi
*This 13 not Question Hour; you may
continue

Mr Chairman: Let there be less
noise, I think the Mover has the right
to say what he wants to say

Shri Frank Anthony: My friends
from Kerala and Tamilnad, I think,
will make their position clear May I
pownt out 1n this regard, after all,
statistics are not available But some
of my friends have repeatedly hurled
at me the word “Question”, I do not
know where they are going to get
their statistics from This 1s a matter
of common knowledge We do not
havc to delve mto any alleged
o) daromant The 185} cemsus
.dot.b not help us one 1ota
I have made some lttle research
on this suhject You may be a lttle
surprised to leain—I have the 1851
<en us here—that 1n order to find out
the numbir of persons who may be
said to bc Hindi-knowing 1n my home
State of Madhya Pradesh—and that
pattern has been followed in every
other State—the number of persons
listed under Hindi-knowing are those
persons who come under 77 not dia-
lects, but languages, so that the Hindi-
knowing persons, the alleged Hindi-
knowing persons include—not dialects,
but languages In the 42 per cent
Urdu-speaking people, Punjabi-speak-
ing people, Gorkhali-speaking people,
people who know Rajastham—77
languages have all been included under
Hindi I do not know whether the
Muslims are Hindi-knowing, anyway,
they have been included I do not
know whether the Punjabis are Hindi-
knowing, but they have been included
So far as English 1s concerned, the
enumerators were told, “You will only
enumerate those whose mother-tongue
is Enghsh Even the large number of
Indians who have infact been educat-
ed through the medium of English,
whose mother-tongue is m fact
English, have not been included So,
weé get 171,000

Bhrimati Rean Chakravartty (Basir-

(Rai Bareli) .
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in the Ewghth
Schedule of the
Constitution

8Shri Raghunath Singh (Varanas):
We are fighting against that spint

8hy Frank Anthony: It 1s an inter-
esting aéademic legal proposmition, a
matter which I argued in the Bombay
High Court May I make an answer
to my hon lady fizend who avked
what 33 a wmother tongue? When
Major Pinto, who was one of the
petitipners 1n the Bombay schools
case said, “I am a Goan, but my
mother-tongue 15 English”, the Advo-
cate-General said, “He 1s a Goan”
His mother-tongue cannot be English
The Chiet Justice said, “So what?
Legally, only the mother-tongue of

glo-Indians 15 recognised as
English * J asked the Chief Jushies
what 15 a mother-tongue® Is the
mother-tongue the mother’s tongue?
The mother-tongue merely means the
tongue 1n which the child is reared at
home Here 1s Mr Masam I am not
Boing to say anything dubious about
Mr Masani, I think Mr Masamm will
agree that not only m fact, but n
law, the mother-tongue of his son 18
English Why® Mr Masanl's own
mother-tongue 15 Gujerat:, Mr
Masany’s wife's mother-tongue 1s
Hindi, put neither speaks the language
of ihe other adequately for inter-
comMunication The only language
which they speak, the only language
of theiyr home 15 Enghsh  De facto
and lpgally, Mr Masam’s son’s mother-
tongue 1s English The mother-
tongue of the Geans, of hundreds and
thousands of other Indians, 1s in fact
English But the point I was making
18 dufferent

oY iy wik wat (fems): et
o, WA U A1z W WTET | WA
38 7 wgr & o wram o) Y gl Wi
X ¥ 9§ qmean a9 g, Hfea @
ol ey ¥ o g 6 9 o wmea
Tt § W ag o A ¥ qand
q da s €

Mr, Chairman: There 1= no pont of
order, Mr Masam himself has not

hat): Our mother-tongue 13 not taken objection The hon Member

English. (Interruptions),

mRY continue.
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Shrl Frank Antheay: I pointed to of is or 13 not admissible under
Mr, Masarnu not from any deliberate these rules and may disallow
amimus, he is a great friend of mine any motion or a part thereof when
Shrt ) _— n his opiuon 1t is an abuse of the
other Parsmg also. (Interruptions) fight of : =

calculated to obstruet or prejudi-

Shri Frank Anthony: I have not got cially affect the procedure of the
the same intimate knowledge about House or 13 ;n contravention of
Mr Feroze Gandhi as I have about these rules”
Mr Masam

Tmgamfe g sy
To come back to my theme, let us

look at this question factually No e O wrawr g, 3 fragere
amount of tpse dirit, no amount of € wfgq st o w9 9% feaqars
assertion or counter-assertion can

change this fact that the only real g wfge fe @@ al% w1 e
all-India language today 1s English oY § 73 YaTegE T4 FT & TEE W
That s 3 consequence of History No Wmt!

one 13 to blame My friend, Dr

Subbarayan who has not yet learnt

Hindi, and Mr Knshna Menon, our w fawfa® & o aawmar g
Defence Minister, would, be greater f fr sedtemm § NageR i wamr
foreigners m Dellu than they would miﬁ}wmw,ﬂ.ﬁtﬁf

be m Europe but for thiz only all- . .
India language of Englsh A%'d the arfae &3 & Mg, 3aF ¥ | F anfewe

same applies to most of the peorle vy HTIHT AT
from the north who go to Tamilnad h 3 W g

I/ Tg —
Shri R, D Misra (Balandshahr): v
On a pomt of order, Siur “The Presdent shall, at the
Shri Frank Anthony: Must I give expiration of five years from the
way? g commencement of this Constitu-
tion and thereafter at the expira-
Mr. Chairman: I must hear the point tion of ten years from such com-
of order mencement, by order constitute a
* Commussion which shall consist of
ot o 7o fw wumfa W, a Charman and such other
& T ST T Qav #Y v fearT Iembers representing the differ-
wigar ent languages speciied m the
g Eighth Schedule as the President
Inay appoint -
siweft ¥y wwwnt: ¥g qw 7 Y
wé s wEd deyw § 9 g wiew ar
Mr. Chalrman: Let not others dic-' ~ WITA® FTarAT AMEd @ 30% &y
tate to hum, let him choose his own qget a1 ar & ag w3 A g fw
language. form a9 qrrgem T A A 7w
WS WA WA 89 T | TR TG AN AR T T T Fo

. Tqr 9t S g4 § ¥ aeft gradt aga

sft o o faw : wiis oY wry 93 r efet @ fF an shezqre whadr
fodt #, 3fww ¥ Wl wrar F W Fra g T qafamrag g fe . ...
TR XA tso H ag forr § Mr. Chairman: Order, order 1 think

“The Speaker sghall deride I have heard the hon. Member suffi-
whether a motion or a part there- ciently. All these points have been
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conmdered by the hon Speaker and
he has allowed it. The Resolution 1=
half way through

Secondly, Rule 187, to which the
hon Member referred, refers only to
motons and not to Resolutions So
there 15 no ponnt of order I have
given my ruling

Shri Frank Antheny: These inter-
Tuptions, fortunately for me and un-
fortunately for the interrupters, seem
to furnish me with fresh material
While I was sitting down listening to
the pointless point of order, my hon
friend, Dr Subbarayan, a revered
member of the Congress Party, offered
me his own example He speaks
Tarul, his wife speaks Konkan: and
the language of their home is English,
which, ;n fact and legally, 18 the
mother tongue of thewr children

To come back to the pomnt that I
was making, I thmk these concrete
Tllustrations are sure to bring home
a general example pointedly As I
said, our hon friends from Tamlnad,
but for Englhish, would be greater
foreigners in Delhi than they would
be in Europe The same would apply
to most of us from the North when
we go South

But why should we go outside this
House?” What does this House repre-
sent” Is 1t not par excellence the
mcrocosm of this country? Is it not
par excellence the cross-section of
this country—at least of the leaders
of thought and action of this country?
Should we not accept facts because
they may be distasteful, how can you
fly in the teeth of facts> What 1s the
only language of commurion in this
House? How do we function in this
House? How can we attempt to func-
tion m this House except through the
only ail-India language in this coun-
try, English’

Shri R. D, Miera: Here is a pomt of
order Can these feelngs be raised

VAISAKHA 4, 1881 (SAKA) Inclusion of English13383.
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Mr. Chairman: Order, ordenn Let
us hear the Member fully

Shri Frank Anthony: It 1s a fact I
am not arguing whether 1t 18 a for-
tune or a musfortune I am merely
stating 1t a qQuestion of fact As I
have said, 1t may or may not be a
musfortune That 15 a question of
opinion  After all, we may blame
history, we may blame the compul-
sions of history about certain facts
What has happened since Independ-
ence” Whom do we blame for that?
Who made English the most major of
the major languages of India® Who
made {t* We did The framers of
the Constitution of Republican India
advisedly, deliberately made English
the dommant Indian language It 1s
not an ipst dwxit from me, although,
perhaps, I would be qualfied to
elaborate something more than an
1ot duxat Look at the judgment,
rather illumimnating judgment of Mr
Justice Chagla 1n the Bombay Schools
case which, I, 1incidentally, brought
agamnst the Bombay Government What
does he say” I do not want to take
the time of the House What has Mr
Justice Chagla said? It would repay
reading I will just read the relevant
parts He goes through the whole
scheme of the Constitution You may
blame the framers of the Constitution.
He deals first with arficle 343,
(Interruptions)

IU sed N wfew @ifwg, g
W A | WA ALY &WE A%y §, a
& wrl) o gy & Wt e g

Mr Justice Chagla, 1n this very
lucid judgment of his, goes through
the integrated scheme of the Constitu-
tion He deals with article 343 My
hon and learned friend may or may
not know what article 343 refers to
Article 843 (1) declares the official
language of the Union, that 1s, English.
Then he goes to article 346  Article
345 provides what should be the
Regional languages Then Mr Justice
Chagla goeg through article 348 which
deals with the language of the
Supreme Court and the High Courts
He goes through the other articles
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Fran Shri Frank Anthoay: They have
i k Anthony] done 1t, not because 1t was the

which deal with the question of legis-
Yacon  He sums 1t up 1n these very
signineent words

“There 15 one other sense In
which Lng .«sh has been given
more 1mportance in the Constitu-
tion than cven the languages men-
ttoned m ‘he Eighth Schedule
English today and ull 1t 1s replac-
ed bv Hindi 1s the offical and
administrative langauge of the
countty It was also the official
language of the States till the
States replaced 1t by some other
language It 1s the Jlanguage of
the courts, the Supreme Court and
the High Courts”

It 1s the language of legslation,
because as was rnghtly pointed out,
not only was our Constitution drafted
m English, but until different provi-
stions are made, all our laws, orders
and notifications are to be 1n Enghsh
That 15 the legal positon Do not
blame me Do not blame the British
Blame, if you want to, your own
framers of the Constitution if, n
terms of Mr Justice Chagla’s very
clear and lucid judgment, the
framers made, i fact, English the
dominant Indian language

As I have said, English today conti-
nues increasingly to spread and to be
learnt with fervour by Indians, what-
ever community they belong to I
know it I have not a little to do with
education The demand by persons,
whose mother tongue 15 not English,
for English, since Independence (cail
we stigmatise them all as slaves) has
not increased fourfold, but it has
increased tenfold Today, there are
between 2 and 3 mllion children—
whose mother-tongue 1s not English,
at any one time, learming through the
medium of Enghsh The people of
India, the parents of India have deli-
berately, calculatedly, chosen English
Bacause they are slaves® Certainly
not

Pandit Govind Malaviya (Sultan-
pir): Remember 400 mullions. yes.

language of the rulers of the country
or because, in a very small way, 1t 15
my language, but because 1t 18 a world
language 1 know how so many of the
leading lights of thus great party—the
Congress Partv—come to me, even
from the Hind: States, to get admssion
for theirr childten 1n over-crowded
Anglo Indian <chools, how Ministers
from Hind) States harass me mn my
capacily as Chairman to get admussion
for thewr children in already egregi-

ously overcrowded Anglo-Indian
schools (Interruptons) So, do mnot
blame me

Now, let me go on, and I shall try,
m spite of interruptions, to fimish
qucekly What 1s the legal position?
The obscurantist way, perhaps the
easiest way of those who wish to kill
English 1s to stigmatise i1t and brand
1t as foreign, because 1t i1s natural for
anyone to react strongly against any-
thing which has the flavour of the
suggestion of foreignness And yet, I
am dealing with the legal position Is
English foreign®” It 1s foreign 1n
origin, yes, but let us look at it
objectively I shall come to Mr.
Justice Chagla's own decisions Which
one of them can make either history or
language standstill?

If origin 1s the only test of foreign-
ness, then what 15 English to the
Bntish people?

1632 hrs

[Mr Drrury-Seraxzm m the Char]

We forget, because memory s short
and it never thinks m terms of these
vast periods of history In terms of
origin, English for the Britjsh 18 a
foreign language Where does Enghsh
come from? It does not emerge from
any indigenous British dialect It was
never the language of the Britains,
who were savages till about 600 BC
The lmeal ancestors of English were
the dealects, and languages i you
hike which had tremendous affinity, the
dialects of the Angles, the Saxcohs and
the Jutes who invaded and conguered
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England. They teck their foreign
dialects with them. And from their
foreign dialects emerged old Enghsh,
middle English and uitimately maodern
Fnglish We forg that like Inda,
Britain has traversed a rapid succes-
sion of language changes. The original
dalects of Britain were Celtic. Then,
you hed Latin, which civilised them a
bit; French which civilised them a
hittle more: and of course, you had
these dialects of the Angles, Baxons
and tie Jutes. From the point of
view of origin theri, English is a
foreign language forr the British
people, if you -assess foreignness in
terms of origin. Bui people do not do
that hecause 1t does not help. I am
merely arguing against this obmoxious
term foreign. Why should we cite
examples outside of India? What has
happened in India? Who will say
that Sanskrit 15 a foreign language?
Yet, it is a fact, that Banskrit was
brought to India by the Aryans, It
was a fact and yet Sanskrit bechme. ..

Beth Govind ., Das (Jabalpur):
Nobody accepts it. (Interruptions).

.

Shrl Frank Anthony: Why go into
that controversy? All the greatest
scholars have held unatimously that it
was brought to -India. But what is
the shame for it? "Sanskrit became in
fact, the language ‘par excellence of
India’s ancient_culture, and of her
religion. Where it came from does not
matter. What does it matter where
Urdu came from? Urdu was drawn
essentially from foreign sources. But
its richness, its beauty and its refine-

leavening”influences on the language,
thought arfl culture of India, Because
Urdu happans to be the language of
a foreign country with which our
relations aré eitranged, will people
get up and say ‘Oh, no, Urdu is
foreign in origin, it is the language of
Pakistan, and, therefore, Urdu should
not be' one of our langusges’

{... .

Sth Gevind Das: Nobody says that.
(Mterruptions), ;
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Shri Frank Anshony: Prccisely, if
nobody says, jg.then a fortiori, why
do you continue to say that English
is a foreign language? You say 1t is
foreign only beqause .yeu stigmatise it
as foreign, Ly .-, -

-

Shrl Raghunath Singh: The English
language 18 foreign; the English tradi-
tion is foreigns

r
Mr. Deputy-Speaker: Decisions are-
not to be taken just now.

8hri Frank Anthony: I am analys-
ing it Jegall™ To whom does English
belong? * -

One of my friends says I am testing
it in terms of*purely legal issues, If
its origin “&oes 'not make a language
foreign, then FEnglhish satisfies all the
conditions of‘being indigenous. We
have got irfto ‘this sort of solecism and
fallacy of sayfrig -that English is the
language of the Englishman. The
Englishmdrt in' his'insularity may think
go, but English today is the language
of the w:; d.*

e b oad

Shri Raghnat Singh: No. It is

Anglo-Saxon. ‘

Mr, Deputy-Speaker: The hon.
Membér' should be given an opportuni.
ty to state his-liews,

Shri #Frank (Anthony: English today
hag even changed {ts name, The
Americans o met refer to it as
English. They have.put out a diction-
ary of theyjrAmerican language. The
Australians da.not.refer.... (inter-
ruptions). .. ¢

. =

Mr. Deputy-Spepker: We have to-
listen te the hon. Member even though
we may noj sgree with him. He must
be heard, and then replies given by
other hon. Members when they get.
the opportunity. In this way we-
cannot proceed with the debate.

Shei Paghiinath Singh: We are-

taking interest jti the debate.

Iﬁl,‘-'ﬂ.%&: May I ask him
one Question?



13387

Mr. Deputy-Speaker: It may be
intesesting to hum, but not for the
‘House or for me

Shri Frank Anthony: I have not thé
shightest objection 1 am encouraged
by interruptions (1mterruptions)
May I continue” .

Mr Deputy-Speaker: The hon
Member may continue, but how long
18 he gong to take?

Shri Frank Anthomy: I will finigh 1n
{en munutes Do not penalise me for
the long period taken by the interrup.
tions.

As 1 was saymg, English belongs to
the worlk. We have the American
language today There 15 the
American dictionary The Australians
have put out their own dictionary of

the Australian language Ghana to-
«day has set the pace for Africa, and
has accepted Enghsh for the Africans
<as thewr official language And I be-

lieve not I, not any one, with all due
respect to some Members on that side,
+Will be able to stem the irresistible
language tides of history And we
will have not only the Enghshman’s
Enghsh, we will have to take into ac-
count American Englhish, Austrehan
English, African Bnglhsh, and Indian
Enghsh 1 said this at the Common-
wealth conference wand there = my
friends, my colleagwes from India,
sclapped me; they applauded me to the
rceting when I said we would havie all
these streams, and peshaps the:rch-
est, the deepest amd the wndest
stream would be the stream of Indian
English—not pidgin  Enghsh, but
Indian English,” Bnglish conditioned,
English enrich®® by the gemus, the
thought, the'fiaMtguage, the mnfitable
imagery of 154lh ;‘* '
1

I do not kmbw why me horgtrmend
<are afraid that because I"maite Lut an
inevitable, an irresistibly Bood  case
for Englhsh, we will throw Hind:
«overbroad Here ‘f’.‘h a for the

narrow posthion of uding, English
in the Eighth Schedlﬁl of the Consti-
iution,

Resolution »e: - ARRIL M, 1900 Inclusion of Englishy3388
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In the final enalysis, f we do not
answer this question in a forthright
way here, let us m the pnivacy of our
back rooms or anywhere else answer
it to ourselves What 1s the fingl, the
ultimate, the conclusive integrating
bond in thig country? The final bond
of integration mn this country, not
only the lingustic bond but emotional
bond of integration, 18 the Englsh
language There 183 no other bond,
there 13 no other communion  Let
us accept it If you create a vacuum
by destroying English and do not fill
it, Indian history will repeat itself
We will fajl into mo many water~
tight linguistic, cultural enclaves
That 15 a different matter, but let us
at least accept facts and face them

I want to deal finally with the
narrow legal position It 1s not very
mmportant 1 have shown that de
facto English is the most major of
the major Indian languages 1 have
not made it so, the framers of the
Constitution in their wisdom have
made 1t so, facts have made it so
Legally what 1s the position? Legal-
ly English 15 an Indian language
Since you do not even accept the im-
primatur of our thoughts, let me
quote what Justice Chagla, one of the
greatest of the lights of our judiciary,
has given his seal to No one has
sought to or can upset his decision
May 1 just read it—what Mr. Justice
Chagla has said* This 18 what he
says

“In the eye of the Constitution,
no distinetion 11 made between
the English language and the
languages spoken by the other
Indian minoritres”

“In the constitutional sense—
and that 15 the only sense we are
concerned with—it s as much an
Indian language today, as much
recognised by the Constitution, as
much entitled to protection as any
other language spoken by any
other sectiorf or commumty in
this country.”
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‘Hear, hear).
Indian.

Mr. Deputy-Speaker: Resojution
mmoved:

“That in the opinion of this
House, English should be includ-
ed in the Eighth Schedule of the
Constitution and necessary steps
taken in that regard”.

Pandit K. C. Bharma wanted to raise
& point on the admissibility of this
Resclution.

‘hon. friend, Shri ¥Frank Anthony, that
‘English is an important language and
has had its shave in bullding what

VAISAKHA 4. 1881 (SAKA) Inclusion of English 13300

in the Eighth
Schedule of the
Constitution

point. I am told that this has been
decided by the Chairman. I am sorry
I did not know about it.

Pandit K. C. Sharma: The point I
wish to raise was not rafded then

Mr. Deputy-Speaker: He wanis to
raise it on the point of admissibility
of the Resolution. This has been ad-
mitted and the right had been giyen
to the Mover for moving the Resolu-
tion. If he wants time to speak on
this Resolution, that would be a
different question. That would be
considered later. In that speech of
his, he can raise any other point.

Now, I come to the amendments
that are tabled

Pandit E. C. Sharma: Mine is a
new point; it was not raised then.

Mr. Deputy-Speaker: I will come to
him later. First, let me dispose of
the amendments.

Shri M. L. Dwivei (Hamirpur):
May I submit that the Chairman a:
that time did not give opportunity te
any Member to submit a point where
the admissibility was questioned?
(Interruptions.)

Mr. Deputy-Speaker: Order, order.

Shri Burendranath Dwivedy: It is a
reflection on the Chair.

Mr. Deputy-Speaker: Order, order.
S0 far as admissibility is concerned,
it was raised and the Chair has given
its decision. Now, if other questions
are to be raised, the hon. Members
are entitled to say whatever they
want when they get the opportunities
and we will decide them.

There is ameadment No. 1 of Bhni
Atal Bihari Vajpeyee:

“That for the origival Resolution,
the following be substituted,
namely:

“That coasideratien of this Reso-
lution in regard to the posi-
tion of English in the Consti~
tution be deferred untll the
Report of the Parliamentary
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(Mr. Deputy-Speaker]
Committee on official langu-
age is discusscd by tre
House"

This is inadmissible and ‘uled out.
Then, there is the second

“That in the resolution,~-

for the word ‘English’ the fi!
Jowing be substituted: ‘Sindhi’.

This is also out of order.
The third is by Shri Bhakt Darshan

That for the original Resolution,
the following be substituted, namely:

“That the consideration of the
issue whether English should be
included in the Eighth Schedule
of the Constitution or not, should
be postponed, till both Houses of
Parliament have discussed the
Report of the Committee of the
Parliament on the Official Langu-
age”

That would also be out of order.”

The fourth is also of Shri Bhakt
Darshan.

That for the original Resolution, the
following be substituted, namely:

*“This House is of opinion that
though English has not been in-
eluded in the Eighth Schedule of
the Constitution, yet all legitimate
facilities for education ete. should
be provided through English
medium to those, who claim it as
their mother tongue, till they are
able to acquire adequate know-
ledge of the regional language
of the State, in which they happen
to reside”

'This is beside the point and irrele-
want to the Resolution that we have
got.

The next is that of Shrl Thanu/
Pillpi, No. 8

APRIL 34 1988°  Inclusion of Bnglishiyzo>
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That for the original Resolution, the-
fpllowing be substituted, namely:

“That in the opinion of this
House the Eighth Schedule of the
Constitution be divided into Part
A and Part B. Part A shall
consist of (1) Sanskrit, (2} Urdu.
and (3) English and Part (B) shall
contain the other 12
contained in the Eighth Schedule
of the Constitution and necessary
steps be taken in that regard.”

This is also out of order and irrele--
vant. It goes because it is beyond the-
wvape of the resolution that we hawe-
got before us.

The next, No. 6, is of Shri Surendra-
path Dwivedy—

That after the words “That in the
opinion of this House”, the following
pe inserted, namely—

“a Commtter consisting of
members of both Houses of Par-

liminent be appointed to examine
and recommend whether.”

Is this moved?

Shri Suremdranath Dwivedy: Yes,.
gir. I move:

That after the words “That in the
obinion of this House”, the following,
pe inserted, namely:

“a Committee consisting of
members of both Houses of Par-
liament be appointed to examine
and recommend whether.”

Mr. Deputy-Speaker: Then we come-
to the seventh by Bhri Achaw Singh..

That in the resolution,—

for the word “English” the fol-
lowing be substituted: “Munipuri*.
That also. goes.
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Mr. Deputy-Speaker: The next is—
“That in the resolution,—

for the word “Englhish” the
following be substituted-

“Gondi tribal language”
ruption).

We have no objection for that langu-

age; but here we are only discussing

whether English should be included.

Then, there 15 the amendment of
Shri Bray Ra) Singh—

That mn the resolution,—

for the word “English” the
follownng be substituted:

(Inter-

“Manmipuri, Sindh: and Santhali”,
That also goes

Then, we come to No 10 of Shn
Surendranath Dwavedy It reads

That after the word “English”
the following be inserted, namely:

“Smdhi or any other Indian
language”

1 do not know what 1s meant by
other languages This enlarges the
scope.

Shri Sureadranath Dwivedy:
English 1s also there and Sindhi and
other languages will be Included.

Mr. Deputy-Speaker: It is not
deflnite as to what 1t would contain
That 1s also out of order

The next 1s that of Sardar A. S.
Saigal. It reads:

That after the word “English”
the following be inserted, namely:

“Sindhi, Rajastham and Nepali”.

That also 1 out of order because
it 15 beyond the scope

in the Esghth
Schedule of the
Constitution
That after the word “English”
the following be inserted, namely:

“Smdhi, Rajasthanl and Dogn”.

That also goes on the same ground

Then, we come to Shri Dwivedi
again, No. 13. He says:

That m the resolution,—

omut,—"and necessary steps
taken in that regard”

Is this moved®

Shri Surendranath Dwivedy: If my
second one 18 out of order

An Hon, Member: This has no
meaning

Mr. Deputy-Speaker: All right
This also goes

Then, we come to the amendment
of Shnn Raghunath Singh

Now, Shr: Raghunath
amendment It reads.

“That for the ongmal Resolu-
tion, the followang be substituted,

namely*

'That in the opmon of this House,
Portuguese and French be in-
cluded in the Eighth Schedule
of the Constitution and neces-
sary steps taken in that re-
"rdl »

Now this also .. (Interruptions): 1
need not take a decision because the
House has taken a decision by voice.

Singh's

Shri Mohammed Imam’s amend-
ment reads:

““That at the end of the Resolu-
tion, the fallowsng be added,
namely:

That also is out of order. Now, the
resolution as also the amendments that
are in order are before the House for
discussion.



order, it constitutes abuse of the pro-
cess of the House and therefore, it
is not a healthy practice to bmng a
Resolution of this sort. What is the
effect of this procedure? This Reso-
ﬁmm the introduction of a

Mr. Deputy-Speaker: If the hon.
Member allows me, 1 might just point
this out to him that in the Committee
on Private Members Bills and Hesolu-
tions, several times Bills have been
brought and Resolutions have been
tabled for Sindhi to be included in
the Eighth Schedule. I do not know
whether there was g case for English
but a Bill regarding Sindhi was
brought by Shri Vajpayee. This was
directly done. It was a Bill and per-
mission was required for the introduc-

that first a Resolution might be moved
w0 that the opinion of the House might
be gauged whether there is reslly a
substantial opinion behind it so that
the amendment of the Constitution

a

But what great part has it
It played only one part; it made the
people feel the pinch of slavery
‘What is in the bones and flesh is cer-
tain fundamental terminologies of the
Sanskrit language. What is the funda-
mental thing in an Indian’s blood? It
prem, it is sat, 1t is chimsa; 1t
tyag. It 15 not the love or the
loved of my friend. Shri An
terminology. What makes the
flesh, What makes the
It is not the love. It is
It is not the theatre. It
cinema, It is sat, it 15 prem, it
ahimsa. These have roots in Sanskrit
language, because Sanskrit at that
time expressed the Indian life, what
was truth in it, what was finest in it,
what was everlasting in it
fore, the Constitution envisaged that
all those languages which deri
their origin, which hed their birth
Sanskrit language, not in the sense
the words but in the sense of the
ideas, in the sense of funda-
mentals, in the sense of the fountain
of life, in the sense of the springs of
action and motivation, should be con-

e3¢
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sion of English in

the Eighth Schedule

o} the Constitution
English cannot be said to contribute
anything in any sense whatsoever in
the evolution and development of the
new national language. You may
pass that English should be the na-
tionsl language. That 15 different
question. But to include English in
the Eighth Schedule means simply
that English should be considered as
one of the languages which is ex-
pected to play its part in the evolution
and development of the new nationa'
language in the sense in which any
cultural language plays its part in that
evolution. In what way English can
play that part, I fail to understand.

English has been helpful in many
ways. It taught us many things. T¢
might be the one language which
might be a great vehicle of many
great things that would build the
future of this country, and perhaps it
may build the future of humanity in
the world to come. That is a differ-
ent question It is not to detract
from the importance and significance
of the English language and its use-
fulness that I oppose this. But to
say that within the words of the
Constitution, within the concept of

will

a bad md it will serve

no useful purpose. I oppose the
Tesolution.

in India

us an opporturuty to discuss among
many othkr important things our
attitude towards English langusge.
Although it has a very limited and
narrow scope, I feel that we should
give full consideration to this pro-
posal, because in a democracy it
should be our endeavour to see that
no minority suffers any difficulty
whatever in the matter of their educa-
tion or otherwise on account of its
adherence to @ partigular language.
Ours is a multi-lingual nation, and
we want to give full scope to all and
everybody to do their best in promot-
ing cultural unity which only can pro-
mote the grawth and sglidarity of the
national unity of this country.

Sir, the Mover has already admit-
ted that this resolution hes nothing to
do with the question of national or
official language. Hindi has been ar-
cepted as our national language, our
common language, the sooner we
adopt it, the sooner we take all steps
to see that it js made practical in
this country to use this language in
all ear activities, the better for us.

Mr. Deputy-Speaker: Does the hon,
Member like to continue next time?

Shri Suremdranxth Dwivedy: Yes
Mr. Deputy-Spesker: This disuca-

sion will be continued the next day
Let us proceed to the Half-sn-hour
discussion.
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question, the hon. Minister was plesa-
ed to state that the Government had
framed a policy in 1852 end the
gradual Indianisation in these foreign
concerns 1is taking place. He also
mentioned that in 1952, there were
2,280 Indians as against 7,104 non-
Indians. In 1958 there were 6,704
Indians as against 5652 non-
Indians, This dealt with the group
outside the plantations; 34 per cent
are Indians and 45 per cent. are non
Indians.

But in the case of plantations, the
story was different. The minister
himgel! told us that the total num-
ber of Indians in this group is 370
and that the non-Indians will be 1,111
That will constitute a little less than
25 per cent.

It was also asked as to why there
is such a low percentage in the plan-
tations and what steps do the Gov-
ernment propose to take for rectity
ing this. Certain reasons were given.
1 shall refer to them briefly. In
bringing forward this matter before
the House by way of half-hour dis-
cussion, I wanted to raise three poinls.
The first is the guestion of the Gov-
ernment policy. The second is the
low percentage in plantations. The
third and the last point is, the steps
Government propose to take in the
immediate future for rectifying the
position so that there will be complets
Indianisation.

Regarding Government policy, the
hon. Minister stated that there las
been gradual Indianisation but I would
like to refer him only to one indus-
try through which I have received

representation  that the

Indianisation APRIL M, 1930

of Foreign Firme

in India

nationals from the Commonwealth
countries particularly from the United
Kingdom, and that these methods are
adopted so that the senior Indian exe-
cutive and technicians are demied the
normal right of taking their place in

turing companies.

Another point in this connection Is
that some of these Indians are forced
to resign so es to give place to those
foreign officers. In the secretarial
and accounting department*s these
European officers are drawing fantas-
tic salaries and allowances and having
other comforts which are now deried
to the Indians. This is a matter to
which I would request hon. Minister
to pay some attention. The princi-
ple of equal pay for equal work does
not seem to apply in these concerns.

The most important thing is about
plantations on which I will have to
say a little more. The Plantation
Enquiry Commission’s report publish-
ed in 1956 deals with this in detail.
There is one chapter devoted to the
regulation of working of companies,
foreign compani~g—
Chapter XIX, pages 240 to 244, 1
may be permitted to read the para-
graph from page 244:

“Higher salaries paid to the
non-Indian staff are sought to be
justified by the companies on
grounds of monotony of life on a
plantation far removed from civi-
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lower scales of salaries than the
.non-Indian and in view of the
necessity for economising costs,
'we recommend that an increasing
number of Indiens be appointed
in the managerial cadre of tea
~comoanies. In this connection,
we quote below the evidence of
sthe West Bengal Government:

“The number of Indian nationals
recruited to the industry's
cadre of officers is painfully
low. Training facilities
should also be arranged for
imparting to Indizn nationals
the required technical know-
ledge as would qualify them
for a garden manger's job."

dn another place, they say:

“High managerial overheads are
by no means essential for efficient
productivity. They are only an
-accident, of historical circumstan-
wce. We suggest that the Tea
Board should be empowered to
-examine cases of disproportion-
ately high remunerations paid
to managerial and other senior
staff in tea compasies and when
mesessary advise companies con-
cerned in this connection and ex-
ert its influence in reducing the
disparities that exist at present’ .

VAIBAKEHA 4, 1881 (SAKA) of Foreign Firmyrygqos
in Indic

plantations group is lower than the
number of Indian officers in other
foreign companies. He said, the re-
ason was, at the time of independence,
the tea plantations were more or less
completely manned by foreign com-
panies, BSo, there was an understand.

Here, 1 find that between the years
1957 and 1958 only one European left
the Company’s service while two
Indian officers retired, one Indian

relisved as unfit for

|
%
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confirmation. Against these, one the British tommies and, without any

Indian clerk was promoted. I can disrespect to the British' Armymen,

mention the namées also Mr. T. Linton
replaced Shri Raja at Coimbatore,
who has done the same job for the last
nine years. Mr. Bryant has taken
ever from Shri Mahadev transferred
to another department. Mr. McIntosh,
ancther European, is newly appointed
at Cochin. Mr, P. D, Kaye, Factory
Manager at Jeppo Cashew und Coffee
Works, replaced Bhri Ahmed, who
trained him for the job at Mangalore.
Mr. G. Robson appointed in Estates
Supplies Department, Mangalore.
These people do not seem to have any
technical qualifications.

There are two or three points

which I will like to mention. If we

go into the scales of pay, we find there

is such m disparity for the same work
ve

foreign planters could be.
evoked so much resentment. It has
evoked criticism and several protests
also in the past. It has even produced
a novel, “Two leaves and a bud”

(Basirhat): They talk tommy rot.

Shri Tangamani: . . are brought
here and they are to be the bosses in
such big companies controlling the
destinies of thousands of workers and
treating even the trade unions with
scant respect. So, the industrial re-
lations also tend to break because of
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hon. Members would like to ask &

|

Shri Taogamani: If you would have
given me two more mmutes, there is
some more matenal which I would
have placed before the hon. Minister.

1914 hrs

The Minisier of Industry (Shrl
Manubhai Shah): Sir, last tme I had
the occasion to place before the House
the progressive results of Indianisat-
jon of personnel in foreign controlled
firms As the House is aware, 1t is a
common practice since 1952 to issue
= Press Note on the 31st December,
every year reviewing the entire posi-
tion of foreign personnel m  India
in different concerns As the hon
Member, S8hnn Tangamani, rightly
pointed out, during the answer to that
question I had said that in the infor-
mal agreement between the Associated

I will not repeat the
same here to take the time of the
I can say that from the
figures of progresmve Indianusation, it

VAISAKHA 4, 1831 (SAKA) of Foreign Firms13406-
in Inda

not takung the different gardens which
are managed by them—Indianisation
18, 16 Indians and 19 non-Indians That
18, the percentage of Indians in that
company s 45.7 and 543 per cent.
1s non-Indian This does not mean.

Mr. Deputy-Speaker: The interrup-
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[Shri Manubhai Shah]
tations are a matter of little more and Rs. 1000 and above, In future, we
Adetailed technique and those who have are going to work in this direction for
been more accustomed to that type of pay groups up to Rs. 2000 and pay
.,managerial duty which is required in groups above Rs. 2000. The result
far off corners of the country are not that we have achieved in the last seven
readily available. They are not situat- years is complete Indianisation in
«d in townships or where other facili- posts in the pay group from Rs. 500
ties are available or where there is a t¢ Re. 1000. In the bulk of the posta
particular type of agriculture or mar- in this pay group, there is practical.
keting crop activity in which the man ly no foreigner. We shall try to ses
‘has taken proper training. mmmtmmmmumh
low Rs. 2000 are preponderantly
During the current year, #hen the manned by Indians. And for the
agreement is now again going to be future programme of Indianisation, the
reviewed in 1959, we are going to have pay groups will raised further,

further talks with the Associated
Chamber of Commerce, and the Indian
Tea Association, to frame out a pro-
gramme of progressive Indianisation in
the next 8 to 5 years. I have no
doubt that when we discuss this with
representatives of foreign firme and
the Associated Chamber of Commerce,
we will draw their attention to the
fact that, just as we have broken up
the posts into different categories,
‘Ra. 1000 to 1500, Rs. 1500 to Rs, 3000
and Rs. 3000 and above,—as we have
drawn in the past—not only the aver-
age is a matter of satistaction, but in
each pay group, we should see that
the percentage would proportionately
increase.

Shri Prabhat Kar (Hooghly): What
4s the present percentage?

1s taken, as a whole, of Indianisation.
Because, it is very dificult to work
mﬁtwmmmﬂmm
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8hrl Manubhal Shah: I was exactly
coming to that. Government are not
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another. It was in 19050-57 that a few

or in the respect of house allowances

any discrimination, then we shall cer-
tainly look into the matter and take
remedial measures. Here, I would
only sound a word of caution. As far
as leave allowance for going home 1Is
concerned, naturally, the Indians can-
not have that facility to go to foreign
countries like Britain or Germuny or
Switzerland or other places.

Bhri Tangamani: Even for trave]
inside this country, the European offi-
cers get air passage, air conditioned
wccommodation and so on, whereas
the Indian officers are not getting the
same thing.

Shri Mannbhai Shah: As far as
travel inside the country is concern-
ed, they will naturally be governed by
what privilages they get, whether they
are entitled to first class or air-con-
ditioned accommodation or any other
allowances. These must be the same
whether they be Indians or foreigners.
But when it comes to leave allowance
for going home, then, there is bound
to be same difference. In fact, re-
cently when I visited Canada, I

VAISAKHA 4, 1881 (SAKA) of Foreign Firme13gro
in India

tails known to them, we are satisfied
that the progressive Indianisation in
foreign flrms is being done by &
method almost considered unigue in
this country, that is, by persuasion and
by wvoluntary agreement between the
foreign-controlled firms and the Gov-
ernment of India and the people of
this country. Therefore, I must ex~
press my sense of gratitude to these
various foreign-controlled firms for
having borne in mind the national
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various offices controlled by non-

Shri Mannbhai Shah: If the jobs

Indionisation APRIL 24, 1950

of Forewgn Firme

13
W India

banks or Insurance companies or
plantations or chemical plants or
other factories, cases of discriminat-
ion in pay or allowances for the same
type of responsibility, and we  will
certainly try to remedy the situation.

As I have mentioned earlier, in the
current year we are going to have
meetings with the representatives of
the different foreign controlled com-
panies and the Associated Chamber of
Commerce, and we hope to work wut
a long-term programme for pro-
gressive Indianisation and I have no
doubt that, looking to the past per-
formance, the future programme aiso
will be satisfactory

17-27 hos.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
27th Apnl, 1958/Vawsekha 7, 1881
(Saka).
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. angamanj o:
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Firms . Tadia, e 2t G

Shri Manubhai Shah replied miue!). Bl o Jount

%0 the dabate.



